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PARLIAMENT OF INDIA 

Mond-ay, 7th August, 1950 

'l'he House met at a Quarter to 
Eleven of the Clock 

• MR. SPEAKER in the Chai1 i 

MEMBER SWORN 

Shri Uadhe Lal Vyas (Madhya 
Eharat). 

ORAL M{SWERS TO QUESTIONS 

Kr. Speaker: Question No. 248. 
1 am sorry that the hon. Minister is 
not in his seat. I shall take it as 
soon as he comes. I wish the hon. 
Ministers attend in time. 

The :Minister of Food and AgrIcul-
ture (Shrl X. II. ][unahi): I am very 
sorry, Sir. 

MAlZD HYBRIDS 

*248. Shri Kesava RIo: (a) Will 
the Minister of Agriculture be 
pleased to state whether it is a fact 
that the Government of India have 
decided to haye an experimental 
plantation of maize hybrids? 

(h) What are the varieties of 
seeds secured for this purpose 'I 

(c) What is the yield expected? 
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The IliDiater of rood and Agricul-
ture (Shri K. II. IIUDSb.i): (a) Yes, 
Sir, at 25 selected centres represent-
ing the more important! maize grow-
ing areas in India. The hon. Mem-
ber's attention is invited in this con_ 
nection to the reply given by my 
predecessor in this House to Starred 
Question No. 1780 on the 17th April, 
1950 . 

(b) A list of the varieties is laid on 
the Table. [See Appendi~ III, 
annexure No. 18. ] 

(c) It is too early yet to make any 
statement as to the yield expected. 
All the varieties under experimental 
plantation have, however, given sub-
stantially increased yields in the 
countries of origin and iii is hoped 
that the same results will be 
achieved in India also. 

Shrl Xesava Rao: May I know what 
are the centres a·t which these ex-
periments are being carried on? 

Shd X. ][. ][unahf: The trials are 
being conducted at 26 centres repre-
senting the more important maize 
growing areas in India. These cen-
tres are--. 

West Bengal-Kalimpong. 
Assam~Shillong. 

Himachal Pradesh-Parala (Near 
Simla). 
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Mysore-Mandya. 

Uttar Pradesh-Almora, Bahraich, 
. Bulandshahr, Jl!'unpur, Kanpur, 

Bihar-,sabour, Sepaya, Pusa. 

Madhya Bharat-Indore, Ujjain. 

Rajasthan-Banswara, Kotah. 

Hydernbad (Deccan )--Himayat 
Sagar, Sangareddy. 

Punjab (India)-Jullundur, Mang-
weI Karnal. 

Bombay-Dohad, Arbhav. 

Madhya Praclesh-Nagpur .. 

Delhi-~ew DC'lhi. 

SIu1 Itesava Kao: May I know 
bow far these experiments will help 
us in achieving our target in 1951? 

Shri It. JI. Jlunsh1: 'fhe hybrids 
which we have importc,l have given 
on all avel'age ahQut 2;, per c('nt. 
higher yicld in Olll Ianll of. their 
birt.h. The I(IIl'sHoll nnw i~ whet,her 
in this country the hybrids will give 
nny higl]('r rl',.:ult.. 

Prof. Ranga: Is it It fact that iu 
the D('lhi Tnstitut.e there is no per-
mllllont. re!';enrc11 worker employed 
for cnrrying on re»earch in regard to 
maize nybrids? 

Shrl K. M. Munshi: I "hould like 
to ha\"(' l1olicl' of that question. 

Dr., Deahmukh: Since hybridisa_ 
tion of maize and othl~r grains is So 
profitable, what other foodgrains are 
subject.ed to this t,reatment and ex-
periments carried Oil? 

Shri E. II. 111lD8hi: I should like 
to ha\'e notice of that qu~stion too. 
1 mas add that experiments are being 
conducted )ocr.:lIy in the different 
varieties of grains which &re grown 
in India. 

Sliri Eeaava :B.ao: May I know the 
countrv from which these maize hy-
brids ~ere imported? 

Shri It ••. Jlunsb1: We have im-
ported them from the United States 
of America, Australia and Canada. 

Shri R. velayudhan: May I k~low 
whether the expenditure for these 
experiments are borne by the Centre 
or by the States? 

Shri It. JI. Munshi: I think it is 
borne by the Centre. 

Sbri R. It. Chaudh11l'i: May I 
know what is the result ?f th~ ex-
periment so far carried out In Assam? 

Shri X. M. Munshi: T~ey. wert) 
sown only this season and It ~s too 
enrlv t.o say what the result WIll be . 

. C~. Ranbir Singh: How .lo?g .)\~ill 
. it take for results to mat1erlaiIt'e. 

Shri It. M. Munshi: They, have 
alreadv be('n sown after the rams a.r~~ 
as I"ol;n as the crop gro~vs, we w! 

. be able to find out sometlllng about It. 

IMPORT OF FOOD GRAINS 

*2t9. Shri 
l\lini"t..'r of 
stat.e : 

Kamath: Will the 
Food be pleased to 

(:II \l"het!J •. 'j· the import of food 
"rain,; for the CllrJ'ent. ye~lr has been 
~tl'PIWcl up from 1·5 million tons to 
2 million tOllS; 

(b) the reasons for such increase; 
and' 

(I') whetlll'r Gov('rnment adheres 
to the target date for self· sufficiency 
in food? 

The llinister of I'ood and Agricul-
ture (Shri K. )[. JlUDahi}.: (8) Yes. 

(b) The increase in the original 
target of import6 was found to be 
necessary because of unexpected 
deteriomtion in internal availabilities 
due to (i) failure of rains in Madraa. 



and Rajasthan, (ii) large scale move-
ment of imigrants in Assam and Westl 
Bengal Rnd (iii) diversion of land 
from £oodgrains to Jute and Cotton. 

(c) Yes. 

Shri Xamath: What is the present 
estimate of the overall deficit in food-
grains? 

Shri K. M. Munshi: The deficits 
were calculated taking 1947-48 as the 
basic veflr and it was calculated at 
4'4 million tons at the end of 1951. 
The present position is that prior to 
1948 the target fixed was 7.64,000 
tons. In H149-50 the actual production 
was higher by 9,34,797 tons. Target 
for 19.'10-;)1 is 2,733,701 tons and for 
1951-52 is 3,638,215 tons. Total ex-
ceeds 4·4 million tons. 

Shrl Kamath: What is the per 
capito; basis on which this deficit in 
relation to total production is com-
puted? 

Shri K. M. Munshi: The increase in 
population has l]('en taken into 
account lip to the en,l of 1052 at the 
rate at "'hich it incrC'flscd in the past. 
Shri Kam:l.tlt: What is the per 
capita basis? 

Shri K. H. Munshi: TI!(> bn>lis is 
this: I:! ounce" fol' urban flt'eas :lna 
16 ounces for the rural areas. 

Shri Kamath: Is it not a fact that 
very rC'C'l!lltly thousands of ghost 
ration (':Ids have been discovered not 
merely in Delhi but all o\'cr India? 

Shri X. M. Munshi: Yes. 

Shri Kamath: How many 
thousands or lakhs they are? 

Shri K. M. Munshi: I think thafl 
the number runs into lakhs but many 
of the ghost~ are untraced. ' . 

~ IJlrQ ~ : iifiI' f.I; q:t ~ 
~ ~ ~ ~ t am: ;;riI' Iflfm 

If f eft i fit; f , "f if;;n~ ~~ IfiT 
~" am: arifR ~~ ~, 

~~~q ~ t~pn 
~ ~~"'TqT~,aitt~~ 
iIlT ~ at ~ ft amrr cit \iff ~If.(ft t 
f~ ~,~t ;fi ~ ~ ..n~ ,,~~ 

~t~~~? 
[Seth Govind Das: When our own 

produce is ~ncreasing and the Gov-
ernment has declared that we would 
not have to import any more food-
grains from abroad after 1951, why 
the imports of foodgrains this year 
show an increase. and since an in-
crease has taken place how can we 
expect that we would not have to 
import a.ny foodgrains after 1951?] 

Shri X. M •• unw: I have already 
given the reasons why we could not 
keep up to the target. As the House 
knows, whatever our calculation may 
be, the natural calamities which 
overt·ake this country in some part or 
the other almost every :n~l\r it is d-:tJi-
cult to calculate, and therefore the 
shortfall was on account of the 
reasons I gave. 

~mfir<i~: m m;m~ 
lJFf ~ "fTlr fiifi t ~ '\ t ~ ~ ;;it 
3J"f <r ~ 'fiT "IN t ~ it 'fit 
ij'~ t arh: ~<% ij'HPfif ~ ~ 

~"IN~~T\ifT ~? 
[Seth COVind Das: A"e we then to 

understand that this decision, not to 
import any more foodgrains after 
1951, is still rather dubious and that 
nothing definita can be said about i, 
yet?] 

Shri X. K.. Munahi: As I pointed 
out on another occasion in ~lhis House, 
the factors are so imponderable that 
it is impossible to say with certainty. 

Shri T. N. Stngb.: Is it a fact that 
an item of the programme for reach-
iug the estimated target was to brjng 
increased land under cultivation to get; 
increased production, a.i1d if so may 
I kn9w whether the area which wlUl 
to be brought under increased culti-
vation has really been brought under ~ 
cultivation or not? 



iliad 1L ••• 1IIlIId: Well, not only 
do we have reasons to tlUnk that they 
were really brought under cultivation 
but. t.he results sbow. that tbey 
must bave been so. Otherwise the 
~crease cannot be explained. 

Ihri Kamath: What is the total 
estimate of foodgrains and cereals 
that were being issued against the 
ghost ration cards all over India? 

Slut ][ ••. KUDJIll: I must have 
notice of it because I must calculate 
the number of ghost cards and the 
increase. 

SUGAR 

.!50. Shri Eamath: Will the 
Milliliter of Agriculture he pleased to 
state: 

(1\) whl'tlll'r the sugar rntion in 
Bombay State hits very Jecently been 
rt"dueed; 

(h) whllthf'r thr·rll is Rny proposal 
of "imilllr reduction all over In(Iia; 

(e) t,he pres:o>nt position, and the 
pORitioll in tlw irnrn('rliate futuro 
with re~:lrIt t{) flugar production and 
supply in I nrb\; alld 

(d) whether /lny sngllr is proposed to 
h~ i In l'orti'<l ? 

The JIinlater of 1'00<1 and Agricul-
ture (Ihn E. II. Jl1Ul8h1): (n) Yes; 
the sugar rat,ion hilS been reduced 
from 2 Ibs. to lilhs. p('r mont,h in 
Bmnhnv city nnll from 1 Ih. to :Jl4 
IhA. P"'~ Jno;.th In the rest of the 
State. 

(b) None. 

(0) Srocks in hand on 1st July are 
ahout 4 Inkh tons. !\(onthlv q·uot.as 
during July to November 'will be 
70,000 rons, 68,000 tons, 70,000 Ions, 
78,000 tons and 74,000 tons respec-
tive!y. 

(d) Yes; 100,000 Ulna. 

8brt Kun&Ul: Do Government ap-
prebend any serious sugar scarcity 
like what we were faced with 188t 
:JMr? 
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8JIrl Eo .. K1IDIbl: I hope not. 

Ihri .Th1Pljhunwala: What is the 
sugar quota pST capita in Calcutta ~ 

SlId K. •• K1ID8h1: I should like 
to have notice. I have not got the 
information on hand. 

81m Jhunjhunw&1a: Is itl a facti 
that the offtake of sugar by consum-
ers in Calcutta is more when it is 
controlled rather thRn when it is de-
controlled and that the bona {i.dB con-
sumers do not get the sugar when it 
is contlt"olled though the offtake is 
more? 

Shri E. JI. Jlunshi: I do not know 
about this miracle. 

ms rftf~ ~: ~ ~ ;;IT ~ 
lI1ni lft t ~;f; ~ arr;;rA ctT 
arm t C!!h:: ~;f; 3Tl;r lti' m it ~ 
ifiT -mFI' ~ t CRT ~ f~ elm ifiT 
~m ~ ron ~PmT ? 

l Seth Govind lhs: By what time is 
t.he SUgltr orde.·ed out from abroad 
likt'ly to arrive? Will the sugar 
ration that has been reduced bf:: re-
l:'t()rl'd to i~;s fonller quuntum on the 
lIrrival of that sugar?] 

Shrl R.M. Jlunsh1: In "iew of the 
world conditions I am not sure when 
the proposed order of ~lIgar will be 
executed. As regards the rations 
there is no proposul to reduce the 
i;ugur ration an~'where in the country. 
On the contrary. as hon. Members 
will see, dnring the PI/ia and Du,CaZi 
holidays it is going to be increased. 

8hrt BuragohAin: Whatl is the yield 
per sere of sligar in this country and 
how does it compare with that of 
Java and Hawai Islands? 

8hrl K. K. K1IDBh1: I should llke 
to have notice of this question. 

1Ir. BpeM-: I think this question 
was replied to, in the last se88ion. 
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8bri K. X. Ohaudhuri: May I know 
why it w.as necessary to reduce the 
ratUon of sugar only in Bombay and 
not in other places? 

8hri X. II. )[unshi: In the earlier 
months Bombay had consumed 
20,000 tons more than what was their 
ration. The result was that the 
rations had to be reduced in order to 
bring it up to the level of tbe supply. 

8ml Deab.bandhu Gupta: May I 
know whether Government have 
taken any steps to ensure that a 
similar situation will not arise next 
year? 

SMi X. )[. )[11D.Shi: That depends 
upon our making sufficient supply oil 
sugarcane available to the factories 
during the season. 

Sbri BiJDatsingka: Is it a fact that 
the prices quoted will not be less than 
RB. 37 per maund, if imported? 

Shit K. M. )[unshi: What has 
happened really is this. Since we 
began to enquire aboub the purchase 
oft-his, the prices are rising so rapid_ 
ly in the world that it is difficult to 
Bay at what price we will be able to 
get it. 

Prof. S. L. Sak8ena: Are Govern-
ment aware that sugar is sold in 
enormous quantitirs in the black 
market at Rs. 2 and Rs. 3 per seer? 

SMi K. M. )[unshi: I know that 
sugar is sold at a very high price in 
the black market. I do not exactly 
know the amount. I know it is about 
two and a half times more t·han the 
controlled rate. 

Prot. S. L. Sa.kaena: Are Govern-
ment taking any steps to end the 
black marketing in sugar? 

SIlrl K. )[. )[anshi: I am afraid 
it is not possible to do so for the 
~imple reason that the people find it 
easier to sell sugar in the black 
market BInd live on gUT which is 

cheaper than the black market price 
of sugar by about Rs. 60. 

8hri TJIIl: .Are GovernmsD1I 
taking any steps to make a propor-
tionate allotment of the soil for the 
various crops including ~ oa.ne 
crop? 

Shri X. II. IIUIl8b.l: So far as the 
sugarcane crop is concerned there ill 
a very large acreage under sugar-
cane cultivation a.lI over India, and 
perhaps tbere is a certain percentage 
of increase in that acreage too. 

Shri Tyagl.: I wanted to know 
whether Government had agreed to 
some plan under which the soil is 
proportionately allotted to the various 
crops according to the needs of the 
country or whether it is left to the 
whims of t~he peasants themselves to 
grow anything that they choose. 

Shrj X. M. )[1UUIhi: Su far as 
cotton, jute and foodgrains are con_ 
cerned there is already a plan-I 
referred to it on the last occasion 
when questions were put to me. So 
far as sugarcane is concerned, ~~ 
sugarcane is not forthcoming to the 
factories there has been no restric-
tion placed. Only 25 per cenU. of 
the sugarcane which is grown in the 
country comes to the factory for pro-
duction of sugar. 

Sbri Kamath: 's the Minister aware 
that sometime in the past sugar was 
issued in large quantities to fruiff 
canning factorne<; 'Which were la.ter 
found to be nqn-existent.? 

Shrl K. )[. Kunahi: I know that a 
small percentg,ge of the sugar avail-
able is issued to canning factoriell 
but I am not sure whether the fac-
tories which get this sugar did not 
exist. I will have to enquire. 

Dr. Deahmukh: In view of the 
fact that black marketing in sugar is 
not an t~nmixed evil, what steps are 
the Government taking to facilitate 
better black marketing? 

lIr. Speaker: Order, order: Next 
question. 
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SHIFTING OF GOVhBNMENT OFFICES 
PROII NEW DELHI 

"1. Shrl Sidhva: Will the 
Minister of Works, lIIines and 
Power be pleased to orefer to the 
reply given by him to starred ques-
tion No. 189 on the 10th February, 
1950, a.nd state: 

(a) how many offices fr~m New 
llflni have act ually shIfted to 
various destinafoTls as mentioned in 
his reply; and 

(b) the rearons why other offices 
havfl not yet shifted? 

The K1nister of Works, Kines and 
Pow08r (Shri Gadgil): (a) Two offices 
have actulllly shifted out of Delhi so 
far, and two others lire in the process 
of shifting. 

(b) l'hree offices-all semi-Govern-
ment Organisations have "ince been 
permitted to stay on in Delhi on 
their agreeing to make their uwn 
private u.rrlUlgements for aCCOlll-
modation, and releasing 1111 
Government accommodation (buth 
office and residentilll), now in 
their occupat,ion in Delhi. The 
move of two RailwllY Offices has 
had to be indefinitely post,poncd t.ill 
II decision is taken on the proposed 
regrouping of Railwa~·s. The move 
of the remaining 10 offices is held up 
on account of t.he difficulty being 
experienced itl obtaining adequate 
and SAtisfactory residential accommo-
dation for the' "t,aff nt the stations 
selected by the offices conc('med. 

Shri Sidhu: May I "know which 
are these two offices which have been 
actually removed and to what Minis_ 
try do they belong? 

Shrl Gadgll: The office of the 
SurveyOr-General and the Director-
ate of Seamen's Wt'\fnrt'. 

8bIl Sidhu: What \\"88 the ac-
commodation and' who have been re-
placed in these buildings? 

8lId GadaIl: The idea of shifting 
these oftioes is not to make ncoommo-
dl!tion available for other ofIlces from 
outBide Delhi. The objeot of this 

scheme is to relieve congestion and 
it is only one way traffic. 

Sbrt Sidhva: Who have actually 
occupied these buildings? 

Shri Gadgil: They have been allot-
ted to other offices which are absolute-
ly necessary to be here. 

Shri Sidhva: To what Ministry do 
they belong? 

Smi GadgJ: I require notice for 
that. 

Shri Stdhva: May I know why the 
three offices which were contemplat-
ed to be removed last time bv Gov-
ernment and according to the" hon. 
Minister's OWl) :;tatt"mdlt In,ve been 
IIsked to stay here? What are the 
reasons for reconsidering this pro-
posal? 

Shri Gadgil: They are the Indian 
Standard Institute, the Indian Medi-
cal Council and the Indian Dental 
Council. The Ministers concerned 
have agreed to release Government 
accommodation both office and resi-
dential and they will manage their 
own affairs with private landlords. 

Shri KaJ Bahadur: May I know 
whet.her there is any pi'oposal of 
"hiftillg t hu HIlI'I elllu Court from 
Delhi to nny othei' place in the COUIl-
try:) 

Shrl Gadgil: It has bet'n decided 
that the Supreme Court will be in 
Delhi. 

Dr. Desbmukh: ~ray I know what 
places and what States ha'·e been 
surveyed with a view to shift offices 
from here? 

Shrl Gadgil: I cannot give the 
whole list but Kapurthala, Alwar, 
Bikaner, Jaipur. Baroda. Hyderabad 
are some of the places where accom-
modation was t.ried to be found out. 

Sbri Deshbaudhu Gupta: May I 
know whether the removal of some 
offices from New Delhi will enable 
Government to provide accommoda-
tion for the Circuit High Court in 
Delhi? 
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Shri Gadgll.: The idea is to give 
some accommodation for a Division 
.of the Punjab High Court; it may be 
possible eventually. 

IMPORT OF CJmEALS 

*252. Shri Sidhva: Will the 
Minister of Food be pleased to 
state: 

(a) whether any rice, wheat or 
other cerenls have been purchased 
frOlll 01· n: 1 v COil trnct~ for these 
placed on f~rejgl; count·ries for the 
year 1950; and 

(b) if so, what are the rates and 
q..uantities? 

'!'he Minister of Food and Agricul-
ture (Shri X. M. Munshi): (a) Yes. 

(b) A st.atement is laid on the Table 
.of the House. 

STATEMl\fNT 

PtWChall.8 oj ctrtal8 made or colltracted dflrin 
'he year 1950 (beginning from Janflary, 1950 to 

318' July, 19·50). 

Australia 
Wheat 
Wheat flour 
Millets 
Sorghum 

Argentina 
Wheat 

Burma 
Rice 

Thailand 
Rioe 

U.S.A. 
Milo 

Quantity price per m aund 
tons. F.OB. 

7,00,000 
80,000 

4,000 
6,760 

5,50,000 

1,00,000 

33,000 

2,50,000 

Re. 

Rg. 

Rs. 

Rs. 
Rs. 
Ra. 
Re. 

Barter 

19/8 

11-12·0 
]5·8·0 
9-0-0 

7·12·0 

to 20/4/-

20/4/- to 22/8/_ 

7/-/- to 8/4/-

Shri Sidhva: Whal; js the quantity 
of rice and wheat thaI; were imported 
from foreign countries and which are 
the countries, may I know? 

Shri X. K. KUDShi: From Australia 
we got 7,00,000 tons of wheat; 
80,000 tons of flour, 4,000 tons of 
Millets and 6,750 tollS' of Sorghum. 
From Argentina wheat 5,50,000 tons; 
Burro_Rice 1,00,000 tons; Thai-
land-Rice 33,000 tons and U.S.A.-
Milo 2,50,000 tons. 

Shri Sidhva: Which is fibe country 
from which we received wheat at the 
cheapest price? 

Shrl X. •. X1ID8h1: 1 think 
Argentina. ' 

Shri Sidhva: What is the price 811 
compared with other countries? 

Shri X,' •• J[UDShi: That was bar-
tered against jute goods. . 

Shri Sidhva: May I know whether 
wheat Or rice was purchased from 
Pakistan? 

Shri X. K. KUD8hi: Not so far. 
. Shri Sidhva: May J know whether 
lt was contemplated under the barter 
system? 

Shri X. lilt. lIIt1lD8b1: Negotiations 
are going on. 

Shrj Sidhva: May I know whether 
any other fresh orders have been 
placed which are stilI to arrive, or 
whether the quantities contracted 
have already arrived or in what period 
they are likely to arrive or whether 
in futUre orders have to be placed for 
1950-51 ? 

Shri X. K. Kunw: Orders for 
200,000 tons if I remember arigh*, 
have still to be placed. The other 
orders have been placed or negotia.-
tions are going on for their purchase 
and we have to receive them between 
September and November_ 

Prof. Ranga: Are any special efforts 
being made to import more rice from 
Burma and Indonesia and other 
countries in view of the serious 
shortage in Madras and Bihar? 

ShIt X ••• K1ID.Ihi: As a matter 
of fact attempts are being made in 
almost every country where rice ill 
available, bllt we have not yet been 
able to finally come to a concluded 
bargAin with regard to any of them_ 

Shri 'l"yagi: Were these purchasea 
made On Government account or 
licences were issued to private parties 
for import? 
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8IIrl It. •. Ihntbf : I think, aJl 
tbese are on Government accounf!. 

Shrl Delb.blD4hu Gupta: May I 
know whether any arrangements have 
been made to import gram from 
Pakistan in view of the serious short-
age in Delhi? 

Sbri K ••• Ji:UJl8h1: As a matter of 
fact, gram was placed on the O.G.L. 
recently and over 200,000 maunds of 
gram have been received from 
Pakistan. 

A17TOlUTIO LoCKING OF DOOBS 

t2l53. Sbri Sidhva: (a) Will the 
Minister of Railways be pleased to 
state whether the device for automa· 
tic lockillg of doors of railway 
compartments which was invented 
by Mr. 1:'. U. Mllkerjec, Ualcutta has 
been introduced? 

(b) If so, on what date and what are 
the results? 

The JI1D1ater 01 Tr&o.aport and 
BaUway. (Shrl Gopalaawam.1): (a) 
Bnd (b). The device referred to was 
installed in a rake after a prolonged 
periou by Mr. Muk'!rjee himself with 
the help of the E.I. Railway officers 
and staff. It was tried on the E.!. 
Railway line between Howrah and 
Moghnlsarai. the rake leaving Howrnh 
on :lIst ~JIIY, 1950 nnd r.:-turning 
thel'e on :!nd .JUlIl'. 1\).-,0. The t.1·jal 
indicated" nllmb,'I' of d"fecf.t> ill the 
working of t.he device lind, though 
the General Mall II g!.'I' and his advisers 
are not hopeful of SUl'e-t.'ss. it was 
decided thnt, nft~r taking certnin pre-
cautions to make the t.rain reason-
ably sale for traffic, the rake fitted 
with the device should be put in 
actual service under the close per-
sonal observation of Mr, Mukerjee 
for a period of 3 months. Mr. 
Mukerjee, however wrote on 22.7.50 
that he would be prt'pared to travel 
on the rake for this purpose only if 
811 8-wheeler Salroll with a kitchen 
and with accommodation for his 
family to remain with him to look 

after his comforts could be placed 
at his disposal for the period of trial_ 
This request which he has pressed on. 
the ground of his health is now under 
the consideration of the Railway 
Eoa.rd. 

Sbri Sidhva: May I know how. 
many trials were made of tnis train 
and whether it was actually put on 
the traffic? 

Shri Gopalaswami: The preliminary 
trials were made on the 27th of April 
and the whole of the rake was taken 
from Howrah to Moghalsa.rai and 
from Moghalsarai t.o Howrah between· 
the 31st of May and the 2nd of June. 

Shri Sidhva: Was the return 
journey between 31st May and 
2nd June also experimental or 
whether actual traffic was carried in' 
it? 

Shri Gopalaswami: I think there 
was some traffic carried but it was. 
mainly for purposes of trial. 

Shri Sidhva: Am I to understand 
that the scheme is still in the ex-
perimental stage? What is th& 
opinion of the Railway authorities? 

Shrl Gopaluwa.m.t: It is still in an 
experimental stage. The opinion of 
the nailway :tuthorities is not very 
IJlllt'h ill f:l";n:p' of it-. 'Ve wish to-
give Mr. :\Iukerjce the I(JIlgest pos-
sible rope. 

Seth GovInd Das: "'hat would be 
the cCtiit of this new d,'vicc per com-
partment? 

Shri Gopaluwami: I cannot give it 
per compartment; but I can give the 
Houlile an idea of the amount that we 
have spent so far on fitting a rake witb 
this device and ineidental expenses. 
The amount haa 80 far mounted to 
Rs. 96,000, 

.... SpeUer: Next question. 
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" GBOW MORE FOOD" CAJ(PAIGlI 

*25'. Shri :Raj Bu.dur: Will the 
Minister of Agriculture be pleased 
to state' 

(a) the area of uncultiuted arable 
land planned to be brought under 
cultivation this year in Rajasthan as 
a measure of "Grow More Food" 
campaign; and 

(b) the sum se:t apart for this 
purpose? 

The Jrlinister of :rood and Agricul-
ture (Shri K. K. Kunshi): (a) By 
'this year', perhaps the hon. Mem-
ber means the current financial year. 
If so, 4,000 acres of land are planned 
to be brought under cultivation .in 
Rajasthan during 1950-51. 

(b) The acreage referred to in part 
(a) above, will be cultivated with the 
help of trllctors. Land reclamation 
by mechanieal means is not eligible 
for a subsidy from the Central Gov-
ernment lmrler the rules. The State 
Government, however. propose to 
spend a sum of Rs. 1,00,000 for this 
purpose. 

Shri BaJ B.a.had1l(i; May I know 
what. is the area actually brought 
under cultivation under this scheme? 

Shri K. )(. )(UDBhi: Up to April 
1950, 10,889 acres were reported as 
reclaimed. 

ShriBaJ Bahadur: What is the 
total area planned to be brough' 
under cultivation? 

Shri K. lII. Kunshi: I would like 
to have notice of the question. 

Shri R. Velayudhan: May I know 
whether this includes well subsidy 
also? 

Siui K. lII. Kunshi: Subsidies are 
given to the extent of about 75 per 
cent for minor irrigation works; the 
rest is for other purposes. 

Shrl B. Vel&yudhan: May I know 
how many wells have been dug in the 

Madras State and hQw much sub-
sidy was given., 

Shri X. K. K11D8hi: I would like ~ 
have notice. 

Kr. Speaker: Obviously, this ques_ 
tion does not arise. 

ILuLs AND TELEGBAMB 011 SUNDAYS 

*255. Shri Raj Bahadur: (a) Will 
the Minister of Communications be-
pleased to state whether any com-
plaints have been received regarding 
the total holiday observed in the 
Post Office" on all Sundays and the 
consequent non-delivery of mails and. 
telegrams on Sundays? 

(b) If so, haVe any steps been-
taken to remove the cause of such-
complaints? 

The Deputy Minister of CommUD.i-
cations (Shri Khurshed Lal): (a) Some-
complaints have been received re-
garding suspeLlsion of delivery of 
ordinary letters on Sundays but none. 
about delivery of telegrams. 

(b) Arrangements have been made-
for delivery of Express Delivery 
articles from offices in all importanf1 
towns. Articles with late fee are--
accepted for despatch on Sundays air 
all R.M.S. offices, Departmenta.l 
Telegraph Offices and at the more 
important Combined Offices. Sunday 
editions of Registered ;Newspapers .. 
are being I\llowed to bp. posted a1> 
Press SrJrting Offices and R.M.S .. 
offices even without any lute fee. 

As regards telegrams. all D~part-. 
mental Telegraph and Combined 
delivery offiJes are kept open on 
Sundays for delivery of telegrams 
without any extra charge during the-
.Sunday working hours of the office. 
Late fee telegrams are booked on 
Sundays under the normal conditions_ 

It will be seen that arrangementa. 
exist for delivery of letters and tele-
grams at the more important plaeea. 
on payment of a little extra oharge. 



I BlIrl B.&J Bahaclur: May I know 
the names of the countries, if any, 
where the system of total lioliday So 
fBI" as delivery of mails is concerned, 
·obtains? ' 

Sbrl Xhuraheci La!: A number of 
them; I could not give the names off-
hand. United Kingdom is one of 
them. 

Shri Sidhva: What is the latest 
position with regard to the clearance 
of mails on Sundays? 

The K[nister of Communications 
(Sbri Kidwai): Letters with a late 
fee Ilre cleared if thev are posted in 
particulnr letter boxe~. 

Sbrl Sidhva: May I know whether 
it is only in one po!';t office in the 
City or in nil the boxe<;? 

Shri Kldwai: It nil depends on the 
size of t.he city. 

Shri Sldhva: In Bombay and Delhi 
in how many post office~ lctters ar~ 
,cleared on Runda;\'s? 

Shri Kidwat: If the hon. Member 
wants the exact number. he will- have 
to give notice. 

Shri Sidhva: Is it not a fact that 
in foreign countries ('leIlTUnce is 
made from several post offices on 
Sundnys? 

Shri Kidwal: I \\'0111,1 be grat ... ·ful to 
the hon. Memb(·r if he would give me 
a note \)n his experiences in other 
countries. 

Dr. Delhmukh: J .. it n fact that 
the Standing Advisory Commit.tee was 
not consulted hefore this decision was 
tnkpn? 

Shrl JDdwll: J do not exactly 
know. But., we have had the Stand-
ing Advi~ory Committee meetinga 
'several tlDle8. No body raised this 
question there. • 

Dr. DeIIlmukh: Was this matter 
'i!ver pla~d before them? In a reply 
~ready given to one of my questions, 
'It ha.a been stated that this proposal 

was never placed before the Stand-
ing Advisory Committee. 

Shri Kldwai: That is true; I accep' 
it. 

Shri Deahbandhu Gupta: May I 
know whether it is not a -fact that 
large number of newspapers have 
made strong protests to the Commu_ 
nications Ministry against stopping 
delivery of newspapers on Sundays? 

Shn Kidwai: That is true. 
Shri Deshbandhu Gupta: What 

steps are taken to remove this dis-
ability? 

Shn Kidwai: No steps are possible 
if you want to give one day's holiday 
to our staff. ' 

Dr. V. Subramaniam: Whnt is the 
amount of loss to the State on ac-
count of this arrangement? 

Shri Xidwai: There i!' no loss of 
revenue. as a latc fee is affixed for 
Rundn.v clearance, the reven1le will 
incrense. 

Shn Sldhva: J!' it Clot a. fact tha.t 
in foreign countries. all posta] work 
incillding registrnt-ion and money 
orders, is done iri. all the 24 hours in 
certain post offices? 

Shn Kidwai: T have not been to 
fOl'eign COlJntries. If the hon. Mem-
ber will give me a note on the sub-
ject. - r 8hflll 5t.lIll'y it. 

Shn Tirumala Rao: I would like 
to know the names of at· leflst one or 
two -('o\lnt-rie~ whel'e Sunday holiday 
is oh~er\'('d. if TnV hon. friend could 
give them. ' 

Shn Khurshed Lal: r.K., U.S.A., 
oU!' neigh hour .. Ce~-lon and Burma. 

Shri Kamath: Is it not a fact that 
even in the r.K. !lnd in the U.S.A. 
there is only clearance, but no deli-
ver.v? 

Shri Kb.ursbed Lal: There is 
clearance here also. 

Shrl Ka.inath: There is no 
clearance. 
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Kr. Speaker: Order, order. 
Shri Gautam: Do Government pro-

pose to stop railways working on 
Sundays? 

Kr. Speaker: Order, order. 
Shri Xidwai: I think the Minister 

of Railways will answer. 
Shri Tyagi: Will the Deputy 

Minister please explain whether really 
there is clearance of letters in all the 
letter boxes? 

Shri Xhurshed Lal: I never said 
that there is clearance of all the letter 
boxes. There is clearance in the 
more important towns at particular 
letter boxes. 

Shri Sidhva: Is it not a fact that 
in Delhi, in the Central Telegraph 
office alone, one small box is kept 
f~r this purpose? 

Shri Xidwai: There are more than 
one office in the city. 

Shri Sidhva: Will you please make 
,enquiries. 

lIIr. Speaker: Order, order. 
Shri Raj Bahad~: May I know 

whether the step to declare Sundays 
as total holidays was taken as a result 
()f a demand on the part of the Postal 
Employees Union or otherwise? 

Shn Xidw&i: Yes, in response to 
a demand of the Postal Employees 
Union and also, so that everyone 
could get a day's hOliday. For more 
than two years, the question was 
under our consideration. We tried 
to so arrange that there may be 
~elivery every day and every one 
could get a holiday. That was 
found possible in Bombay and Delhi; 
but it was not possible in the villages 
where there is only One man in the 
staff. More than 90 per cent. of 
our post offices are such that there 
are about 6ne or two men and there-
fore, to give a holiday it was found 
necessary to order Sunday as a holi-
day. 

Mr. speaker Next question. 

RAILWAY STATIOlfS A.lO) PL&DOBMB 

.256. Dr. Deahmukh: (a) Will 
the Minister of Railways be pleased 
to state whether there was any 
specific provision in the b~dget for 
re-modelling and extenSions of 
stations and plutfo!'ms or construc-
tion of new stat:O~lS and platforms 
for the year 1950-51 and if EO, what 
was the amount? 

(b) What portion of this has so fBI' 
been spent? 

(c) By whom were these proposals 
finally approved? 

(d) Were they placed before the 
Central Advisory Council of Railways 
and the Standing :Finance Committee 
for Railways? 

(e) Do Government propose to 
postpone the expenditure not so far 
incurred? 

The Minister 01 Transport and 
Railways (Shri Gop~wam~): (11) 
Ye8-. 'rhere is a provIsion 1D the 
Hud~et for 1950-51 of a sum of 
Hupees 178 lakhs fo!' remodelIings, 
extensions or constructions of new 
stations and platforms. 

(b) Rs. 22 lakhs. 
(c) and' (d). These proposals do 

not· go before the Central Advisory 
Council of Railways, but are planned 
in consultation with the Local Ad-
visory Committees, .state Gove~n­
ment~, etc. Ail schemes costing 
over Rs. 1 lakh each are, however, 
individually included in the Budget 
which is approved by the Standing 
Finance Committee fO!' Railways. 
Schemes of R",. 20 lakhs and over are 
&pecificslly brought before the 
Standing Finance Committee and 
their prior approval obtained before 
inclusion in the Bud~et. Schemes 
costing below Rs. 1 !akh each are 
s!lnctioned by the Railway Adminis-
ti-ations themselves, but a lump sum 
provision for all such works is in-
cluded in the Budget. 

(e) The reply is in the negative. 
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Dr. Delhmnkb: May I know 
whether there were any recent enqui-
riea whether these extensions were 
'necessary before they were under-
taken? 

8hrl CJapaIa8w&lll1: Enquiries were 
made before these works were includ-
ed in the budget. 

Dr. Delhmukh: May I know in 
what year these enquiries were 
made? My impression is that the 
enquiries were made a few years be-
fore and the immediate urgency has 
never been enquired into. 

Shrl GopalUW&Dli: The list of 
works which mllv have been consider· 
ed in previous y'ears is brought under 
review before the Budget for the 
year is mnde up. Therefore, scrutiny 
must havf1 been made of these works 
when it was decided to include them 
in the Budget. 

Dr. Delhmukh: Sir, with reference 
to rpply to part (e) of the qu(>stioll, 
am I to understnnrl that in spite of 
the fact that his officers or the hon. 
Minist.'r him!<(>]f have been convincerl 
of t.he fut.i}ity of any particular exten-
sion, he is going to persist in that 
project? 

Shri Gop&l&8W&Dli: The as!mmption 
is wron~. I rl(', not think eit.her mv 
officers or mvseJf are convincprl 110;V 
that even some .of the workR thRt 
have bl'len undertaken "re unneces-
Ba~. 

Dr. Deahmukh: Will the hon. 
Mini~tE'r ,bp. plpMPd to eXl\mine the 
n~eR!lit:v of RIl,\" of the extpnsions 
hert>Rftis!-. heforp spending the re-
maining amounts? 

Shrl Gopal&8W&Dli: The works hav~ 
been put into the budgpt. and man" 
of them have been started, and it 
would be a waste of funds to stop 
works which al'e in progress. As 1 
Baid, scrutinv must ha\'e been made 
before the i~clm;.ion in the budget. I 
can give the assurance to tha bon. 
Member t.hat before putting such 
works into the budget in future years, 

I shall ask that these lists should be-
very carefully scrutinised. 

Shr1mati Durgablot: Arising from. 
a.nswer to part (a), may I know what. 
are the railway stations where the· 
platforms are proposed to be remo-
delled or extended? 

Shri GopaJaswami: I can give alisi; 
if the hon. Member will give me-
notice. 

Shri Dwivedi: May I know from 
the hon. Minister whether the plan 
for remodelling stations and platforms-
in the .Jhansi-Manipur section 
(G. I. P.) hos been abandoned? 

Shri Gopalaswami: I want notice. 
Shri Sidhva: ~Iay I know whether-

these amounts will be spent from the 
Bett.erment Fund or from the general 
funds? 

Shri GopaJaswami: This is a bud-
get, allotment which is outside the' 
Bptterment Fund, I think. 

Mr. Speaker: Next question, No. 
257. 

(The hon. Member did not riS8 in: 
his Beat.) 

N'o. 258, Dr. Deshmukh. 

Hon. Members: Sir, there is ques-
tion No. 257, also in his name. 

lIlr. Speaker: Yes, but it was. 
called,the hon. Member was inatten-
th·c. So it goes. 

Dr. DeBhmukh: Sir, question No. 
258; I am content with that. 

(RT 011' SUGAR 

*258. Dr. Desbmukh: (a) Will th& 
Minister of Agricalture be pleased to 
state the quantity of sugar that haS 
been decided to be imported in 
the course of the year 1950-51? 

(b) Is it proposed to be imported: 
bv Government or through pri'\'ate 
tiade channels? 



. (c) Has any contract been made 
-by Government? 

(d) If so, what is the rate at 
which it will arrive in India? 

The Jlinister Of rood IDd AgricuI-
.ture (Sbri E. II. 111UIBhi): (a) 
1,00,000 tons. 

(b) lmpo.rt will be made in either 
manner the aim being to import at 
~he cheapest possible price. 

(c) An order for the purchase of 
1,00,000 tons of sugar from abroad 
·has been placed. 

(d) It is not in the public interest 
a~ present to disc!ose the prices. 

Shri Syamnandan Sahaya: Sir, the 
llon. Minister has stated that it will 
not be in the public interest to dis-
close the price at which this sugar 
is to be purchased, but may I know 
at what rate Government. want to 
sell this sugar to the public, for that 
will be in the interest of the public to 
.know. 

Shri K. M. Munshi: Government 
may want to sell it at different rates, 
but unle~s the price8 are fixed, it is 
not at the present moment in 
'public interests to disclose at what 
price they are going to be sold or at 
what price they are going to be pur-

-chased. 
Dr. Deshmukh: May I know with 

what countries we are negotiating for 
obtaining this sugar? 

Shn K. M. Munshi: Negotiations 
are going on with the United States 
of America, Cuba, Italy and several 
other countries. 

Shri Sidhva: The han. Minister 
said something about the placement 
of orders, but he has not told us any-
thing about the definite shipment of 
these one hundred thousand tons. 
When will they be shipped? 

Shri K. M. ](unabi: I have al-
ready mentioned to the House that 
in view of the changing world condi-
tions we have not yet been able to 
-secure finn bargains 80 that the ship-
ments could be certain. 

... 
Bbrl Bldh.,.: That is to say, no 

order has been actually placed, is 
that the position, may I know, Sir? 

Kr. Speaker: Order, order. 

Shri Syamn&DdlUl Sahaya: Then 
what is the position, Sir, is the 
matter sti!l in the negotiation stage 
or has it been completed? 

Shri E .• : Jlunshi: In some cases 
orders have been placed, and in other 
cases negotiations are going on. But 
even in regard to o.rders that have 
been placed, it is difficult to say that 
they will be executed. 

Shrl Sidhva: Then, Sir, what is 
the meaning of an order being placed? 
Will it be executed or not? 

Shri E.](. Munshi: When an 
order is placed, it is an offer, and 
unless an order placed is executed 
there is no completed bargain. 

Shri T. N. Singh: Will the han. 
Minister please infonn us whether the 
consumer will have to pay more for 
this imported sugar? 

Shri K. M. Munshi: It depends 
upon the price at which we are able 

. to secure these supplies. 

Shn J. R. Kapoor: WiU the sale 
price be near the control price or 
wj1/ it be near the present black-
market price for sugar? 

Shri E. M. Kunshi: Government 
have not yet decided whether any 
subsidies should be given for the sale 
of this sugar; and that will depend 
upon the rate at which we are able to 
buy it. 

SURPLUS PULSES 

*259. Shri Keaava Rao: (8) Will 
the Minister of I'ood be pleased to 
state whether it is a fact that during 
the financial year 1949-50 the State 
Government of Bhopal reported tMt 
the State was surplus in respect of 
pulses? 

(b) Is it a fact that about 25,000 
tonK of pulses were rotting in ~Iae 
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powns simply beesuse permission Shri Xe8ava Bao: What is th& 
.was not given to deelare the itock dlL!"ation of training for these appren-
surplus? tices. . 

(c). Is it a fact that finally it was 
agreed that the Ministry of Defence 
should acquire these pulses? 

(d) What is the total tonnage of 
these pulses which have been declared 
unfit for human consumption? 

'l"he Iliniater of I'ood aDd Agricul-
'are (Bhri It. Il. Ilunahi): (a) to 
(d). l)ulses other. than gram are not 
controlied and there is 110 ban on 
inter-t3tute movement of pulses. No 
State is, therefore, required to de-
clare stocks or surpluses to the 
Centrl~l. Oovernment. The question 
of accummulation of ;.;toek" and their 
detf'l"iorlltion owing to official regula-
tions does 1I0t arise. 

Prof. Ranga: ])OI'S it menn that 
thi;.; 25,000 tOI1"1 \\'a~ not grnm? 

8hri K. M. MWlshi: ~o, they are 
not grlllll. 

8hrl Tyagi: MIlY I take it thell 
that t.hl'rl' ill nil n,,,tl'id iun 011 the 
mOVNIIPnt of puls~'s ill the who!e 
country"! 

8hrl K M. Kunshi: Thl·'r,' i" 110 
hlln (lll tlw 1110\"1'1111.'111. of plI!S .. " otlll'r 
than gram. 

ScHOOL OF PR1NTfNl1 

*260 .• Shri Kesava Rao: (n) \\,ill 
the l\finif;t('I' of Works, Mines and 
Power be plells<'tl to stnt.· wh,·thl •r it, 
is proposed to st.art 1\ School of Print-
ing to trllin personnel for manning 
various printing pres,::.'" nndel' the 
Govel'nJlIE..nt of Tndia? 

(b) How mnn\" aprrl'ntic(',:: (Ire 
taken every yenr in the Yarion;; 
preSSE's under the Gowrnllwnt? 

'!"he IDDister of Works, Kines and 
Power (8hrl Gadlll): (6) The matter 
is under considerat,ion. 

(b) Two 11Pprentices are taken 
every year. one at the Government 
of India Pre~!I, Calcutta and the 
either At tf, .. '~overnment of India 
Preas. New DaIhi. 

8hri Gadgi1: Two years. 

Prof. BlDga: Are there any propo-
sals to increase the number of 
apprentices from two, to four, six or 
ten? 

Shri GadgU: The whole question is 
undCo!' consideration because there is-
the recommendation of the Expert 
Committee which was appointed a 
few months ago and the Government 
ar!' thinking of starting a regular 
training school. 

Shri Tfagi: What is the estimated 
cost of this proposal? 

8hrl Gadgil: When the proposal is 
finalised, the estimate wiU be placed 
before the House, 

8M Tyagi: Will the financial 
I';;tilllate be placell before the House 
\)('£ore the hon, ~linister comes up 
with h;~ proposals? 

8hri Gadgil: The regular procedure 
wi'l I ... foliowe.), 

Shri T. N. Singh: Iii what sections 
of tilt' l"ehlli'lUI' of Pl'illtlig, I llIean 
ill what bl'allches, for instance, 1'Ot3I'Y 
pl'illting, etc, will the apprentices be 
gi \'I'll traillillg? 

Slui GadgiI: They \liiI be ai!otted 
to the variolls jobs COllne.:ted with 
the .\.m,ie l'lIlled printing. 

Shri Tyagi: Are th~re not sufficient 
personlle!, trained hands available 
now in pI'ivate concerns? How was 
the work of the Govenllnent Press 
going on WI now? From which 
source were they recruiting their 
hand!'? 

8hrl GadgU: They were recruited 
from the open m8l'ket, and some 
had gained experience in the press 
during their many years' same&-
there. 
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, Shri Deab.baDdhu Gupta: May I 
know whether Government propose 
to make public the ;report of the 
Expert Committee? 

Shri Gadgi1: The question of pub-
lishing the report of the Expert 
Committee to the general· public is 
also under consideration. 

Shri Deshbandhu Gupta: Will it 
be made available to the Members of 
this Hou~e at least? 

Kr. Speaker: Orde.!", order. I call 
the next question, No. 261. 

VEGETABLE MILK 

*281. Lala Raj Kanwar: Will the 
Minister of Agriculture be pleased to 
state : 

(a) the names of countries in 
which 'Vegetable milk is produced; 

(b) the quantities in which it is 
believed to he produced; 

(c) the nutrition value of such 
mill, ; 

(d) whether any experiment has 
been made for the production of 
such milk in India; nnd 

(e) if so, with whnt result? 

The Kimster of Food and AgriCul-
ture (Shri K. M. Munshi): (a) There 
Rre three rliffel"ent kinds of vegetable 
milk obtained from (1) Soyabean, (2) 
a mixtlll'c of grollndnut cake and 
sopbean and (13) from the bark of 
a tree called "Cow tree', Soyabean 
milk is largely prodllcecl in China, 
Korea, ~Ianchuria and U.S.A. while 
milk from "Cow trees" is reported 
to be produced in hot and temperatc 
regions of Venezuela, where the "Cow 
tree" thrives. 

(b) No information is available. 

(c) As a result of research carried 
out on the nutritive value of soya-
bean milk at the Indian Institute of 
Science. Bangalore and the Nutrition 
Research Laboratories, Coonoor, it is 
observed that the nutritive value of 
80yabean milk is 85 per cent. to 95 
per cent. of cow milk. Regarding 

the nutritive value of "Cow tree'" 
milk all that is known is that the-
inhabitants of Venezuela use it freely 
as a substitute for milk. 

(d) and (e). Experiments on the 
production of soyabean milk have-
been carried out at the Indian Insti-
tute of Science, Bangalore and a, 
method for its· manufacture on small 
scale ha,s also been evolved. As re-
gards milk from "Cow tree" a 
scheme for the introduction of such 
trees has been sanctioned by the 
Ind\an Council of Agricultural Re-
search for the State of Bombay. 
Arrangements have been made for 
obtaining seeds of "Cow tree" from 
abroad. 

Shri Tyagi: Do Government pro-
pose to take any steps to colour this 
vegetable milk, so that it will not be 
used £01' adulteration with real milk? 

Shri K. )[. )[unshl: First, of all 
let us get the milk and then the 
question of colouring it can be taken 
up. 

Lala Raj Kanwar: To tide over the 
shortage of milk in thc conntry, even 
though partially, do Government 
proposo to import \"cgetable milk into 
the country? 

Shri K. M. Munshi: I do not think 
that it is possible to import this 
milk. 

Shri Kamath: Have any experi-
ments been made iu Venezuela or 
anv of the other countries mentioned 
to .' manufacture vegetable ghee- or 
butter out of the vegetable milk? 

Kr. Speaker: Order, order. 

n1l&ja Inait UU&h: Will Gov-
ernmimt very kindly ban the vege-
table milk in India to save the health 
of the people of India which is al-
respy undermined by vegetable shee? 

'Dr. Deahm1lkh: Which produceS. 
more milk, the cow or the cow tree? 



R1JBAL DBvBLoPllD'l 
. __ • LaI& ltaj KaBwar: Will the 

~ini8ter of Alric1ilture be pleased to 
. .state: 

(a) what steps Government .have 
i;a.ken or propose to take to ensure 
rural development and uplift of 
villages by setting up Model Villages 
or otherwise in the Centrallv 
Administpred Areas since 15th 
August, lu47; and 

(b) whether there is any proposal 
to extend the Etawah scheme of 
Uttar Pradellh for Model villages to 
the Delhi State or any other centrally 
administered area? 

"l"he JIinlster of rood and Agricul-
ture (Shrl K. :II. :IIunahi): (a) and 
(b). A scheme for the est.ablishment 
of Model Villages is in operation in 
Df'lhi alld Coorg. Proposals in this 
direction are also 1I1l')er the consider-
ation of the Chief COInrnissiOlwrs of 
Bhopal, Vindhya Pradesh and 
Klltch. The Delhi Development 
Schl'lIll' is run hy the Indian Council 
of Agricultural He";l'areh Bnd B de-
tRill") I!Ot·C relating' to the sclwme 
unrl th'l work 011)111' so far is placed 
on the Table of the House. [See 
~/lpendiJ: 11.1, all'!l'.l"ure No. 19.] 
I he schl'lIJe IS ,II'-;Ig'nl'o to b"ing 
about 1\1\ nil· \,0\11\1) ,lcw10pml'nt of 
the contiguolls vil!a;.:p" ill the irriga-
ted IIrl'll of the n"lhi Htate. T·he 
qllf'stiOIl of I'xh'lItii!1g' the scheme to 
other Cl'ntmlly Atlmini>,terecl Areas 
will depend on the Sllccess of the 
l'xperillH'nt alrena.\" being t.ried. 

LIla :&.a1 Emwar: What is the 
nllmber of modl'l villagl's set lip by 
Government so far S~lce the 15th 
AIl~llst 1947 in the Centrally Ad-
ministered Areas? 

Slarl E .•.• unahl: As I have 
said in my reply the scheme has 
been starteciin ten villages in Delhi 
Province. 

LIla kj KaDwar: Raa it been 
.. rted in any other Centrally Ad-

-:mini.terect Are.? 
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Sbr1 E ... K1IDIIIai: As I said in 
Delhi and Coorg . 

Shri Deahbandhu Gupta: Could 
the hon. Minister give the names of 
the model villages constructed in 
Delhi? 

Sbrt K. :II. :IIunshi: Badli. Sham-
pur, Sahibabad, Pehladpur, Barwala. 
Puth Khurd. Sultanpur Diwas. 
Bawana, Daryapur Kalan and 
Anchandi. 

Oh. Ranbir Singh: Is it a. fact that 
this scheme in Delhi has been en-
trusted to a person who is ignorant 
of agriculture, rUl'al economy or the 
rural people? 

1Ir. Speaker: I am afraid the 
question is full of inferences. 

Shri K. :II. :IIunshi: It is as I 
pointed 01lt, under the car~ of the 
Indian COllncil of Ag-ricultural 
Research. The question is irrele-
vant.. 

Prof. Ranga: It is not for you to 
say. 

INDIAN AIRLINE COMPANIES 
*263. Shri Gautam: (11) Will tha 

Minist.er of Communications be 
pleased to state how many Indian 
Airline companies are running at u 
prolit and how many at a loss? 

(b) Is any proposal under con.;i-
deration to render anv assistance to 
the Compani..,,, and 'if so, to what 
extent? 

The Deputy JI1nlster of Communi-
cations (Shri Khurshed L&1): (a) 
The position in this respect waa 
stated in reply to Question Xo. 136 
on 30th November 1949. ~ince then 
only four out of the ten companies 
operating scheduled services have 
submitted their balance sheets for 
the year 1948-49, according to which 
a.ll of them have been operating at 
a loss. 

(b) From 1st Mal'ch 1949 to 30th 
September 1950 financial assistance 
is being given at the rate of -/9/-
per JlallOD of aviation spirit consumed 
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on aircraft belonging to Indian com· 
panies. The nature and form of 
financial assistance to the companies 
after 30th September 1950 will de-
pend on the recommendations of 
the Air Transport Inquiry Commit" 
tee. 

Sbrl Gautam: What is the total 
amount that Government has given 
to these companies either as subsidy 
or petrol tax rebate? 

Shri Xhurshed LaJ: Financial as-
sistance amounting to Rs. 46,30,679 
was given to the air transport com-
panies on account of petrol con-
sumed by them during the period 1st 
March 1949 to 31st March 1950. 111 
is also estimated that during the 
first six months of this year, thai is 
from the 1st April to the 30th Sep-
tember 1950, an amount of 
Rs. 33,75,000 will be required for 
payment to the air transport com-
panies and the flying clubs. 

Shri Gautam: Is it a fact that 
with a fewer number of air lines the 
total amount of loss would have been 
less than what it is today? 

Sbrl Khurshed La1: Thall is a 
matter of opinion. 

The Kl.Dister of Communications 
~Shri KidWai): Everyone will agree 
that there would have been no loss 
at all, if there had been no air lines I 

8hri Tyagl: That would have 
been better. 

8hri Gautam: Do Government 
propose to abolish all these air lines 
and save the money thereon because 
of the present economic crisis? 

Shrl lttdwai: A Committee has 
been appointed, which is expected to 
report by the 25th of August. Let 
us therefore await the report. If 
the hon. :'.Iember so desires, he can 
move a res(}lution to that effect when 
the report is under consideration by 
the House. 

Sltri Gautam: What steps do Gov-
ermnent propose to take in order to 
put the industry on a sound footing? 

Shrl Durshed Lal: As was said 
a Committee has been appointed for 
that express purpose and it would be 
better if the hon. Member awaits 
the report of that Committee. 

Shri Gautam: When is the report 
expected to be ready? 

Shri Xidw&i: I said just now that 
by the 25th August we expect to 
receive the report. 

TELEPHONE SYSTEM IN BolllBA.Y 

*2M. 8brl Jlmummtb&iya: (a) 
Will the Minister of CommDDi-
catiOlUl be pleased to sta.te what 
was the sanctioned estimate for 
installing metering equipment of 
Telephone System in Bombay? 

(b) Did tha limount actually spend 
exceed the sanctioned amount and 
by how much? 

(c) What are the reasons for the 
excess expenditure? 

The Deputy KiDister Of Commu-
nications (Shri Khurshed L&l): (a) 
Rs. 5,75,747. 

(b) Yes; by Rs. 1,38,511. 
(c) The excess was due partly to 

an' error in estimation and 'partly to 
increase, made after the estimate 
had been prepared, in the percentages 
for overhead charges for stores. 

Sbrl JI&Ilumanth&1ya: Who was 
responsible for the errOr in estimation 
and what were the reasons which 
brought about the error? . 

Sbrl Khurshed Lal: I will not be 
able to give at present the name, of 
the officer responsible. But the 
reason for the error was that the 
cost of labour was esimated at less 
than what it should have been. And 
then t.b,ere was a. change made in the 
overhead cha.rges from 6 to 12 per 
cent. after the estimates had been' 
prepared and actuaJly the change in, 
the percentage of overhead charge. 
accounts for an increase of Rs. 
1.~;716. 

Ihrl lIaDamanUudya: Was the 
increased expenditure the res1il~' ·,01 



the delay in implement ing the 
scheme? 

Shri Khurshed Lal: No. 

Shri Joachim Alva: Has this 
metering system been checked 
actually and found fool-proof? It is 
a fact tbat in B ombay tbere have 
been complaints from certain house-
holders that. they ha~e been charged 
for 300 calls. whereas they should 
have been charged for 30? 

Shri Khurshed Lal: This question 
Joe!> not arise out of the one under 
answer. which rela.tes to the 
estimates for insta·lling the metering 
equipm nt. 

Shri Joachim Alva: These com-
plain ts are very common. 

Shri Kamath : By wbom, techni-
cians, experts or otherwise, was the 
!lrst estimate v tted and scrutinised 
before it was sanctioned? 

Sh.rl Khurshed Lal: 
notice of that. 

I reqoire 

Short Nqtice Question and .AnSWer 

FmE-ARl\{ PARCEL AT SEAJ..DAB 
HAlLWAY TATlON 

Shri 'l'yagi : Will the Mini tel' 01 
Communications be pl.eased to give 
d tail of the one bundred fire-arm 
parcel thW cuuoh t. fire, while t.hey 
war • in th proces of being tran-
shiped to DocclI (Pold t an), piled in a 
f W 1'ows at the R.M. . office in the 
.RailwQ.y station premises of Sealdahi' 

The Deputy Minister of Commnni-
'CI.tioDS (Shri Khurshed Lal) : 100 
pnl' e1 bogs in trim it from Karachi 
to {Icon W 1'e r ceiYed in SeaJdah 
R. 1. . via L. bore. The clUlle by 
the Punjab Mail and reached Sea.ldah 
b tweeu 12 ;xoo - and 1·00 P.U . on 
... h lul" 1950. They were to be 
d p hed to Dacca by the Assam 
M il a,ing at 11.10 hours the Dext 
d Th '1 were locked up in s. 

PlU'at room adjoining the main 
sorting hall. At, bout 3.00 P.M.. the 
tid o.f • ehld R. • . working in 
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the main han experienced a choking 
smell. The Inspector ;ft . M . S. on 
duty Jocated that the smoke was 
ooming out from the above mentioned 
room and, on opening the room, 
found smouldering fir.e at the bot.tom 
stack of bags. The fire was partially 
hrought under control by using fire 
'Olxtinguisbers and the fire brigade 
which was also requisitioned came 
!lnd complet.ely extinguished tbe fire 
at little after 4.00 P.M. 

Out of the 99 bags kept in the 
beap (tbe insured bag baving been 
kept away separately in the strong 
room) it was noticed that 6 bags had 
beten damaged by fire and 10 bags, 
,,·hich were profusely emitting choking 
smGke eyen after the fire had been 
Axistinguished, were opened by the 
fire brigade to segregate the contents 
to prevent further damage. I n these 
10 bags, 30 parcels were found a.ll of 
the snme nature, viz., kerosene tillS 
containing a white powder and 
wrapped over with gunny, bearing 
Urdu inscription 'Hydro Sulphite 
(Jaustic'. The contents of several 
parcels in these 10 bags and in the 
6 bags badly burnt. which also con-
tained, among otbers, several parcels 
of the above description , were found 
to have come out· due to the con-
tainers having been damaged in 
transit. 

The Inspector of Explosives 
examined the powder and found it to 
b~ 'Hydro Sulphite Caustic' as indi-
cated in the inscription on the tins 
and. according to him, the fire was 
caused by this powder coming into 
contact· with moisture. 

Among the contents of 6 mail bags 
rlamaged were found 3 parcels con-
taining 4 guns and 2 rifles. AU the 
bags and parcels, except those which 
I'lontained the explosive material, are 
hc>ing forwarded t.a East Pakistan. 1 
may add here that while there is no 
objection to transmission of closed 
b~s of parcels containing guns and 
rifles. the Pakistan Postal authorities 
Wlder the niversal Po tal Union 
P reel Post Agreement should noS 
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laave booked parcels containing 'Hydro 
Sulphite Caustic'. The matter is 
being taken up with ~hem. 

Sbri TJact: Is it permissible for a 
foreign country to transpod Ere-arms 
through our country 'I 

Sbri Khurshed L&l: Yes. 
Shri Tyagi: Is it, also permissible 

for them tQ import intQ our country, 
that is send such parcels to destina-
tions in our country also 'I 

Shri Khurshed Lal: It is not a 
question of importing. The position 

- is this. These parce-Is were being 
sent from \Vest Paldstan to East 
Pakistan and we were only a country 
m transit. We get these parcels in 
a sealed condition; we have only to 
send them across the border. 

Shri Tyagi: What is the precaution 
taken in the case of such parcels 
containing similar articles but 
addressed to some addressee in !Mdia '! 

Shri Khurshed Lal: If these parcels 
containing arms were received in India 
t.hey will be dealt with under the 
Arms Act. 

Shri A. C. Guha: Were those 
parcels declared as containing arms 
and amlJl unition? 

Slui lthurshed L&l: Those parcels 
come sealed. Their contents are not 
required to be declared, but they 
should 1I0t have contained explosives 
because the booking of explosives 
whether for external or internal trans-
port, is prohibited. 

Slui A. O. Guha: Even if they 
~re sent as postal parcels. is it not 
necessary to declare them? 

Shri Our.hed Lal: No. it, is not 
necessary to declare at all. 

Shri Gautam: Have our Govern-
ment protested to the Pakistan 
<iovemment for the mistake that they 
have committed in sending these 
'PI'8cels containing explosives? 

The Klnilter of OommUDicli:ou 
(8JJri JDlwal)! The mistake was 

both of the booking clerk there apd 
of our own men because the powder 
contained in the tin was indicated en 
the labels, and therefore we should 
not have accept.ed it. 

The Prime K1Dlster (fiIar1 
Jawa.harlal Jiehru): Sir, in connec-
tion with this question, I just wish 
to point out to this House that 
in spite of great publicity given to 
these fncts, the facts are trivial-four 
shot guns. We talk about arms 
being imported-it is absurd for they 
are shot guns for children to use, BOd 
some such things. They have no 
importance. Anybody can send them 
at any time to any place. But the 
whole thing seems to have been 
given the cO'lour of a. conspiracy for 
sending arms and ammunition. But; 
as I said. it is & case oi four shot; 
guns-it can be done at any time 
without anybody taking any objection 
to it. 

Shri Tyagi: He mentioned rifles 
also. 

JIr. Speaker: Let us not discu •• 
that matter now. 

WRITTEN ANSWERS TO 
QUESTIONS 

ORAMA~JANAQAR~ATYAK4NGAL4K 
RAILWAY LIN. 

"'III f Sbri BlDumaatbaJ)'a: L Sbri 0bam1i1h: 
(a) Will the Minister of Ba1lwaJ8 

be pleased to state whether &teps 
are being taken to construct Rail-
ways between Chaml\.rajanagar and 
Satyama'1gabm? 

(b) Has any survey been made in 
this connet"tion and what is the 
cost of this survey? 

(e) What will be the estimated 
cost of the uid Railway construc-
tion? 

'Phe KbUter of "'..-port ... 
Railways (Shri Gop&lansmt): (0) 
Chamarajanagar..filatyamangalam sec-
tion forms part of the C~amar&ja­
Dagar-MettupaJ&;J8m projeet which 
was considered bJ the OentllPJ .a...I 
of Transport. who ~ ~ .• 
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lIhouid be brought up for review after 
the oomp~tion of the investigations 
Into the engineering and financial 
aapects. The survey has been com-
ple~ and reports are expected 
abortly. 

(b) Both Traffic and Engineering 
surveys at an estimated cost of RB. 
4,56,221 have been carried out, for 
the Chamarajllinagar-Mettupalayam 
project. 

(c) The line between Chamaraja-
nagar and Mettupalayam has been 
estimated to cost Rs_ 4 crores ap-
proximately. The cost of Chamara.ja-
nagar-Satyamangalam section will 
be roughly Rs. 3 '25 crores .. 

RIVD BBIDOB A.T JOB.1lA.T 

. *287. 8brl 0haUh&: (a) Will the 
MinilOt,er of 'l'rauport be pleased to 
• tate whether the bridge 011 the 
Bhogdai River at Jorhat town in 
Assam has been wide~ed? 

(b) If not, when it will he done 
and what sum has been provided for 
the purpose? 

'!'be IIbIJater or 'l'raDIport and 
:aauwaYI (Slui CJOP&l .... ami): (a) No. 

(b) The work of providing foot-
paths on the existing Bhogdai bridge 
to which, presumably, the hon_ 
Member refers, was sanctioned at an 
f'.stimated COfIt of about Rs. 35,000 in 
December 1949. Funds to the extent 
of Re. 80,000' were allo,tted to Assam 
P. W. D. during 1949-50 and the 
balance of Re. 5,000 has been allotted 
·during the current financial year. 

RIvD BBmoJl ON GB.A.ND TBU1iK RoAD 

.... 81ar1 BoaalD. Jm&m: Will 
the Minister of 'l'raDIport be pleased 
\0 sta.te the folloWing facts about 
·the bridge OD Barakar river in 
Huaribagh district on miles 249-
251 of Calcutta. to Delhi Grand 
Trunk Road: 

(i) the date when the original 
~p w.. awept away by floods; 

I (ii) the ~ of the original bridge; 
~. {iii). the estirnat-es of repairing the 
"edibW pDe brid8e: . 

(iv) the origina.l estimate of the 
. new hridge built and of ita 
approach road; 

(v) the da.te of commencemen.ti 
of the work and approxinlate dat-e 
of its completion; 

(vi) the cost incUlTed 80 far on 
the bridge and aperoa.ch road; and 

(vii) the estimated final cos.t? 
'!'be K1D1ster of Tra.nBport and 

:Railways (8hri Gopalaswami): (i) 18th 
September 1946_ 

(ii) Re. 1,39,780. 
(iii) The bridge was considered un .. 

safe and not fit to be repaired. 
(iv) Rs. 25'28 lakhs. 
(v) The work was commenced· in 

July 1947 and practically completed 
and opened to traffic in the beginning 
of July 1950 . 

(vi) Rs. 22'98 la.khs. 
(vii) Rs. 27·14 lakhs. 

SUGAR PRoDUCTION 

*269. 8hri Hossain Imam: Will 
the Minister of AgricUlture be l)leas-
ed to state the following facts about 
~gar product.ion and dis~ribution: 

(i) the totul production .this year 
and during the last year; 

(ii) the total stocks with the Mills 
on 31st March 1949 and 31st March 
1950; and 

(iii) the total stocks with Mills on 
30th June 1950 and with wholesale 
agellts in the States, on that date? 

The KiniBter of :rood and AgrlcDl-
tun (Sbri E. II. 111JD8b1): (i), (n) 
and (iii). Three Eitatements giving 
the available information are placed 
on the Table of the House. [See 
Appendiz Ill, ann6:r:uTe No. 20.1 

RAILWA.Y Lums (CuLTIVA.T10N) 

*2'10. 8hri .JD&D1 Bam: Will the 
Minister of :aanwaJl be pleaaed ~ 
state: 

(a) the area of culth-ated lands 
aoquired by the Railway. at Bar-
koona. Poehra.· and Layo in the 
diakictl of lIazaribagh and. ~ 
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neighbouring villages which are not 
being used by the Railways; and 

-(b) wha.t 8ITangements, if any, 
have been made for the cultivation 
of those lands? 

The JlinJster of Transport and 
.BaUW&JB (Shri Gopala.swami): (a) 
.and (b). 1948·37 acres of land were 
acquired in Barkakana, Pochra, Layo 
.arid neighbouring villages in the Dis-
trict of Hazaribagh. After retaining 
the land actually required for the 
Railway and Military Departments, 
:the balance of 1505·64 acres has been 
disposed of as follows: 

(i) 1299·36 acres of land: were hand-
.00 over by the Railway to the Civil 
.authorities for custody, of which 
they have leased out 245 acres for 
(lultivation. 

(ii) .206·28 acres of land have been 
leased out by the Railway them. 
selves for cultivation. 

UNAUTHORISED WmELESS SETS 

*271. Shri .TnW Ram: Will the 
Minister of Communications be 
pleMed to state: 

(8) the number of cases of pos-
session of unauthorised \Vireless 
Sets detected since J anllary, 1950; 

and 
(b) the action taken to check the 

retention. of such sets? 
The Deputy Ilinister of· Oommuni-

C&Uona (Shri JDuuahed Lal): (a) (i) 
Number of unauthorised transmitting 
Wireless Sets-82. 

'(ii) Number of unauthorised receiv-
ing Wireless Sets-23,732. 

(b) Monitoring stations have been 
set up to detect illicit wireless trans-
mission and mobile direction finding 
equipment has been provided to de-
termine the exact location of such 
transmitters. 

To detect unlicensed wireless re-
<leivers, wireless Inspectors are pro-
vided for the examina.tion of the 
licences of all receivers and periodical-
ly surprise inspections are al'l$nged 

by R & T. officers. The result of ' 
action taken is summarised 88 
follows: 

18,584--cases compounded by levy-
ing surcharge. 

423-cases prosecuted. 
2,107--cases condoned . 
2,618-cases still under corre8-

pondence with parties . 

Trr...uYA DAM PROJECT 

*272. Sb.ri .Tnani Ram: Will the 
Minister of Works, )(i,nea aad' 
Power be pleased to state: 

(a) the amount of electricity that 
is being generated at: Tilaiya dam 
site since April, 1950; 

(b) the quantiby of erectricity 
uWised for the wOI·k on the site; 
and 

(c) the mode of II tili",a tion of the 
surplus electricity? 

The :Minister of Works, Jlines and 
Power (Shri Gadgil): (a) 195 Kilo_ 
watts. 

(b) 195 Ri.lowatts. 
(c) The power station at Tilaiya 

dam site consists pf three 480 K.W. 
diesel sets. It is esttmat€d that the 
amount of surplus electricity from the " 
power station, after allowing for, 
standby and full amount of power re-
quired for the works, will 'be aboub 
700 K. W. which the Gov-:lrnment of 
Bihar have agreed to t;\ke over for 
distribution at Rodarma, Hazaribagh 
and adjacent arenl;, The supply to 
Kodarma and Hazaribagh will be 
available as soon as the Government 
of Bihar have constructed the trans-
mission lines anrl ara ready to take' 
power. 

RAILWAY GUIDES 

*273. Paadtt )[. B. Bharp .. : 
(a) Will the Minister of Ballw&,. 
be pleased to state whether Govern-
ment are aware that the only two 
Passenge>:- Guides, appointed in 
August, 1948, under the plan of, 
providing amenities to Clasa m. 
passengers, at Ajmer Railway. 
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station, bav been brought under 
retrenchment from .Tovember 19497 

(b) Is it a fact that Passenger 
(J-uid on other Indian Ra.ilways 
have been allowed to continue? 

(c) If so, why have they been 
abolished only on the B. B. & O. 1. 
Railway? • 

(d) In ,ie\\' of the R:1ilway 
Minister 's yiem, in the last Budget 
Session, do the Govel'llment of 
India conf;ider the advi::lability of 
re6tOl'ing th£'<; post for the guid-
ance of genprnl travelling public 'lnd 
if not , why Ilot? 

The Ktnister of Transport and 
ltaUways (Shrt Gopalaswami): (a) to 
(c) . Social (;uides are to be provid-
ed only nt ~uch large stations where 
pal! ng 1'S trru~hip frOm One train 
to anoth(>1' OJ' wait {or connecting 
trains or ",h(,'1' there i continuously 
h vy trAffic mainly compo ed of 
peopl from rural areas not accus-

mad to railwny trav 1. This policy 
is iog {oUo" 1 on fi JI major Indian 
Rail\1\'a~' inl'lu(ling the B. B. k C. I. 
RAiI"'ny . Tn accordance with this 
policy. it W!l8 con idel'ed unnecessary 

provid . 'J('h Guides Rot Ajmer . 

(d) • TO r "lorntion of the po. ts at 
Ajl r is justifj d for reasons slated 
in the Qll w r to clauses (a) t.() (c) 
8 ov . 

Ahl:J1\ EuCTlUO trULY COMPANY 

· 27 • . Pandit K. B. Bh .... ga.va: 
(n) Will the Mini t r of Works, 
Iliaes and Power be pleased to 

t.o whdlwr Go\'emment are 
tbnt th Ajmel' Electric 

uppl.r .' i;; lloabl to meet with 
tb d IllIInn fol' power lor lighting 
and indll . trjlll pm'po e for the city 

f jm I'? 
(b) If ' 0, whot actioo the Gov-
nm nt of Tndia propn e to take 

in the m t r; if none, why? 
ft.e KiniJter of WOrU, lllnes and 

Power (8hri GadgU): (8) The Govern-
m nt (If India 01' I\W re of 11 short-

of el tri 
Jar h l'tn 

exists in many other cities in India; 
due partly to post-wilr difficulties in 
obtaining plant and equipment, and, 
a sharp rise in the demand for pow-er, 
which has been aggravated in Ajmer 
by influx of displaced persons. 

(b) The Electric Oompany is under-
stood to be installing a. new generat_ 
ing set and also taking other steps 
to relie,e the shortage. The Ohief 
Oommissioner, Aimer, is keeping & 
caref,,} watch on the activities of this 
Company. 

CO -OPERATIVE SOCIETIES 

~·275. Pandit K . B. Bhargava: (a) 
Will the Minister of AgriCUlture be 
pies sed to stat8 whether Government 
are aware that due to the extension 
of the Bombay Agricultural Debtors ' 
Relief Act in the State of Ajrner, the 
ind;genous money lenders in th& 
rural areas h!lYe refused to ruhanc& 
money to the .\gricultl1l'ists, thereby 
seriously ha.mpering the agricultural 
activ;ties in the StAte? 

(b) If »0. what steps bye the 
Govel'lunent taken or intend t.() take 
to initiate And organise banking 
facilitie ror the benefit of rut'sl 
people in the State? 

(c) Have Government Bny schemtt 
of organising multi-purpose Co-opera-
tive Societies for the rclral populat.ion 
of the Centrally Administered Areas 
including Ajmer with a view to imple-
ment the recommendatioIU of tibEt 
Rural Banking Committee? 

The M;.n.ister of Food and Agricul-
tUfe (Shtt K .•. Kunahi): (a) Re-
port have been received that money 
lenders in certain rural area bave 
cllt'tniled credit facilitie to agricul-
turist on this account. 

(b) These reports are under inves-
tigation. 

(c) Yes. A chame for organi ing 
mu} i-purpo e co-Operative societie ill 
th rural area of Aimer is under the 
ron ideration of the Ohief CommIs-
sioner. >, 
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*2'1&. Dr. V. Sabr&JIa&Di&m: Will 
the Minister of Oomm:aDicattons be 
pleased to state "hether it is a fact 
that since 1st April, 1950 there has 
been an all-round reduction in the 
volume of registeretl anr1 unregistered 
parcels and telegrams as compared to 
that of the past Yf'ar for the corres-
ponding period '! 

The Deputy Jliniater of Communi-
cations (Bhri Khtll8hed LaI}: Regis-
tered parcels (including V.P. and in-
sured parcels) registered 8 decline 
during April and May, 1950 8S com· 
pared with the corresponding months 
of 1949. During June, 1950, they 
registered an inctease. Figures for 
unregi~tered parcels are not kept 
month by month but, based on tbe 
figures of ellwneration returns of 
FebrUltr.", 1950 and February, 1949, 
they show an increase of 9 per oen~. 
Telegrams during the months April 
to June. 1950. show an increase as 
compared with the corresponding 
months of 1949. 

BAUXITE DEPOSITS Dr 0mssA 

*217. Shri Satlsh Ob&D4ra: (a) 
WiII the ~Iinister of Works, lCDes 
ad Pmrw be pleased to state 
whether it is a faet that Bauxite 
deposits have been discovered near 
Sambalpur in Orissa? 

(b) If so, have ()ovenlment fonnu-
lated any plan for the exploitation of 
these deposits:' 

The Killiater of Worka, IIbae. and 
Power (Shrl Gadlfl): (a) Yes, Baux-
ite deposits have been discovered in 
Sambalpur District at a distance of 
about 150 miles from Rambalpur 
town. 

(b) The Central Government have 
no such plans. The exploitatioD of 
mineral deposits is primarily the con-
cern of the State Government. 

iBBmATIOJf W0BJ[8 
*2'18. Shrt l.,aauaa\h JIIIbra: (8) 

Will the Milrister of ~ be 
pleased to .... ..hai were the 

amounts sanctioned to various State 
Governments for winor and major 
irrigation works to moke India seIf-
sufticient in the matter of food by 
1951? 

(b) Did the Sta&te Gc.vernment.s 1IUp--
plement the oentr!l.l grants from their 
own funds and if so, by what propor-
iion? 

(c) What was the total amount pr0-
posed by the St:ite of Orissa to be 
spent for this purpose in the year 
1949-1)0 and 195()-51? 

(d) What :sum~ O:lt of the amount 
stated in part (c) aoove, were set 
apart, for administrative purpose and 
for actual irrigation works? 

(e) How many ",orks have been 
completed so far and what is the 
amount spent ~l 

(f) Did GOVi!!'!lUl8t.:t get auy report 
uf actual increase in the lroducti~ 
of food grains attributable to sucb 
measure? 

The IliDtster of 1'00II .ad Agrical-
t11l"8 (Shri 1[. K. JluDllhi): (a), (c) 
and (d). Two statements giving the 
required information in respect of 
miDOf' irriglltion works are placed on 
the Table of the House. [See 
Ap~Jtdiz Ill, anu.eZUTe No. 21.] 
MajOl' irrigation works do not oome 
within the purview of tha aelf~ 
sufficiency plan. 

(b) The State Governments RM 
required to make an equal contribu-
tion towards the net cost of t.he 
scheme, excepi in the case of Allsam 
and Orissa which make 1/8rd contri-
bution. In the case of schemes financ-
ed from foo1 bonus funda. the net 
subsidy cost of the schemes, whicJl 
includeR both Central and State OM-
ernment's share of 'he expenditure. 
is first debited to the foocl bonu. 
funds;, ond the balance, if any, un:' 
covered by the food ·bonus is shared 
between t.he Govemment of Inttia 
and the State Government in the pr0-
portion mentioned above. 

(e) and (f). The State GovenI-
ments are required to submit monthly 
and six monthly reoorts to the Gov-
ernment; of India On the working of 
the smemes. A atatement showing 
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the number of works comnleted and 
additional nroduction achie;'ed during 
1949-50 is -placed on the Table. fHee 
Appendiz III, Ml.neZUTe No. 2'1. In-
format-ion regarding the actual ex-
penditure incurred on these workt; 
during 1949-50 is not yet available. 
The work for 19aO-51 is at present 
under progress and it iR not possible 
to JOve any information for this year. 

JUTE 
*!"19. Bhrl .Tapimath JDahra: (a) 

WilJ the Minister of Apieulture be 
pleased to state what is the require-
ment of jute in Iudia? 

{b) What was the total production 
in the years 1947-48, 1948-49 and 
1949-501 

!"he Kmilter or 1'004 and Aptcu1-
\are (11u1. E ••• K1ID8hl): (a) 69 
Jakh bales of jute. 

(b) Year J>toodvtotiota 
(Bales or ,00 Ibs.) 

INT·48 16·118 lakh bales. 
IN8·49 20 "115 lakh bales. 
1949·50 31 ·1'7 lakh bales. 

I might mention that production of 
mestll fibre, which can be partially 
8ubstituted for jute, rose from 4 lukhs 
to 6 lakh billes during 1949-50. 

JUTB AND COTTON CULTIVATION 

*180. 8hr1 B. K. Das: (8) Will 
the ~lillister of Apiculture be 
pleased to state what acreage ~f land 
in dit'lert:ut States has beeu diverted 
to the cuUivation of jute and cotton 
from that of foodgrains? 

(b) How will the resulting deficit 
in foodgrains be met? 

fte JliDJlWr of 1'004 and A&rtcul-
'-- CIhrl K. .. K1IDIhl) (a) Detail-
ed informution is not yet available. 
Aa soon as it is received from the 
States a statement. will be placed on 
tile Table of the House. 

(b) By increasing production by 
'meaDI of inlensive cultintion and by 
"bringin& fallow 1aDcl under cultivation. 

AssAJI RAn. Lmx (RnAIB8) 

*281. Ibn B. E. DBa: Will the 
Minister of BaUway_ be pleased to 
state: 

(a) the amount of loss sustained 
bv the Assam Rail link in cons",-
quenee of the floQds in June last; and 

(b) the estimated cost of necessary 
repairs? 

ne K1D.Ia'ter of Transport and Bail-
waY8 (SM Gopalaaw&mi): (a) Rs. 5 
lakhs approximately. 

to) The cost of temporary repairs 
ior restoration of traffic including ~he 
nonstruction of a temporary pile 
bridge across the gap in the eastem 
<l!mbankment of the Tista approach is 
estimated at Rs. 5·75 lakhs. The 
permanent extension of the Tista 
Bridge is estimated to cost another 
Hs. 20 lakhs. 

ScrH& Ct.~S: CULTIVATION 

*282. Shri Kahudlram" Kabata: 
Will the Minister of Agriculture be 
pleased t.o state: 

(n) the area cultivated for sugar 
cane in 1949-50; and 

(b) how this area compares with 
that cult-ivated in 1948-49? 

'i'he lIil1f.Iter of 1'004 and Agric11l-
are (Shrl It. K. KUD8h1): (a) 36·41 
lakhs" acres in 1949-50. 

I.b) It shows a decline of four 1)8r 
~nt,. in the area of 37·91 lakh aere,,-
in 1948-49. 

. RAILWAY ACCIDBNT NUB JASIDIB *.. Ihrl KahucU!&m JbIl&t&: 
Will the ~lillister of ltIilw&YI be 
pleased to state: 

(a) the reason for the major Rail-
wav accident that took place near 
.1 asidih some time back; 

(b) the number of penons dead and 
injuredaeparately ; 

(c) in how many caaea . COD1peu-
.atiDn baa aheady been pud; and 
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ways excluding the compeI18ation 
paid? 

"1'he Kinister of TraDsport. and Bail-
W&1. (Sbri Gopal&swami): (a) The 
derailment of 5 Up Punjab Mail bet-
ween Jasidih and Lahabone stations 
on the 7th May, 1950, was the result 
of the track having been tampered 
with by some unknown person 01 
pe1'8ons. 

(b) 92 killed and 178 injured. 
(c) The Claims Commissioner re-

ports that no payment has so far been 
made. 

(d) The approximate cost of damage 
to the engine, rolling stock and per-
manent-way was Re. 1,89,000. 

Am MAIL 

.2M. Shrl Bur&gOh&iD: Will the 
Minister of Oommunications be pleas-
ed to state whether any proposal is 
undel! consideration of Government 
for the carrying of mails by air from 
Jprhat, Tezpur and Silchar in 
Assam? 

'!'he .Deputy KiDister of Oommunl-
c&ttoDS (Shri Xhurshed LaI): First 
Class mails for and from all these. 
three places are heing conveyed by 
air from 1st of August, 1950. 

INTlmNATIONAL CoMMISSION ON lB-
. RIGATION AND CANALS 

*285. Shri Buragohain: Will the 
Minister of Works, Kine. and Power 
be pleased to state what measure 
of support has so far been obtained 
fOl: India's proposal to set up a new 
international body to be called the 
International Commission on Irri-
gation and Canals? 

'!'he JIiD1Iter of work&, Kines &Dd 
Power (ShIt. QadgU): Thirteen coun-
tries which include some with large 
irrigation interests have agreed to 
participate in the Commission. The 
first meeting of the International 
Executive Committee of the Com-
miuion was held on the 24th and 
26th J one 1950 at SiinlL This was 

attended by representatives of 17 
countries including 9 representa.tives 
of participating countries and 8 
observers from 8 other countries. The 
first plenary session of the Commis-
sion has bee~ provisionally proposed 
to be held on the 9th January 1951 in 
New Delhi by which time some more 
countries may possibly agree to join 
the Commission. 

EFFEOT OF WEEDS 

*286. Sbri Bur&gobaln: Will the 
Minister of Agriculture be pleased 
to state: 

(a) the extent of devastation that 
is being done to otherwise good fer-
tile land by weeds in various parts 
in India; 

(b) whether weeds have a toxic 
effect on cattle that graze on it; and 

(c) whether any research work is 
beilng undertaken regarding biologi-
cal control of weeds? 

The JliDister of I'ood and AgrI-
culture (Shrt X. ][. ][UDShi): (a) No 
quantitative assessment hal'! heen 
attempted and no reliable data are 
I\vailable. 

. (b) Some weeds a.r~ poisonoull to 
livestock. 

(0) None just all present. Biolo-
gical control is being replaced in 
recent times by chemical control. 
The Indian Council of Agricultural 
Research have under consideratio:l a 
scheme for research on the eradica.-
tion of & few of the major weeds in 
each region by the adoption of these 
modem methods. 

hIPoBT 01' FOOD GlUINS 

*287. Prof. E. T. Shah: (a) Will 
the Minist.er of ~ be pleased to 
lay on the Table of the House • 
statement showing the amount anel 
cost of the imports of different 
kinds of food-grain during the 
period 1st July, 1949 to 3Ot;h June. 
19507 



(b) What amount ia estimated to 
be imported in the remaining 6 
months of 1950, and a~ what aost? 

(c)· How do these imports com-
pare with similar importa in the 
period-1st July 1948 to 30th June 
1949; and in the period-1st July 
1947 to 30th June 1948? 
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m.. 1IIDia_ of J'oad aDd Api-
~ (Slid E. M. Il1IPI1U): (a) 
and (c). A statement showing the 
requisite information is laid an ~ 
Table of the HOlHle. 

(b) 1231 thousand tons of tlae. 
approximate C and F value .. J' Ba.. 
47 crores. 

STATEMENT 

QutJAlilie. IJIIII C 'II: , -rw. fI/ t'tJf'iou kim. oJ Joodgraiftll imported Jrom abroad durirtg 
.he & ,.,.. efllled 36·'·56 

Quantity in 000' tons. 
C '" F "alue in lacs of Ra. 

N time oj o(}lf/lmodi." Jul" 47 .. J_ 48 Jul" 48 .. J_ 4g July 49 '9 J_ 6" ; 
Quantity Value Quantity Value QU8Dtity Vallie-

Wheat '''3 31161 1860 6924 1471 5135-
Flour 1411 1338 101 502 176 829-
Rice 196 4308 819 4314 104 II .. 
Milo 33'7 1022 110 78! 184 42~ 

Barley 2". 123 171 513 32 Q6. 

Millet. 24 74 35 108 II lit 
:raize WI 1119 U4 3119 9 2ft 
&moliaa <leBa tl\aD. B 15 91 14 TOo 

tbouIand) 
8pe1t 8 21 
Rye 1 I 

--. 
TOTAL: !&II l!249 

S17GAB 

-III. Prof. E. '1'. SIa&h: (a) Will 
the Minister of A&dc1lltare bo 
pIe.lt'd to Rtate in which areas 
augar is still in short supply. and 
has therefore. to be rationed? 

(b) How much quantity of sugar 
i,s on RjlI R\'erage consumed there· 
iu? 

(c) What. bas been "e total 
prod uction of lugar for the season 
of 100).501 

a. 1Ihd .... GIl I'ood Md AcrIcIIJ. 
... (8brl ][. ......... ,): (a) 
&apr ill in liaon auppIJ all over da8 
oount.ry. 

1444 IJ842 217' 811& 

(b) Quantity of sug~ aoUlalll 
consumed has varied aooording to-
the suppli'es 8\'aiJable. Under nor· 
ma! circumstances the annual 
consumption in this country baa: 
been estimated betweea 12 to 13= 
lakb tons. 

(0) 9'76 lakh tons. 

CJuJou 01' THB HotTs. 01' 'I'BW 
PBOPLB 

~ .... E. '1' .... : (a) Will 
Ute Minister of • .tIII, __ ad: 
hftr be pleaaed to state what pro-
~s has been made in regard -. 
the provisiOll of additional accom-
mocIatioa for the inereased mem-
bership of Parliament uncler ..... 
IIeW Camtitlatioa? 



-(h) What is the estimated eos~ of 
such additional aeeommoda.tloo, 

includillC7 . the cost of enlarging, air. 
(:onditi.o~Jing and remodelling the 
Chamber of the House of People? 

The lIinister of Works, lI1nea and 
Power (Shl'i Gadgil): (8) and 
(b). A statement giving the requir-
ed inf()!·mation is placed on the 
Table of the HQ~e. [See Appendiz 
III, annexure No. 23.] 

CATTLB INSURANCE 

*290. Lala :aaj ][anwar: Will the 
Minister of AgricUlture be pleased 
to state whether Government have 
considered any scheme of insurance 
of cattle, and if so, with wh.at 
:result? 

'the KiDister of Pood and Allic"Dl-
tare' (Shri E. •• KUDIId): A re-
• earch pilot scheme on C::ttb 
Insurallce has been prepared hy un 
Officer on Specia! Duty. 'l'he 
acheme is under consideration oy the 
Indian Council of Agricultural 
Resen.!"ch for inclusion in their 
research progJ'amme. 

DECONTROLLING OF CoMJIODmBl!I 

*.1. Shri .uacUc:iBhor. Du: 
Will the Minister of ApioUlWe be 
pleased to state: 

(II) the names of articles or com-
moditie~ which Government have 
recently decontrolled; and 

(b) whether Government are con-
templating lifting of control over 
other commodities in the near 
future Rml if 80, what are those 
commodities? 

'rile Minister .r 1'004 aDd .&pk:u.1-
tare (Slui It. II. II~): (a) 
No commodity under the control .>f 
the Ministry of Agriculture has been 
decontro!led recently. 

(b) The working of the controls is 
lleing comiantly n.viewed. It would 
-.ot be in public interen to giTe 
further information on thia INbjllet. 

PBocUB&M .... OJ' WlmAT 

*19!. Oh. :RaD.bIr 8IDg1l: Will the-
Minister of I'ood be pleased t& 
state: 

(a) whether Government are-
aware thRt the procurement of 
wheat under monopoly purch8118 
system prevailing in the Punjab. 
State hflS been slackened in Rohtak 
district and at several other places. 
in the Punjab State for want of 
storing facilities; 

(0) whE'thE'r Government Ilre-
aware that the .Ilgriculturists or 
places referred to in part (a) above 
are finding it difficult to sell their· 
wheat; and 

(c) if so, what step GovernmeDt 
propose to take to buy the whea •. 
wltich comes to markets in these 
places? 

!'he IIiDIster of rOOd and -'ericul-
ture (Shri K. K. Jlullllli): (a) . 
(b) and (c). No. In the Rohtall:-
district, however, it is understood. 
the Punjab Government had b. 
close the Gohana and Mudlanll mar-
kets for a abort whi.!e for want or 
aufficient godown accommodation. 
Before clo~ing these ma.rkets. lJov-
ernment gave a clear notice of. three 
days to the growers so that they 
could take their produce to other· 
adjoining markets. Gohana market-
has already been rE:opened. Mud!a-
Da is not R :regular markt't. '!'bis-
was opened just to bring the markt!'t-
IDg facilities nearer the home ..,f fhe' 
~wers. The market will. however. 
be reopened 8S soon 8S Government-
kve succeeded in !scurinS auffitftntr 
storage aecommodation. 

PRICK OF GB.Ul 

*293. 011. It&Dblr Imp: (a> Will· 
the Minister of I'ood be pleased 00· 
state: 

(It) "hether Government are· 
aware of the disparity of market 
price of gram from State to State· 
and from rural area to urban area of" 
tbe 8ame distrfct and State as for 
8ftmple. in BoldaJr . alStriefs or-
Punjab? 
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(b) If so, what steps do Govern-

ment propose to take to remove the 
disparity of prices of gram prevail-
ing in producing areas and consum-
jng areas throughout the country? 

'l'he MiDII&er of Pood. Uld AgrtcDl-
'bn (8hrl 1[. K. K1Ul8b1): (a) 
!Yea. 

(b) The matter is under urgent 
.consideration of Government. 

NATIONAL HIGHWAYS 

"1M. Sbri I. O. 1&maJlt&: Will 
the Minister of Trauport be pleased 
to state the names and number of 
Higbways maintained and control-
led jointly by Central and· State 
Go~mments? 

ft. IIln1ster or Transport aDd 
-..0".,.. (Shrl Gopa.1uwaml): 
There are no sucb Highways. 
National Highways in all StatE's \\Ire 
the responsibility of the Central 
Government only. State Highways 
in all Put A and R States Ilre the 
responsibility of the State Govern-
ments only. State Highw!l;VR in 
Part C States arE' the responsihility 
of tbe CpntrBl GovE'rnment onlv. 
"Thus thE're is no hi~hwa:v who~e 
.. eaponsibility is joint. 

NBWMINBS 

*t9&. Shri I. O. &amant&: Will 
the Minister of Works, JI1DeI aDd 
"Pow. be pleased to state whether 
-any mines have been explored in 
India since Augu~t 1947? 

fte IIIDII\er of Workl, Ktnea aDel 
'Power (Ibrl GI4CD): Presuming that 
~e qUE'stion relates to tbe discovery 
of nE'W mineral deposit.s by the 
'Geo!ogical Survey of India si!lce 
A.ugust 1947, a list of tbl' mor!;' im-
portant discoveries is laid on the 

·Table. [See Al'l'lfldiz lII, GnflCnre 
"No. 24.] 

KOSI DAJI PBonm 
.... Plot. I ••• JIiIbra: Will the 

'lCmi&ter of Warb, ..... UUl Power 
tbe ple.aeed to sta.~: 

(a) whether the First Part of the 
Kosi Dam Project has been broken 
up into several stages; and 

(b) if so, what are the stages, the 
reasons for .the break-up and the 
date from whhh the ootual cons-
truction is to begin? 

The KiDister of Workl, lIines aDd 
Power (Shri Gadgil): (a) and (b). 
The Kosi Project has been planned 
for execution in seven stages. The 
oreason for the break-up ill stages is 
to facilitate the taking up Gf e'ich 
stage as a self-contained project :1S 
and when the necessary financial, 
material and technical manpower 
resources become available. A 
statement showing the various !'tages_ 
if' laid on the Table of the House 
[See Appendiz III, annexur" No. 
25. ] The project report for stage I 
is now under p..'int. It will then be 
MnsidE'rE'd in consultation with .the 
Governments of Nepal and Bihar. It 
is not possible to eay at this ~tage 
when the actual construction is like-
ly to be taken in band. 

RAILWAY LOCOMOTIVES AND CoAL 

*297. Ibn B. L. .&lVi,.a: Will 
the :\finister of Bailways be J>leased 
to state: 

(a) the total number 
.types of 10000motives 
annually from the year 
date; 

of various 
purchased 

1046 up-to-

(b) how many of these locomotives 
are capable of consuming ordinary 
and non-coking coal and coals of 
grades II and III; 

(c) how mnny are actually con-
suming low grade coals; 

(J) the quantity of metallurgical 
high grade coking ",oal and grade 
II and III coals consumed annually 
by the locomotives from the year 
1946; 

(e) the ('oat incurred annually for 
each grade of coal referred to in 
part (d) above; and 

(f) the economy effected on 100 
miles by locomotives operated b~ 
coal B8 oomparecl to those l"Pef8W 
by electricity? 



'!'he KiDiaW O! "l'rIDIpon ID4 
Bailway. (Sbli Oopaluwamt): (a) A 
statement giving the information 
desired is placed on the Table of the 
House. [See Appendiz III, anneXUTe 
No. 26.] 

(b) It is possible to burn ordinary 
and non-coking coals of Grade II in 
all f;hese locomotives but this involves 
an increased coal consumption of 
from 25 per cent. to 60 per cent;. 
compared with the use of . Selected 
grades of coal. N:one of these loco· 
motives is designed to burn Grade III 
quality coal. 

(c) The numbers actually consuming 
Grade II coals at any particular time 
varies with the quantity of such coals 
·supplied to different Railways. 

(d) and (e). The information 
required by the hon. Member is not 
readily a.vailable. 

(f) Comparisons in operating costs 
f)f steam and eleciric locomotives 
depend on a large number of variable 
factors including the cost of coal, 
the cost of electric energy, the cost 
of conversion from steam to electric 
traction, the in~tial costs of steam 
and electric locomotives, the cost. of 
transport. of coal etc., and no general 
conclusion can be reached without a 
eareful study of these factors on a 
particular section. 

RAILWAY COAL CONSUMPTION 

·298. Shri B. L. KalViya: (a) 
Will the Ministel' of :aa.uways be 
pleased to refer to my Starred 
Question No. 801 asked on the 21st 
De~mber 1949 and state whether 
the attention of Government has 
been drawn to the leading al;tic!e of 
The New Sketch of Dhanbad dated 
the 10th July 1950, emphasising 
that the contention of the Govern-
ment in the reply that no metallurgi-
cal coal was consumed in the new 
engines was incorrect;? 

(b) What are the main recom-
mendations of the Indian Coalfields 
Committee 1946, Indian Railway 
Enquiry Committee (The K1!l1zru 
Committee) and .ihe Indian Railway 

Fuel Committee in the matter of 
coal consumption by the Railways 2-

(c) What decisions have been 
taken by the Government on the 
recommendations of the reports, 
referred to 'in part (b) above and Otlt 
what dates were such de'lision&; 
taken? 

(d) How far the recommenda-
tions of the reports and the decisions" 
if anv, of the Government ha,ve so. 
far 'been implemented? 

(e) What is th~ annual cost of 
coal consumed by Railways from 
the year 1940 up t.o date? 

(f) What amount and percentage--
of economy have the Railways. 
effected since the recommendations 
of the reports referred to in part 
(b) above? 

(g) How long will Governmenu 
take for f\ complete change over' 
from the consumption of metal-
lurgical or high grade coking coal 
to ordinary coking and low grade, 
coal? 

The KiDister of 'l'ra.nsport an4' 
Kai1ways (Shri GopalasW&mi): (a) 
It has not been possible to obtain III 
copy of the "New Sketch" of 
Dhanbad dated 10th July 1950, snct-
therefore Government are not aware 
of the contents of the article referred 
to. 

(b), (c) and (d). The main recom-
mendations of the Commit,tees men--
tioned bv the hon. Member and 
the decisions reached by Govel'l!· 
ment on these recommendations, as 
well as the progress so far made in 
implementing these decisions; are-
shown in the statement placed on the 
Table of the House. [See Appendi:l' 
III, annexure No. 27.) 

(e) A statement giving the informa-
tion desired is placed on the Table of 
the tHot,se. [See Appendi.J; III" 
anne:l;'ure No. 28.] 

(f) The quantity of coal consumed' 
on Railways and its cost depend-
upon the engine miles run, the quality 
of the coal supplied and prevailing 
prices. Ins.tead of a decrease, there 
have been increases both in qUBDtUy-



of coat eonsmnell and itt COBb to 
railways 11.1 engine miles snd. price. 

-of coal Bve .hOWD an upward tl'end 
-durilig this periQd whUe the quMity 
·of coal 81lpplied has deteriorated. 

(g) It is not p088ible to specify a 
·definite period at present.. In this 
-connection, the hon. Member's atten-
tion is invited to the Final Report of 
·the Committee for Conservation \)f 
Metallurgical Coal. 

E. P. RAILWAY STORES 

*299. ltaka Bh&gWlllt Boy: (a) 
Will the Minister of KailwaJl be 
~lUIed to state whether it is n fact 
that huge amount of B. 1). R. 
-General stores are lying in the open 
-space at Shakoorbasti? 

(b) If ~o, what steps are being 
taken to save the stores from 
-deterioration? 

The JlJDister Of TraDlpOrt aDd. 
Jtaf1waya (Shri CJop&1&8wami) : (l\) 
Some stores of the E. P. Railwa.y, 
like similar articles on other Railways, 
:are stacked in the open at the 
Sbakoorbasti Stores Depot. 

(b) Among these, such articles as 
:U'6 likely tQ be adversely affected by 
'weathering are protected with tarpau· 
lins, grelUle etc. and their condition 
is frequently inspeeted. 

RAILWAY PASSENGERS (AMBNITlBS) 

*aoe. Ihrl AleDDdar: (n.) Will 
tilt' Mini"ter of ltaUway. be !lleascd 
'to flt,.t.e the additiolJal umenities 
provided for long distance 3rd class 
JHWJsengers and the railways on which 
-they are now available? 

(b) Is it n fllct that good rarria.ges 
are not ayailoble for ard ~18SS long 

diatattce passengers 'Who reserve 
their seats on S.l.R. ",bile BOrne of 
• beB~ carriages are set apart for 
.. huttle !'Iervi('es in Trichy? 

'file .,.'.... oJ 'rraDIpor\ Uld 
..... (tPI;rl ~): (a) 
A"-tioD·of tDe bon. Member is 
iII~tect to the ,And; part of the Teply 
wh'en to Started Question llG. 3D 
..... br 8et:1a Gtmad D. OD tile 

tnd Fet.uary, li)OO.'fte alSl8llities 
mentioned themin '8N avaiiable .on 
a1l the majorlndian Railways. 

(b) No; as far as possible only 
newly turned out 'Indian Railway 
Standard' type carriages are set; 
apart for long distance third class 
passengers on the S. I. Railway. 

FOOD PRoCUREMENT POLICY 

*801. Shrl Deogirikar: (a) \Vill the 
Minister of FOOd be pleased to state 
whether thp. food proem'ement 
policies in the various States vf the 
Indian Union differ? 

(b) If so, what are the reasons 
therefor? 

(c) Is thf're any dissa~isfaction in 
States where open market sales of 
food grains are not permitted on 
aecount of this difference in the 
policy? 

(d) WiD the procurement of food 
grains increase or decrease if a uni-
fann policy is adopted everywhere? 

(e) Do Government ·.contemplate 
to adopt a uniform policy? 

'!'be 1IiDtIter &f 1'ood 8Ild 
Agrtcultrue (Ibri K. II. ..fbI): 
(n) to (e). The food procurement 
poJicil's in the various States of tile 
Indian Union differ. The reailODS 
for such differences as exist are: 

(il" the difference in tIlt' supply 
position of the various States; 

(ii) the difference in the available 
administrative machinery; and 

(iii) the individual preference of 
the State Govenunenu. 

In the heavily deficit States where 
intensive procurement is done there 
is dissatisfaction about the existeuce 
of free mackets in the other Statel. 

The entire question of uniform 
procurement policy and i~ et1ect. on 
the procurement of foodgraina bas 
been examined by Ii Committee 
presided over by Shri Tirumala 
Rao, M. P. The meport .of .. 
Committee ia __ -eumiDatioD t:4. 
Gowrnlllellt. 
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HABASSMl!:NT OF RAILWA.Y P ASSENGERS 

*302. Shri Deogirikar : Will the 
Minister of R ailways be pleased to 
sta.te:_ 

(a) whether Government are aware 
that a gang of Baluchis harasses the 
Railway passengers and robs them 
be,tween Amalner and Sindkheda 
Sbations; 

(b) whether it is a fact that on the 
14th July, 1950, this gang looted 
several passengers at N ardha.na and 
ot,her stations; and 

(c) If so, what Rction Govern-
ru~nt propose to ta,ke in the matter? 

The Minister of Transport and 
1l;ailways (Shri Gopalaswami): (a) 
No. no such report or complaint of 
harassment of passengers has been 
received either by the Railway Staff 
or the Railway Police. 

(b) Government are not aware of 
any such incident. 

(c) Does not arise in view of 
• answers to (a) and (b). 

' GROW MORE FOOD' SCHEMES 

*303. Shri J. N . Raza.rika: (a) 
Will the Minister of Agriculture be 
pleased to stllte: 

(a) how many "Grow More Food " 
Schemes. small scale as well as 
large. have been submitted so far 
by ~he Government of Assam for 
approvai, and how many of them 
have been sanctioned; and 

(b) what are these schemes? 

The Minister of Food and A.gricul-
ture (ShIi K. II. Munshi}: (a) I r. all, 
22 Grow More Food Schemes have 
1bO far been received from the Gov-
ernment of Assam. Out of these 21 
bave been sanctionfld and ()nfl is 
-under consideration. 

(b) A statement glvmg t.be 
Tequired information is nlllCed on the 
"l'able. rSee Appendix III, anncJ:ure 
No. 29.J 

DELHI_KA IDfI1l Am ROUTE 

*304. Shrt Joachim Alva; (a) 
Will the Minister of Communica-
tions be pl~ased to state whether 
any complaipts have been received 

from passengers or other p~rsons in 
regard to the planes put on the 
Delhi-K&'shmir route prior to the 
P a thankot disaster? 

(b) Were representations made to 
Government that the type of aero-
planes running on the Dclhi-Sri-
nagar rout~ were not suitable es-
peci~l1y during the monsoon 
period? 

(c) What steps did Government 
take as a result of the representa-
tions prior to the Pathankot disas-
ter? 

(d) What steps do Government 
propose to take now after the 
Pathankot disaster in regard to the 
nature of planes flying between 
Delhi-Srinagar route? 

Th.e Deput.y Minister of Commuui-
c~tio~ (Sbri Khurshed ~l) : (a) 
No , SIr . 

(b) No. Sir. 
(c) Does not arise. 

(d) The cause of ilie accident is 
being investigated by a Court 
appointed by the Government, and 
any necessary action will be taken 
on the receipt of the report of the 
Court of Enquiry. 

PROCUREMENT OF FOOD GRAINS' IN 
BHOPAL 

46. Thakur Lal Singh: Will the 
Minister of J'ood be pleased to state 
what system is followed for the pro-
curement of food grains in Bhopal 
and whetner it is a fact that the 
mercban ts buying the food gram , on 
the pretext of mixture of dust etc. , 
pay to the kisans much less than the 
fixed prices and take 2 seers ,extra 
for C'Very mani of food grains? 

The "mister ot FOOd and AgricDl-
t:1Ire' (Shri K. )(. IIunshi): .ToWSl'. 
wheat and gram are procured only 
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for expon under a syatem of mono-
poly purcbaee through purchasing 
agents. One agent is appointed for 
each ·sector. 

It is understood tbat there have 
been no COJIlplairits to the effect that 
the agents are paying less than the 
approved procurement price. 2 seers 
per mani (160 seers) is being charged 
utra for admixture and dirt as 
margin for quality reb~tt;S payable 
by the Agent to the recipient ad-
miniRtrations according to the 
P.A.Q. specifications of the Govern-
ment of India. 

AuIIST OJ' P. AIm T. EMPLOYEES 

". Shrt Kamath: Will the Minis-
ter of OommDDlc&tiOaa be pleased to 
lltate: 

(a) the number of Posts and Tele-
graphs employees who were arrested 
Bnd detained early in 1949 ill connec-
tion with the strike which was, how-
ever, subsequently called off; 

(b) the number of such employees 
who we.!'e dismissE'd from service; 

(c) the number of those \l'ho have 
aince been reinstated; and 

(d) the reasons why the others 
bave not been reinstated? 

'I'M Deputy IDDIJ\er of OOmmu-
alratiOna (Sbr1 KburDPd Lal): (a) 
Alto@ether 65 empioy('es were 
arrested or detained by the Police 
early in 1949 under the relevant 
Security Acta of the State Govern-
menta and not specifically in connec-
tion with the Strike. 

(b) 19 (including those remoYed 
or diaohBl'Red from service). 

(e) 16. 

(d) The cases of the remaining 20 
ofBcnals are still under consideration. 
Adequate •• have already been 
takeD to enauretheir expeditious 
~ 

N.w lIlGHW.'-YS AIm RoADS 

48. 8hr1 Stdhva: (a) Will the 
Minister of 'l"ranIport be pleased to 
state what amount has been spent iil 
the year 1949 for construction of 
new highways and roads from the 
Petrol Fund? 

(b) What is the prcgramme for the 
year 1950 for construction of these 
roads? 

(c) How much money has bean 
spent during this year for moon-
tenance of these roads? 

The Kinister of Tra.nBpOrt and 
KailW&,8 (Shri Gopallswami): (a) A. 
total expenditure of about Rs. 135 
lakhs, inclusive of an amount of 
about Us. 42 lakhs recoverable from 
the Defence Services Estimates, was 
incurred 011 the construction and im-
provement of roads in the fonner 
Governors' and Chief Commissionel'8' 
Provinces during the financial year 
1949:50. Informat.ion regarding ex-
pendlhlre incurred in the former 
Indian States during this period is not 
available. 

<.h) The progrumme for the year 
1950-51 envisages a total expenditure 
of Rs. 237 lakhs approximately. 

(c) Under the Road Fund Reeolu-
tion . maintenance charges cannot 
ordinarily, be met from the Centrai 
Road Fund. No expenditure has 
been incurred from the Fund on 
this account during the year 1949-50. 
nor is such expenditure expected to 
be incurred from the Fund in 1950-
51. 

'9. SIu1. Sldhva: Will the Minister 
of 1'0Dd. be pleased to &tate: 

(a) whether an agreement has been 
reached with the Government or 
Burma for the purchase of rice; and 

(b) ~ 80, wh;Bt i8 the quantity aad 
what IS the p!'lce of that rice? 
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'l'he KiniSter of:rood and Agri-
culture (8hri K. K. M1JD8hi): (a) 
Yes. 

(b) Quantity: 
Priets: 

1,00,000 tons. 
Rs. 20-5-3 F. O. B. 
per maund for Mil-
char No.1 

Rs. 20-1-4 F. O. B. 
P' r maund for Mil-
char No.2 

Rs. 19-9-6 F. O. B. 
per maund for small 
Mills spec:a). 

INDlUENOU8 MEDICAL PLAN'I'S 

50. Shri JnaDi Ram: Will the 
l\linister of Agriculture be pleased 
to sttite whether any l'esea1'ch is 
bein(T curried on for the investiga-
tioll ~f indigenous medicinal plunts in 
India and if so, what? 

The KiDister of Food and Agricul-
ture (Shri K .•• M:unshi): A statc-
IIWllt is placetl 011 the 'fable of the 
House. l See APPM<ii;c Ill, /41Ul/!zurc 
So. 30.] 

PRIVILEUE OF }4'REE POSTAGE 

51. Lala Raj Kanwar: Will the 
~lillilSter of COmmUDicationa be 
p'eased to ~tate: 

(a) the lIumes of Departments of 
the L'entl'ill (ioverllluent like the 
l'olStuJ, Telegraph and 'l'elephone 
J)"l'urtlllents lind those of any De· 
pl\l'tmellt~ of the Governments of 
!:;tutes which enjoy t·he privilege of 
free postage; 
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(b) whether for the sake of uni-
brmity there is any proposal of abo-
lishing this privilege wherever it 
exists; and 

(c) if not, why not? 

The Dep~ty lIIiDiRer ol COmm1lJli-
cations (8bri Khurshed LIl): (a) All 
Hl'unches of the Posts and Tele-
gl'uphs Depm·tll1ent, namely, Posta, 
Tdegmphs, Telephones and Wireless, 
lire permitted to send correspondenoe 
relating to P. & T. matters free of 
po,;tage by using the superscription 
.. Posts alld 'feJegravhs" and by 
f"unking by the Officel's of the 
Departlllent. The Government of 
fndill .1<'0/'[118 Press, Aligarh, and Lhe 
,lovel'lllllent of India Presses, Simla, 
Delhi awl Calcntta, are also allowed 
to send letters etc. free of charge in 
connectioll with work requil'ed solely 
b,\' P. & T. ])epartrnen~. 

(b) No. 

(c) The practice IlOW followed is 
only all extension of the Universa.l 
l'ostul Convention under which 
eOllllllllnications relating to Postal 
alld Telegraph matters between one 
Postal Administration and another 
a/'c ca/'ried fl·ee. The abolition of 
this concession and ita substitutioJl 
by the use of service postage stamps 
fm: communication between one 
bl'illlch of the Admillistrat.i!>Il and 
allOthel' would OIMy mean avoidable 
expenditure on the use of service 
postage stamps. 
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The House met at a Quarter to 
Eleven of the Clock

[ M r . S p e a k e r  m  the Chair] 

QUESTIONS AND AN SW ERS 

{See Part I)

11-51 A.M.
D EATH S OF SH R I A K H IL  

CHANDRA DATTA .\ND SH R I 
GOPINATH BARDO LO I.

Mr. Speaker: I have to inform the 
House of the very sad demise of two 
of our distinguished friends. One is 
that of Shri Akhil Chandra Datta 
who was a prominent member of the 
Legislature. He was :n the Bengal 
Legislative Council and be resigned 
Jiis seat in 1930 under the mandate 
of the Congress. He was for some 
time President of the Bengal Pro­
vincial Congress Committee and also 
one of the oldest Congressmen of 
Bengal. He was a Member of the 
Central Legislature till December 
1934 and then its Deputy-President 
up to 1945. He passed away at a 
comparatively ripe age, but all the 
same, we feel very sad at his demise.

The second person I  Ghould mention 
is  a very prominent figure and known

to many of us very closely, and that 
is Shri Gopinalh Bardolci. H e died 
at a very young age and at a time 
when his services and guidance were 
very useful and needed by us in 
connection with the present situation. 
As we all know, he was the Premier 
of Assam and was a Member of the 
Constituent Assembly. He died all 
of a sudden.

We naturally mourn the loss, o f 
these two friends and our sympathies 
and condolences go to the families of 
the deceased.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): Sir, I should like to join
with you in tbe expression of sorrow 
at the passing away of these two 
eminent countrymen of ours, Shri 
Akhil Chandra Datta and Shri 
Bardoloi. Shri Dutta, as you said, 
Sir, has passed away at a ripe age, 
and though the passing away of an 
old friend and leader is a matter of 
sorrow, yet he lived his life and did 
his duty to his country in many 
ways. The passing away of Shri 
Gopinath Bardoloi, a i*elatively young 
person in fulj harness and bearing on 
his broad shoulders the responsibility 
of one of the most difl&cult States in 
India, is a very severe bloW to us—  
not only to his State of Assam but 
to all of us in this country. There 
are many millions and nn’lHons of 
people in this country— we count 
them in the hundreds of millions—  
but when ii comet to assuming



393 Motions for AdjoumfMnt 7 AUGUST, 1950 Motions for Adjournment 394

[Shri Jawaharlal Nehru]
responsibility, discharging duties, the 
numbers Viecome rather limited. W hen 
it comes to occupying a post of 
difficulty the numbers become still 
more limited. And so, when one of 
them drops out it produces a gap 
which is afways rather difficult to 
fill. For many of us v/ho have been 
Mr. Gopinath B arlo lo i’s conirHdes 
and colleagues in past years, it is a 
personal sorrow: the passing away 
of a friend and comrade. As these 
old comrades pass away and as the 
old ranks are thinning out, a sense 
of loneliness comers over us aiid the 
future becomes more solitary thap 
the present. The passing away of 
Mr. Gopinath Bardoloi has been a 
deep sorrow to us, and I join with 
you, Sir, and I am sure the whole 
House joins with you, in what you 
have said about his sad demise.

MOTIONS FOR ADJOURNM ENT.
Strike by D elhi Tongawalas

Mi . Speaker: I have receivt'd
notices of two adjournment motions 
— both on th(3 same subject, namely, 
the strike l)y fhe Delhi Ton^^.iwalas’ 
Union, <'onst.*q\iont upon, as is allô L̂'d 
here, the failure of ( loverjutient to 
supply gram to the liorses of the 
Tongawalas. The hon. Momb- rs who 
have given notice are Shri Shihhan 
Lai Sakseiia and Shri Di >hl)andiiu 
Gupta. In addition, I have already 
received— prior to the receipt of these 
notices— notice of a short notice 
question. Shri Deshhandhu Gupta 
also has given tiotiee of another short 
notice question on the S;une subject.

Now, apart from tlic short notice 
questions, I have already explained, 
in extenso, in this House when T 
gave my ruling on the adjournment 
motion relating to the escape of ^lir 
Laik AH, the grounds on which 
adjournment motions should be
tabled an:l. would be admissible. I 
do not think the present matter is of 
Buch importance, in the whole set-up 
now, or is of such urgency as will
justify giving my conBent to this
adjournment motion. There are
Already, as I  said just now^ short

notice questions, which J am go'ng 
to admit; I trust the !VT;nister
of Food and Agriculture will be 
willing to answer them. Therefore, 
I  do not think there is any need for 
me to proceed with these adjourn­
ment motions.

Shri Eamath (Madhya Pradesh): 
W ill the short notice questions be 
taken up tomoiTow?

Mr. Speaker: That will depend 
upon the hon. Minister’s convenituice.

The Minister of Food and Agri­
culture (Shri K. M. Munshi): I will 
be replying to both the questions to­
morrow.

Shri Deshl>andhu Gupta (Delhi): 
May I point out that the strike of 
about 10,000 tonga aaid rehriwalas 
for three days continuously is 
c€^rtainly a matter of urgent public 
importance. •

Mr. Speaker: I agree entirely that 
it is a very important matter so far 
as Delhi city is concerned, but the 
hon. Member should remember that 
Parliament is <̂ itting ht̂ re for doing 
b usi ne ss  for the  entire country ^nd 
for considering various very jmpcrtaiit 
questions, one of which relates to tlie 
Bengal situation. So tlie importance 
has to be judĵ êd relatively and not 
al)solutely and not from t he  point of 
view of tlu' convenience of Delhi 
eiti/ens only.

Shri Tyagi (Uttar Pradesh); On a 
point of order. 1 submit to ycur 
ruling regarding adjournment ntotions, 
but I w'ou]d request you to give 
us the precise reasons as to why 
the present adjournment motions 
are not allowed or are declared to be 
out of order. My fear is that the 
situation and circumstances in which 
the House is placed at present are 
such that without such an explana­
tion, things may not be properly 
interpreted by future Parliaments. 
M y difficulty therefore is ijrocedural. 
I  want a clear ground on which the 
present motions are declared out o f 
order.
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Mr. Speaker: I  am not going into 
the merits. I  have already stated 
that I am not giving my consent, 
because I do not agree— whatever the 
importance of the matter may be to 
Delhi citizens— that this question is 
of such urgent importance that 
Parliament should adjourn for its 
discussion. That is the specific 
ground on which I am withholding 
my consent.

Shri Deshbandhu Gupta: Sir, may 
I  submit that in deciding the urgency 
of this question, you should kindly 
take into consideration the fact that 
Centrally Administeired Areas have 
no other forum for the expression of 
their grievances in such matters. So 
far as Delhi is concerned, the strike 
is causing great inconvenience to its 
people and as such is very important 
from their point of view.

Mr. Speaker: The hon. Member 
has not caught the point of my rul­
ing. The matter certainly is an 
urgent matter but it Jias to be of 
importance, and there, I have s.^il 
that the matter is not of such 
importance as to warrant an adjourn­
ment of till' lTou.se. Apart from 
that, the lion. Member himself bas 
tabled a sliort notice question whicli 
is going to be answered tomorrow. 
That is one remedy. If he is not 
satisfied witli the inforniati-jn given, 
lie has another remedy, namely the 
half-hour discu.ssion. Thus, adjourn­
ment mouon is not the only w ay ; 
tliere are a juiinber of ways. So no 
further arguments on this, and we 
shall proceed with the furth-^r busi­
ness of the House.

12 N o o n

PAPERS LAID  ON TH E TAB LE.
N o t if ic a t io n s  m .a k in g  c e r t a in  
f u r t h e r  a m e n d m e n t s  to  t h e  
I n d ia n  A ir c r a f t  E u l e s , 1 9 2 0  a n d  

1 9 3 7 .

The Ministejr of Oommunications 
(Shri Kidwai): I beg to lay on Ihe 
Table a copy of each of the following 
Ministry of Communications* Notifica­
tions making certain further amend­

ments to the Indian Aircraft Eules^ 
1920 and 1937 under sub-section (8) 
of Section 5 of the Indian A ircr^ t 
Act, 1934:

(i) Notification No. lO-A/2-48 dated 
the 26th September 1949.

(ii) Notification No. . ll -A /1 -4 9  
dated the 4th November 1940.

(iii) Notification No., lO-A/5-49 (i) 
dated the 20th March 1950.

(iv) Notification No. 10-x\/2-48 
dated the 24th x\pril 195.0.

(v) Notification No. lO -A/56-48 
dated the 29th May 1950.

(vi) Notification No. lO-A/4-49 
dated the 26th July 1950.

[Placed in the Library, See No, P- 
106/50]

COAL M INES PROVIDEN T FUND 
AND BONUS SCH EM ES 

(AMENDMENT) B IL L

The Minister of Labour (Shri 
Jagjivan Ram); I beg to move for 
leave to introduce a Bill further to 
amend tlie Cual Mines Piovident 
Fund and Bonus Schemes Act, 1 9 4 8 .

Mr. Speaker: The question is:

“ TJiat leave be g<anted to 
introduce a Bill further to 
amend the Coal Minê ĵ Provi­
dent Fund and Bonus Schem'‘*s 
Act, 1918.”

The motion was adopted.

Shri Jagjivan Ram: I introduce 
the Bill. ^ t

AJM ER R U RA L BOARDS AND 
M UN ICIPALITIES (AM EN D­

MENT) B IL L .

The Minister of State for Parlia­
mentary Affairs (Shri Satyanarayan 
Sinha): I beg to move for leave to
introduce a Bill to amend the Ajmer 
Rural Boards Regulation, 1886, and 
the Ajmer-Merwara Municipalities 
iftegulation, 1925.
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Hr. Speaker: The queRtion is:
‘ 'That , leave be granted to 

introduce a B ill to amend the 
Ajm er Bural Boards Begulation, 
1886, and the Ajmer-Merwura 
Municipalities Regulation. 1925.’ '

The motion was adopted.
Shti Sa r̂warayan Sinha: I intro, 

duce the Bill.

A L L IA N Z  UND STITTTGAIITER 
L IF E  INSURANCE BANK, 

(TRANSFER) B IL L

The Miniater of Commerce (Shri 
Bri Prakasa): I bog to move for leave 
to introduce a Bill to provide for the 
tranfifer of the business of the 
Allianz Und Stuttgarter Life liifiu- 
rance Bank, Limited, to the IJiiited 
India Life Assurance Coinpnny 
Limited, and for matters connected 
therewith.

Mr. Speaker: The question is-
*‘ That leave be grm ied to 

introduce a Bill to provide for 
the transfer of the business of 
the Allian/ Unci Stuttgarler 
Life Insurance Bank, Limited, 
to the United Tndiu Life 
Asburance Company Um itt‘d, 
and for matters connected there­
w ith .”

The motion was adopted.
8hri Sri Prakaaa: I introduce the 

Bill.

CONTINOENCY FUND OF INDIA 
B IL L .

The Minliter of finance (Shri 0.
D. Deahmnkh): I bes to move for 
leave to introduce a Bill to provide 
lor the establishment and main­
tenance o f a Contingency Fund.

X r . Speaker: The question:

' ‘That leave he ^'ranted to 
introduce n Bill to provide for 
the establishment and main­
tenance of a Contiunency 
Fund.’ '

The motion was adopted.
Shri 0. D. Deahmnkh: Sir, I 

Introduce the Bill.

B U SIN E SS OF TH E  HOUSE
The Prime Minister and Ministerol 

External Affairs (Shri Jawaharlal 
Nehru): When this Session was con­
vened, it was hoped that we might 
finish our work by Friday the 11th 
of this month, but the way we have 
proceeded thus f£<r has taken more 
time than was estimated to begin 
with. There are certain important 
measures still which require full 
discussion by the House. I may 
mention that, apart from those that 
have already been placed before the 
House in some form or other, there 
might be one or two others which 
have not thus far been placed before 
the House dealing with urgent 
situations arising now. Therefore, I 
th'nk it is necessary for this House to 
.sit not only on Saturday next but 
also on Monday, the 14th of this 
month.

Mr. Speaker: 1 suppose it is defi­
nite that we w on ’t sit beyond Mon­
day.

Shri Jawaharlal Nehru: I hope 
not. Sir.

Mr. Speaker: I think there should 
be no objection to that. W e shall 
sit, therefore, on Saturday the 12th 
and also on Mondav the 14j:h.

Motion re ; Bengal 398
Situation

MOTION HE: l^ENGAL TJTUA-
TION

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): I beg to move:

“ That the Beng.d situation 
with reference to the agreement 
between the Prime Ministers of 
India and Pakistan signed ou 
the 8th April, 1950, he taken 
into consideration” .
I have been thinkiug what would 

be the best way for me to deal with 
this motion before this House, 
because there are so mcUiy aspects of 
it and the House no doubt is interest­
ed in all these aspects. But, 
on the other hand, if I go into all 
these details it may be that we might 
lose sight of the main theme: we
might lose oyrselves in the trees and 
miss the wood itself.
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People often talk o f the suf*cess or 
failure of this agreement. ]\Iany of 
our friends right from the first day 
the agreement came to be signed 
were talk'ng about the success or 
failure of it— many of them pro­
phesying failure, many of them 
expressing certainly in their mind 
that it is bound to fail. It was 
rather an odd approach to this 
question. Nevertheless, tJiere it was.

Now, what exactly does this talk 
of success or failure of this agreement 
mean? My poor mind has tried to 
grapple with it and has not quite 
understood it. This agreement was 
meant to deal with a particular and 
a very serious situation that had 
arisen, especially in East I^engal, 
West Bengal, Assam and Tripura and 
as a consequence of that it had 
affected the whole of India aiid the 
relationship of India with Pakistan. 
W e met to deal with that particular 
situation which, of course, was the 
oiitcomo of many other thin.i ŝ that 
had happened previously. No ojie 
thought— certainly 1 did not think—  
that this agreement was going to 
solve the major problem which might 
be called the Indo-Pakistan problem. 
Apart from everything else th«3 House 
knows that there are a nvimber of 
other matters of great importance. 
There is Kashmir, there is the 
evacuee property, a problem which 
affects largo numbers of people, find 
the Canal water question which has 
al^o assumed some importance. Now, 
obviously, all the^e major problems 
were not touched by this agreement.

Therefore, this agreement w”as 
meant to deal with a particular 
situat’on which had come to a head 
in East and West Bengal and 
surrounding areas. It was meant to 
stop a certain drift towards catas­
trophe. It was meant to bring 
some relief to vast numbers of people 
both in East Bengal and W est 
Bengal, the minorities in both 
counines who were suffering tre­
mendously, who were living in 
constant fear and, in fact, who were 
even prevented from migrating, more 
by force of circumstances, not by any 
statute or law. So the immediate

object was to put an end to fiia l 
grave tension and danger and tb 
bring relief to millions of people and 
to produce an atmosphere which 
would take us towards the solution 
of many of those important problems 
that had ar'sen in Bengal, in the hope 
that as a better atmosphere came we 
couid take measuresi step by step 
towards some kind of a st)lution. 
But remember that that solution 
ultimately depended not on agree­
ments in regard to Bengal alone, bull 
on the total .context of Indo-Pakistan 
relations. Therefore, for people to  
talk of the success or failure of this 
agreement seems to me to be com ­
pletely beside the point. '

Speaking, I hope with due modera­
tion, I w'ould say that few things 
to my knowledge have succeeded 
so tremendously as this agreemenlJ 
and anyone who talks about it as 
a failure is thinking cn m different 
line, or has not got the facts with 
him, or there is something radically 
wrong either with my thinking or that 
person’s thinking, because T do not 
know what they mean. One may 
say, and one could rightly say, that 
the position in Bengal, in WV.st 
Bengal or East Bengal, is not a 
satisfactory one. I agree en.Jrely. 
One may say that all !finds of diffi­
culties persist there, that m'jioritJcs 
are by no means happy or secure. I  
agree. Let us face that problem; 
let us deal with it. But t j say thai 
the agreement has failed does not 
convey aiiything to me. You may,j 
perhaps, say that the agreement has 
not solved the problem of B^^ngal 
completely. W’̂ ell and good, it has 
not. I never thought that it would,* 
although I did think that it would 
help us to bring a solution of tiie pro­
blem and in my opinion it has helped 
more than I  expected it would help 
us. True, conditions in Bengal are 
not satisfactory; true also that they 
are infinitely more satisfacboyy than 
they were. You can draw the line 
where you like.

The real thing is that we have been 
suffering in India, not only in Benga] 
but also in other parts— and also iH
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Fakigtan, probably— from a fever, 
from a sickness, which did not begin 
even from p&rtition, but which parti­
tion certainly aggravated. li:; began 
earlier than that. W e thought, 
perhaps mistakenly, that we could 
get rid of that fever by that surigical 
operation which was partition. Other 
forms of eruptions followed that 
partition on a big-scale, which affect­
ed the whole body of India and no 
doubb the whole of Pakistan. So, 
here is this deepseated illness, the 
disease with which we are dealing, 
which comes out in all kinds of sh;.pes 
and forms an I which will no doubt 
take a considerable time lo htal. If 
we do not solve the problem quickly 
and suddenly, it is not surprising. 
We are dealing with enormous social 
and economic upsets in the minds of 
millions of people. It is not a small 
matter.

1 may remind the House of one 
thing. \Vf talk about migrations. 
There hav«' been nii.i^nali-*iis on a 
Ireintiulous scale since August 1047. 
Hut I should like tin* House to 
rejut. iiibi-r that this husiurss ' f 
mî M’atiou did not begin in Auirust 
1947. U l)egan earlier than partition. 
It be}:;»u ui lV‘ng;il a vear before 
from Neakhali aiel )ther places. It 
began in the Punjab, (''peeiaily from 
the IMndi and the Mult.in ana^ ,̂ in 
Man’ll p.) 17 many lu.uiths before 
partition. TlnTe w.*.s t!ial disease, 
that njoiuiting fever, at \v(.rk which 
we tried to (U‘al with in our w:iy 
whetluM- it was right or wr:*ng \\e 
need not discuss at the ))resent 
moment and that was by parlitiun. 
Partition dealt with it in u W iy and 
brought in other forms of eruption. 
W e have been trying to face them and 
deal with them ever since.

I mention this background because 
people seem to think that the troubles 
that we have been faced with are 
easy of treatment and, perhaps, can 
even be treated by strong language, 
whether it takes the form of i reso­
lution or a speech. M.tv I also 
remind the House that during this 
period, if wo look at rhis question 
objectively, we have had to fa»*e

trouble not only created or originating 
from Pakistan— and that we have 
taken notice of quickly enough— b̂ut? 
plenty of trouble which has originated 
in our own country. And I think we 
will not be taking a balanced view of 
the situation in this country unless 
we look at both sides. T say so with 
all deference because when I read the 
various amendments of which notice 
has been given, it seems to me that 
not a single one of them has even 
tried to consider what has happened 
on this side. They have only looked 
at the sins of others, not ^t our sins, 
not at our failings. And I think if 
we do that we do the wrong thing. 
W e not on ly 'do the wrong thing but 
we fail to understand the situation. 
And if we fail to understand the 
situat’on we must necessarily fail to 
deal with it. 1 find from reaJing 
these notices of amendments that 
most of them concern themselves 
with condemning the Pakistan Gov­
ernment. Most of them want- us to 
do something vifi-a-vis the Pakistan 
OovermneJit. Most of them, in fact, 
want us to make Pakistan to do 
.'something.

Now, that is an interosti ig mailer 
for _\ou to consider. Pakistan is a 
foreign (loverjiineiit. One deals with 
a foreign ( Jovernmeiit, rouu:hly sp< idl­
ing, in two ways. One is the way of 
neg‘ )t’ation with such pressure ;!S cf«n 
be exercised through negotiation — 
whatt'ver the pressure may be, 
political, economic, diplomatic, but 
finidamentally it is the way c-f 
negotiation. The other is the \vay of 
war. There is no th'rd way. There 
may be many types ot negotiation. 
Or, there may be, of course, an niter- 
mediate stage, that is, neither war 
nor peace but breaking off of relations 
These facts should be borne in mind. 
When hon. Members advise the Gov­
ernment to do this and that, thf^ 
is, to make Pakistan do this and that, 
what exactly does it mean? Would 
any hon. Member advise me to do 
this and that, let us say, with respect 
to the United States of Am erica  or 
to the United Kingdom or to Russia? 
Not in this context; not in this way.
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W e are dealing with a foreign country, 
and we have to deal with it in ways 
which international usage has laid 
down. I am not quite sure how far—  
it might be my ignorance but I might 
put the difficulty to you— it is right 
and proper for a House like this to 
discuss the condemnatioii of a foreign 
country. It might be right for aught 
T know, but normally speivking I 
believe it is not supposed to be done. 
But this ‘s just the background.

Let us come to the nctual facts of 
the case insofar as Bengal is con- • 
cerned. There is no doubt about it 
that conditions in East Bengal and 
W est Bengal are not normal. There 
is no doubt about it that there is a 
feeling of frustration and insecurity 
in the m ini of the miiiorities. Now,
I shall express my own opinion for 
Avliat it is worth, because one can t 
judge. I think that, on the wl^ole, 
the Muslim minority in West Bengal 
— which also certainly, I think, 
suffers from a feeling of frustration 
and a certain insecurity— is relatively 
more secure than tlie Hindu minority 
in East Bengal. Tt is a re].xti\e 
matter. And I want you to remembi:‘r 
that so far as the ^fuslirns in Wes:t 
Bungjil are concerned they are 
frustrated. I say so \\i;h eert;?iiity, 
and 1 sâ  ̂ so with a certain measure 
o f knowledge also that that iiiight 
apply to large numbers of Muslims 
in other parts of Indiii too. Let us 
not l)v any means please ourselws 
by saying that we have done this and 
others have failed. For my ])art I 
am prepared to apply one tost, and 
it is an adequate and su.fficient test 
for me. I am prepared to apply the 
test to Pakistan and to India. And 
the test is this. What does the 
minority think the majority is doing? 
Not what the majority thinks. So 
long as the minority in Pakistan itself 
does not feel secure and does not give 
a chit to the majority, so long there 
is something wrong there. I am 
prepared to apply it to India too. So 
long as the minority in India does 
not feel secure and is ;iot prepared to 
give a chit to the majority, so long 
there is something wrong here.

Because, we must eonsid»^r the
picture on both sides evenly; 
objectively and fairly. I f  we do net
do so we put ourselves in the wrong
and take a lopsided view of th«
situation.

There is so much talk of exodus. 
So many times it has been said that 
there is a one-sided exodus. I  am 
amazed at it because nothing could 
be falser than that statemejit. I t  
has not been, for one day, a one­
sided exoilus— not for one day, not 
for one hour. How then dare any one 
tell me that it is one-sided? It is 
not so, I say. True, there may be 
more on one side than o»i the other. 
True, in the balance, the numbers on 
one side may be greater. But to go 
on repeating that it is a one-sided 
affair is absolute falsehood and wrong 
and contrary to the c.icts. Look at 
the figures. I have supplied you 
the figures, and I stajid by them. It  
is no use telling me that the figures 
aie w rong. My figures are based on 
the normal ways of getting figures, 
that is, through the railv/ay operators, 
the Prov'ncial Governrnejit operators.
I have not got any particular agents 
of mine. It is the West Bengal 
Government’s apparatus an l the 
Kailway Department’s (Mr. Gopala- 
swami Ayy anger’s) apparatus that 
jointly and separately work to get 
these figures for us the railwc^y 
tickets sold etc. We cannot check 
every individual case. But I think 
tliat is as good a way of getting at 
the numbers as any that might be 
devised. We cannot be sure of 
people crossing the borders on foot. 
That is difficult. W e can only esti­
mate that. But in regard to people 
who travel by air, by sieamer or by 
rail we can be fairly certain, and we 
are fairly certain about them. So, 
we give you these figures. Look at 
these figures carefully. I f you take 
W est and East Bengal . for the 
moment and the proportion of the 
Hindu minority in East Bengal and 
the Muslim minority m West Bengal 
and then compare the figures of 
exo lus from one side to the other, I  
think, you will find relative to their
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popuiEtion the exodus was more or 
less the same. There is not much 
difference. W hat do we come . to 
then? W e come to this that con­
ditions were produced for the 
minorities both in East Bengal and 
W est Bengal which were not to their 
liking, which in fact exercise 1 a power­
ful pressure upon them to leavs their 
hearths and homes and njigrate.
W ithout going into a d».'ep enquiry 
one can come to that conclusion. You 
know, and this House know.'?, that 
plenty of Mu.slims i^iigrated from 
Uttar Pradesh. Again, witliout any 
enquiry one can say straight off that 
conditions were produce ! there which 
compelled them to migrate. It is no 
good saying that they were invited by 
a few persons to do so. The fact is 
that the conditions were sucli that 
they were afraid, that they felt in­
secure and went. When these con- 
ditioDS were reversed, well they 
felt better, more secure nov/ and tliey 
are coming back. So you see these 
upsets, and hll the failings of narrow­
minded humanity at work whetlier in 
regard to property, trying to take of 
other property or pushing them out 
or in other ways. And if you want 
to deal with this problem, yo\i will 
not deal with it by sawing: “ Here we 
are of spotless purity and conduct 
and there the people in PakistMi rre 
sinful and pushing out people” . If 
that is said, I say it is an untruth. 
An imtrulh will not succeed and v ill 
not prosper.

Now, coming back to this j?itnation, 
if you examine the figures of 
migrations, disturbing as th<‘y are, 
you will bee that they continue to 
create a more and m :re difficult 
situation. Nevertheless, tii»'re is a 
great deal of improvem»‘nt. T cai\not 
say if that improvement is fast 
enough to catch up with the other 
disturbing features of the situation. 
I am disturbed, I am distressed, I 
am not content with thuigs that are 
happening, that is true, but I am 
merely pointing out to you that, if 
you examine the tigures as well as 
certain other factors to whicli I shall 
refer, the situation is an impiovu.g

one. Whether that improvement is 
rapid enough to catch up with events, 
with other events, I  cannot say and 
it may be that the W est Bengal 
Government or any of our Govern­
ment may be faced with a more and 
more difficult situaition witu which 
they cannot easily deal either 
polit.’cally or economically. There­
fore, wo have to be wary and vigilant 
and try to do our best. Nevertheless, 
the position improves, b-vth in regard 
to numbers, that is the minorities 
will go back, and in regard to other 
matters too.

Now, I have said and I repeat that 
my op'nion is that the Hin lu minority 
in East Bengal feels— it is aa 
important fact how they feel— in­
secure and, therefore, they cannot 
settle down, you might say and there- 
is a tendency to come away or even 
if they remain, they do not know  ̂ how 
long, they will remain; that is a fact, 
I think. I think also that gradually 
and slowly a certain feeling o f  
norrnaaty is coming back in the 
relat.'Onship of peoples. I am quite 
sure that that feeling of normality has 
grown greatly in West Bengal; it is 
not fully normal yet but it has grown, 
although in the course of the last 
two or three months there werij two 
or three rather bad incidents in West 
Bengal. Nevertheless, the Govern­
ment and the people there have 
gradually got over them and thus a 
feeling of normality has grown. I 
cannot ea? îly say how fast that feel­
ing might grow in East B engal; it 
is difficult to judge. ()n the whole, 
conditions are still vt*vy insecure 
there. The insecurity comes not from 
major incidents but ratlu.T from a 
break:lown of the law and order 
"lituation there. There are dacoities, 
plenty of them and often enough, 
these dacoities take place on the 
houses of members of the minority 
community and we have had far toa 
many complaints of molestation of 
women in connection with these 
dacoities. It is very difficult to say 
definitely how many of these com ­
plaints can be proved or nor, because 
moj| A*||Ban!̂ sa s^utejdraoo 9ai
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refugees and we get complaints t-ome- 
times two or three weeks after the 
incident. Nevertheless, we try and 
we are trying to lay down the pro­
cedure whereby every complaint 
should be investigated fully, whether 
it is a complaint by us in regard to 
what happened in East Pakistan or 
by others in regard to what happened 
in W est Bengal.

Two things might be said, apart 
from these incidents that have 
happened. There has been a very 
definite improvement in reg-uvl to two 
matters. One is the abduction of 
women and the other is tlie so-called 
forcible conversions. Our reports are 
that practically forcible conversions 
do not take place at all. Our reports 
are in regard to the abduction cf 
women that such cases have occuired 
some time ago, some months ago and 
no fresh cases have boe.a I’eported. 
The number reported even previously 
was relatively smnll i;nd each case is 
being investigated. Some have been 
investigated and results achieved a]id 
a number have still to be investigrttecl. 
Relatively the number is not great, 
although" of course, however small 
the number, one must have an 
effective machinery to deal with it. 
However, our opinion is that in regard 
to ab luction of women and in regard 
to conversions, practically speaking, 
n o t h iJ ig , is being done and no parti­
cular complaint is laid. Because of 
that and because of some other 
factors, I venture to teli the House 
that gradually there is a return to 
normality and because of the other 
factors and specially the incidents, I 
have come to the conclusion that the 
normality is still far olf, and so you 
can balance the two and I do know 
how things might shape themselves; 
it depends on so many things in India- 
and in Pakistan, our relations with 
Pakistan, apart from Bengal.

One other factor has to be 
remembered and that is this: The
administrative apparatus of East 
Pakistan is acknowledged to be rather 
poor. After partition, most of the 
efficient officers came away to W est 
Bengal or elsewhere and left East

Bengal with very junior and rather 
second-rate people to carry on the 
administration. Some others wci'e 
imported there from outside, not m  
touch with the Province, not under­
standing them. Generally tfce 
administrative apparatus compared to- 
West Bengal is very poor, and that is 
another difficulty that comes in de{d- 
ing with the law and order situation 
there. I  have no doubt at ah that 
the Central Government in Pakistan 
has anxiously, ‘ and to the best of its^ 
ability, tried to give effect to thia 
Agreement of April 8th, just as w e 
have done here. I  think the Pro­
vincial Government of East Pakistan, 
on the whole, also tried to do so. I  
have not been quite clear about every 
act. Some acts have seemed to me, 
to be quite wrong. I  arn by no means 
clear how the petty officials have 
behaved there; many of them have 
not behaved correctly. You know in  
the terms of the agi-eement, w e 
appointed two Central Ministers o f 
our Governments, our Government 
appointed a Minister and the Pakistan; . 
Government appointed fv Minister too  
and those two Ministers were 
specially charged with seeing to the 
implementation of this agreement. 
We have had about two months or a 
little more experience of their work;, 
they have toured about a great deal 
and made various recommendations 
etc. and in the course of the last few  
days, I have been seeing a great deal'  ̂
of them ; both of them were here as- 
well as the Chairman of the Minorities 
Commissions and Chief Secretaries of 
West Bengal and East Bengal. I  
should like to say that both these 
gentlemen, our own jVfinister Mr, 
Biswas and the Pakistan Minister - 
Dr. Malik, have in my opinion, done 
extraordinarily good work. I need n o i 
say nuich about our own colleague^ 
Mr. Biswas, because he is o\ir* 
colleague. But, I should like t o  
express my appreciation of the work 
of Dr. Mali!:, the Pakistan Minister,?, 
who has been working with him. 
we find a difficult situation, which 
honest people are trying to grapple 
with, trying to solve it, coming u p - 
against the difficulties, against ev ii ,



409 Motion re: 7 AUGUST, 1950 Bengal Situation 410

^Shri Jawaharial Nehru] 
designs of other people, figainst 
mertia of the people, against econo­
m ic collapse, against the whole 
npset, we may say, of the social 
fabric, more especially in East 
Pakistan. With all these difficulties, 
we see a highly complicated situation.
I f  you want me to say or describe it 
in  a sentence or a phrase I  cannot do 
it. I f you really say it is all the fault 
o f Pakistan, I think you are wrong. 
Nobody, not even the bravest of us, 
can suddenly solve the problems. W e 
are trying to do our best.

I  should like to mention one thing 
Avhich has troubled me considerably; 
that is the question of requisitioning 
o f  houses in East Pakistan. W e 
attached importance to this right 
from the beginning and I mentioned 
it to Mr. Liaquat Ali Khau that things 
were not very satisfactory. Suddenly 
in July, that is less th.an a month 
ago. We got a crop '.f conipinints of 
requisitioning and we were smpiised 
and amazed at this. W e protested. 
To my ania/onunt, we w< r»̂  told that 
these houses were bein;: rc({uisitioned 
by agreement with the dovernnient 
of In I'a. That surprisv.d m e: Tlien,
when vve required furth»r, it was 
found that I was sup>K;sod to be the 
culprit; that is to say, a letter of 
mine to the Pakistan ( i o v e - n m e n t  
was pointed out. \ow , that letter of 
mine dealt with a^a-:cultural land 
entirely and eoinpletely. We 

* dis(Missjng the questioii ĝ •in.<: bnek 
the agricultural lands to the n turning 
migrants. The ChiL*f Miiilster of 
West Bengal Governmiiit had said 
that it was a little dithoult for him 
suddenly to push out the people, 
refugees and others, wli.) had been 
placed there to cultivate the land, 
because the lands could not be allow­
ed to remain fallow on account of 
the food situation, and that he would 
get back the lands after they had 
reaped the harvest, ^^eanwhile, we 
hod agreed to give every kind of 
aocommolation, etc., to the returning 
migrants in this intervening period. 
There was argument about that 
between Pak*stan and India. I had 
written to the Pakistan Government

what the Chief Minister of W est 
Bengal had said to me that these 
people may be allowed to remain till 
they complete the harvest and then 
the lands will be returned. If the 
Pakistan Government wants to do 
likewise, obviously, ŵ e cannot object 
to it. W e were talking about agri­
cultural land. They apparently 
extended that to urban properties and 
houses and started requisitioning on 
a large scale, on a very big scale. I 
think in the month of July 811 houses 
were requisitioned, all over East 
Bengal, a pretty large number.

I would like to draw attention to 
another aspect of the East Bengal 
situation. W e talk about forty lakhs 
of people having come away from 
East Bengal since the Partition. Most 
of them, of course, came away long 
before this year, long before this 
Agreement. Half of them came be­
fore this year. Quite a number of 
them came almost immediately after 
the p;\rtition because they wanted to 
come over and that process, though 
slow', still continues. This process 
was largely a process of the middle 
class elements leaving East liengal 
because of pressure of circiunstances, 
because of all kinds of things. They 
were in a sense squee/ed cut by 
circimistances fi-om Etvst l^eiigal; 
they could not carry on their pro­
fessions successfully, practice at the 
bar or the medical i)rofession, and so 
on and so forth. 'L’he problem has 
been there. ^laiiy stayed there. In 
this last migration, mauy more middle 
class people came away. E\en now, 
some middle class p ople remain 
(here. After all, remember this tl at 
10 million people, nearly a crore of 
Hindus, are btill in East Pakistan. It 
is a very large number. It is true 
that a very large number of middle 
class people have come over; it is 
also true that specially after these 
February-March disturbances people 
like teachers came over. Schools 
were closed; educational institutions 
ceased to function, so that the normal 
life of the m!n:rity community was 
completely upset there. There are 
children without schools and school
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masters without children and so on. 
All these upsets have taken place. 
It  is impossible to get back to the pre­
upset stage. That is very difficult. 
W e cannot do it by any amount of 
juggling. I  do not know what the 
future holds. It may be that some 
new equalibrium will be established. 
Some people say that not a single 
Hindu can remain in East Bengal. I  
am not a prophet; I  cannot say. But, 
I  should imagine that, normally 
speaking, a very large number of 
Hindus will remain there. Something 
may happen tomorrow as between 
India and Pakistan which worsens 
our relations. That would be an up­
set and would wideji the gap and 
make it more difficult. Something 
may happen which might bridge the 
gap. There are so many uncertain 
quantities in this tha't I cannot; say. 
Normally speaking, I see no reason 
why a very large number of Hijidus 
should not remain there and a very 
large number of ^fuslims remain in 
W est Bengal. Although 1 know that 
the exodus is continuing on both 
sides, it is after all a matter for 
serious consideration. The other 
aspect of it is that since April 8, since 
the date of Agreement, there has been 
a continuous flow back of minorities 
who had migrated previously, botli 
Hindu and JMuslim. You have got 
the figures. Since I gave }ou  the 
figures in the printed leailet, the 
figures have changed because they 
are added to every lay. The figures 
up to the 3rd of this uiontli of Hindus 
who have gone back to Pakistan from 
W est Bengal was 6CK),000. Six 
hundred thousand is a fairly consider­
able number. A number of them, no 
doubt, go there to get their goods ajid 
chattels, and come back. Our own 
estimate is— it can only be an esti­
mate after some enquiry-^that that 
figure is 15 per cent, of those who go. 
Out of these 600,000, we may say 
100,000 have come back. Even so, 
half a million people remain. That 
is a fair number. If you examine 
the figures, again you will find that 
these people who go back take a large 
number of women— young w omen and 
children. People do not take their

young women and children, normally 
speaking, if they are just going to gci 
hold of their property.

There are two processes at work; 
one process, a very powerful one, 
making the minorities in East Bengal 
insecure and frightened, the future 
appearing dark to them and, there­
fore, tending to squeeze them cu t; 
and the other process of people going 
back, no doubt with mixed motives, 
partly, no doubt, because they find no 
particular hê lp given to them, and no 
particular opening in WY*st Bengal. 
They want to go back partly on 
account of attraction of property and 
various other things. Nevertheless 
obviously, the great fear that drove 
them out does not exist, otherwise, 
that would overcome all the other 
attractions. So, the question is what 
we are to do in the circumstances? 
What are the possible ways ou t/for  
r.s ?

The various amendmen.ts that have 
been proposed mostly refer to Pakis­
tan doing something or our 
making Pakistan do something. 
Whether it is a question of exchange 
of population in that region or else­
where, or some kind of territorial 
redistribution, or whether it is simply, 
as some people say, an aiuiulment 
of Partition, I  must confess that 
when T read these proposals and 
resolutions which very responsible 
people pass, I begin to doubt my own 
sanity or the sanity of the others. 
Something must be wrong somê .- 
where; and as I i.aturally cannot 
easily examine my own mental 
apparatus, I  suspect bhat the other's 
has gone wrong. Now. if people go 
ahead and talk in connection with 
the Bengal problem or the refugee 
problem about an aimulment of 
partition, that raises a number of 
issues. One of them, of course,^ is 
that they are proposing something 
which involves a war and a conflict 
on a prodigious scale. And even if 
you go through such a war, what 
happens after the w’ar is another 
matter. After, if you like, a victorious 
war, what then? But leaving that
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out, what I  am interested m is, 
this approach of any help to the 
minorities? Now, with all defer­
ence, I  would like each hon. 
M ember to consider how either 
an individual member o:: the minority 
community or the miuority com ­
munity as a whole, is going to be 
helped this way. A way that in­
volves a b ’g-scale conflict means that 
the first victims of that conflict are 
the minorities thenise]v?s, and we do 
not help them at all in this w:«y. 
Secondly, that way involves the up­
rooting an'l upsetting of all things 
and does not produce condit'ons for 
rehabilitation about 'vhich we talk so 
much either here or elsewhere. In 
fact, you put an end to the whole i'lea 
of rehabilitation, or setting or solving 
a single problem of the m'nority 
community, in the hone that afler 
you have removed all kinds of 
obstructions in the shape of a foreign 
State etc. then you would deal v/itb 
the problf'in. Hut me?»nwhi!e ihe 
minoritii-K, or :i good p:\vl i:f them, 
may cease to be. Every one of those 
proposals involves an upheavel ar:d 
upsetting and conflict, and some­
times though not always, war. You 
do not help the»̂ i‘ minorities at all. 
Of course, you may say that in the 
national interest, t\king everything 
together, it is worthwhile doing llr.s 
or that, and pay a heavy price for it.
I can \mderstand tl.at urgu)nent, 
whether I agree with it or not. But 
you cannot say that it is done in 
order to help the minorifes, in order 
to settle them or rehabilitate them. 
You eannot say that, bec ause in fact 
what you suijgest does not help them 
at all, but would cause the f:re.\te^t 
possible distress and possibly much 
worse than distress. You will \iproct 
them completely.

And take the other proposal.^, even 
of exchange of ix>pulations. I 
ventured to describe that some 
iDODthB ago, I  think ;n this House, or 
may be elsewhere, as a completely 
impracticable and fantastic proposal. 
I  would like to repeat that i t  is 
fantastic and impracticable and this 
Government will have nothing to do 
with that, more so l)eciuise it is some-

thing which is completely opposed
to the whole political economic,
social and spiritual basis for which we 
stand, and so long as this Govern­
ment remains where it is it will not 
have anything to do with it. It will 
not touch it with a pair of tongs or 
a barge pole. Let us be quite clear 
about it. If you want to proceed 
with that, then you have to change 
the whole ba. îs of uot only this (Gov­
ernment, but all that we had st(X>d 
for all these thirty years an l more, 
dur ng the whole Congress rnovi ment 
and the whole freedom movement in 
tliis country. You will liave to
change the very basis upon which we 
had fought, the spiritual a.nd other 
basis for which we stoo.i. Other 
people I can understand, who have 
never had that basic background, I  
can very well understoiid them flrnt- 
ing about without any convicl’oiis or 
anchor or faith; but we have a 
certain anchor, r̂ nd if that iiuehor 
goes, we go with it. Wo oajiiict
change to-day an l lt*a\'e the anchor
that held us all these yeai's and that 
faith that has kept us going. There­
fore, let us be quite clear that tliese 
proposals are fantastic and inipvacti- 
cable, not only because they
involve war or something approach­
ing w;.r, but also because in trying 
to work them out, you destroy 
the minorities, you uproot millions 
and you spend the rest of your 
life "and the next generat'on’s life 
in trying to settle them down. And 
there is something even greater
involved in this, it  ’s a qiiistion of 
faith. It involves the ^^h?le spir’Uial 
background on which we have stood 
and which is even more important 
than the inconvenience anl the dis­
tress which may be caused to us by 
taking any particul.ir action. There­
fore, I would beg this House to look 
at this question from this point of 
view and also from the practical 
point of view.

Now,-people talk to us in regyd  to 
this Agreement and sf»y that it has 
failed, that anyhow the Agreement 
has not done its job. Very well, buii 
the Agreement is not a law which 
cannot be touched. Sometimes some
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of our own Secretaries to GovermneDt 
go on carrying on with East Bengal 
or W est Bengal a tremendous amount 
of correspondence about the iuter- 
pretation of this line or thĵ it line in 
the Agreement, as if that has become 
a final statute which has to be inter­
preted. I  have no p-.ttience, I am 
sorry, with this kind of business and 
I  have told them so. You leave 
aside the Agreement, let us consider 
the problem. What hyq you going to 
interpret there? I am prepared to 
say something else now that is mc<re 
suitable. After all the importance of 
the Agreement is in its approach, not 
in this article or ‘ hat par.igraph of 
the Agreement. Where necessary 
w e  can change the ,;:aragrc:.Dh, and we 
can make a fresh .-'greemeut. The 
whole point is in the approach of the 
Agreement, and the approach of the 
Agreement was such ;\s th-? House 
knows, that it thrilled the whole 
country; it made a difference to the 
world," it made a difference to 
millions and millions of people,
Hiadus and Muslims in India and 
Pfkistan. That was the approach, 
the friendly approach which made 
them feel that a great burden was 
going to be lifte 1 from their shoulders, 
that we are going to settle these 
things by friendly discussions, by 
negotiations and so forth. Either
that approach continues or this 
approach of hurling abuse at each 
other, trying to make out that it is 
the other’s duty to do thi>: or that, 
i f  we perform our duty, others are 
likely to perform theirs, and we will 
be in a position almost to e.iforco per­
formance by them. But if we
do not perform our ow’n job and duty, 
then surely we have neither the 
might, nor the strength nor the power 
to make others do their duty. There­
fore, I would beg the House to con­
sider this matter from this point of 
^iew, of the approach.

And again, it is not good having an 
approach which is neither this nor 
the other. I can understand, though 
I  disapprove of it, the approach of 
defiance and of war and taking the 
consequences of all that. Well, a

nation does that when it feels like rt. 
Or, I can understand the approach of 
friendly negotiation, trying to get as 
much as we can out of it. But in a 
middle course, you lose the Advantage 
of either. It means nothing at all. 
It becomes a weak man's approach. 
You do not get the benefits of l^e 
friendly approach nor those of the 
approach of defiance which does not 
weigh the consequences. Therefore, 
do not have a middle approach. And 
as far as I can see, there can be no 
approach at this time, and under the 
circumstances there should be no 
approach of the warlike kind. There­
fore, we come from th;it to the other 
approach. And having done that, let 
us not talk about it as something 
which we do not believe in, which 
we have no faith in, and one v̂ •hich 
ŵ e think is bound to fail bui> through 
the generosity of jur hearts we per­
mitted to function for a few moDths 
and then we shall see. That is not 
tlie way to deal with serious matters : 
it is not the way of dealing with 
grave matters of policy. If oiie dis­
agrees with anything let: us fight it 
and put an end to it, politically or 
otherwise but a kind of inner sabotage 
all the time like this is not going to 
do any good.

Therefore, I submit that, so far as 
this agreement is concerned it has 
done a great deal of good. It has not 
solved the problem : nor was it
expected to and we have to deal with, 
that problem in all its aspects, not 
in any way we like, but ia the spirit 
of that agreement nnd not its details. 
Because the alternative to that, the 
only valid alternative, is defiance, the 
alternative of conflict. In between 
there may be some sliglit variations 
of emphasis. The position is a grave 
one. I do not wish in the slightest 
to underestimate the gravity of the 
situation but I do submit that every 
single proposal which I have seen— 
mean these amendments— will add 
to the gravity and the mischief of 
the situation and will not ease it. It 
is in this spirit that I  would have this 
House to approach this matter, 
remembering that it does not help
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very much for us sitting in this House 
to criticise a foreign governmeu^;. 1£ 
we start this game, in their Assemblies 
they will criticise , us and, normally 
speaking, it is not a practice which 
hon. Houses like this should
encourage. Sir I  move.

' Mr. Speaker: Motion moved:

“ That-the Bengal situation 
with reference to the agreement 
between the Prime Ministers of 
India and Pakistan signed on the 
8th April, 1950 be taken into
consideration.**

W hen the House reassembles after 
Lunch we shall first take up the 
amendments.

Shxl Kamajth (Madhya Pradesh): 
Sir, may I  submit to you that in view 
of the importance of the subject two 
days might be allotted to discuss this 
question.

Mr. Speaker: I do not think the 
request made requires much argu­
ment to support it. W e shall see to 
it later on.

The House then acljoiiryied for 
Lunch till Half Past Tivo of the 
Clock.

The HoUse re-asseyyihled after 
Lunch at Half Past Two of the Cloc'c.

[M r. Sfeakfr in the Chair]

Mr. Speaker: Now I will call out 
the names of the hon. Members who 
have tabled amendments. Of course, 
as I said last time, I find an amount 
of argument in the amendments, 
more on the lines of speeches in sup­
port of the proposition, and I propose 
to delete all those parts. 1 need not 
read out each amendment just at 
present, but after all the amendments 
are moved, I will read them out dele­
ting the iX)rtions which to me appear 
to be unnecessary and not in accor­
dance with the rules. Prof. S. L. 
Saksena.

Prof. S. L. Saksena (Uttar 
Pradesh: I am moving my a mend- 
mest. ^

Mr. Speaker: Shri Kanhaiya Lai

Balmiki. He is not present. Shri 
S. N. Das.

Shri S. N. Has (Bihar): I am not 
moving my amendment.

Mr. Speaker: Shri Kodanda
Ramiah.

Shri P. K. Ramiah (^Madras): Not
moving, Sir.

Mr. Speaker: Shri Borooah.
Shri Borooah (Assam): Not m ov­

ing.

Mr. Speaker: Master Nand Lai.

Master Nand Lai (Punjab): Not
moving.

Mr. Speaker: Sardar Hukam Singh. 
H e is absent. Shri Jaspat Roy Kapoor.

Shri J. R. Kapoor (Uttar Pradesh): 
No, Sir. ^

Mr. Speaker: Prof. K. T. Shah.

Prof K. T. Shah (Bihar): Yes, Sir^
I am moving it.

Mr. Speaker: Shri A. C. Guha.
Shri A. C. Guha (W est Bengal): 

Not moving, Sir.

Mr. Speaker: Then Shri Syamnan- 
dan Sahaya.

Shri Syamnandan Sahaya (Bihar): 
Yes, Sir, I am moving it.

Mr. Speaker: Pandit Thakur Das 
Bhargava. He is absent.

Now, I will place before the House 
Prof. Shibban Lai Saksena’s amend­
ment, as amended by me after dele­
tion of certain words. Amendment 
moved :

“ That for the original motion 
the following be substituted:

‘ That in the opinion of this 
House, the Bengal situation 
being extremely grave the 
Government and the people of 
Pakistan having failed to imple­
ment the agreement between the 
Prime Ministers of Jndia and
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Pakistan, signed on the 8tji April, 
1950, the Government should 
give top priority to this problem 
and take whatever measures may 
be necessary to ensure an hon­
ourable existence for the Hindu 
population in East Bengal, and 
proper and immediate arrange­
ments be made for the relief and 
rehabilitation of all those who 
decide to stay in India ’ . ”

Then, Prof. K. T. Shah’s amend­
ment, as amended by me. Amend­
ment m oved:

**That at the end of the motion 
the following be added:

‘ and, having fully and care­
fully considered it, this House 
has come to the conclusion that 
the said Agreement has failed to 
achieve the object for which it 
was concluded, and accordingly 
urges upon Government that 
definite and immediate steps be 
taken, and effective guarantees 
obtained, to ensure the safety of 
the minority across the border, as 
well as to take all possible mea­
sures to safeguard the health of 
the refugees in India and provide 
for their housing, education and 
em ploym ent’ . ' '
Then, Shri Syamnandan Saliaya’s 

amendment. Amendment m oved :

' ‘That at the end of the motion 
the following be added:

‘ and having considered the 
same, this House suggests that 

-the properties left behind by the 
evacuees from India be disposed 
of and the amount thus raised 
be distributed among the refugees 
coming to India in the same pro­
portion relating to every refugee’s 
property as the total loss of the 
refugees bears to the total amount 
recovered from the disposal of 
evacuee property, and further 
suggests that the realization of 
income-tax from the refugees, 
levied either by the Government 
of India or the Government of

Pakistan on assets or incomes 
accrued or received before their 
arrival in India, be postponed till 
the question of evacuee and re­
fugee property is finally settl­
e d '.”

So, these are the three amendments^ 
that are moved.

Shri J. R. Kapoor: Sir, may I w itb
your permission bring to your notice 
that it appears that your office has 
amended some of the amendments o f 
which notice was given? Since you 
have* been pleased to use the proper 
form for some of the amendments 
that have now been moved, I  pre^ 
sume the office did not amend these- 
other amendments in accordance with 
any directions that you may have 
given. I don ’t know how far it ia 
proper for the office on its own ini­
tiative to amend any of the amend­
ments given by us.

Mr. Speaker: What happens i& 
this. Amendments come in to the- 
office, some are got by the office in 
time to receive my attention, others  ̂
arrive a bit late and sent up for cyclo- 
styling direct. That is how it hap­
pens.

Shri J. R. Kapoor: Do I take it 
that the office does not amend any 
amendment in any manner except 
with your approval or consent?

Mr. Speaker: Yes, that is what is 
happening. They do not amend un­
less my orders are taken on that.

Shri Tyagi (Uttar Pradesh): On a  
point of clarification, the motion 
moved by the hon. Pandit Jawaharlal 
Nehru merely states:

' ‘ That the Bengal situation 
be taken into consideration.”

Are we going to pass this motioi\ 
as a formal motion?

Mr. Speaker: No proposition is put 
to the House. There is no voting too. 
It is merely discussion.

At this stage, I may make it quite 
clear that although we are sittiog io r
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[)w also to discuss the Bengal 
siituation, a large number o f hon. 
Members are anxious to speak with 
the result that there ought to be a 
time-limit. I am not fixing any m y­
self,' but I  leave it to hon. Members 
to  fix it themselves vc^untarily.

KoL S. L. Saksena: I  listened
Tery carefully to the speech of the 
Prime Minister. I appreciate his 
sincerity and admire his faith. 1 
have not the least doubt that he is 
trying to translate his foitb, even 
though he might be in a rninoiity—  
€ven a minority of one. That fs a 
great thing in a learlei*. What I 
ob ject to Is that he should deny 
the same right to others who, while 
admiring him, also wish to hold 
to their own opinions. I c ’aim to be 
a humble follower of the Great Master 
who led our fight for freedom. He 
taught us that we should frankly say 
what We feel to be right, even though 
it may not be palatable to our leaders 
and to other people.

The Leader of the Honse has said 
that the traditions of the Congress 
have beeii those which he is trying 
to follow. I know those traditions. I 
have been brought up in those tradi 
,lions. The unity of India, the free­
dom of India— these are our cherished 
goals. A secular State where every 
man, whatever his religion may be, 
can liv e : that has been the ideal 
which sustained us throughout the 
long years of our struggle. Today the 
leader says that he feels that the 
country and Congressmen too are not 
living up to that faith. He himself 
•aid: “ Either I am insane or the
whole country is insane” . I agree 
that there is a hiatus between what 

^ht feels and what many people— even 
the very comrades who respect him 
highly and hold him in great rever­
ence— feel. There must be some 
mistake somewhere. I  only want 
him not to brush aside the opinions of 
his life-long comrades by his temper 
and his anger, but try to see what is 
wrong. W hy is it that the compa­
nions of his life feel differently, think 
differently and feel it. their duty to 
talk differently?

I  think, Sir, that the greatest tra­
gedy occurred when the Congress gave 
up its ideal of unity of the country^and 
accepted partition. That was the 
day on which we sacrificed all our 
ideals. The country had cherished the 
ideal of unity of India, and suddenly 
— probably for a mess of pottage— for 
a temporary gain, for the acceleration 
of the date of freedom by a year or 
so, we gave up that ideal of unity and 
accepted partition. I  remember the 
debate in the A .I.C .C . Only a mino­
rity of 29 voted against partition, but 
I am glad to say that the Father of 
the Nation was of the same view of 
which the 29 were. He also thought 
that by accepting partition, we w êre 
giving up the principles of the Con­
gress. What has followed since has 
come about because of the grave mis­
take made on that day when we 
accepted partition. Had not the parti­
tion taken place, we would have been 
spared all that has happened after­
wards. But partition is a fact and if it 
is a fact, we have to submit to the 
consequences. We cannot brush them 
aside.

Sir, I have lived in the tradition of 
loving my Muslim friends. I  belong 
to a district where I have worked 
amongst the masses, the peasants and 
labourers and there I had learnt to 
serve both Hindus and Mussalmans 
in an equal way. The leader knows 
it. In my province, I am supposed jto 
belong to a party which is led by a 
Muslim leader and I am proud of it, 
because his religion makes no differ­
ence to his outlook. His integrity is 
unquestioned in my province.

I wish to tell my leader the bitter 
truth: he has to put his faith to the 
test of events and adjust it according 
to events as they have shaped them­
selves. What I feel I w’ant to tell 
him plainly. I feel that Pakistan has 
got a set policy, and that policy is 
that Pakistan should be a theocra­
tic State, peopled by people of one 
religion and that is the religion of the 
Mussalmans. I need not go into 
arguments to prove my thesis. W’hat 
they did in Western Pakistan, tbe
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Frontier Province, in Sind and at 
present in Eastern Pakistan proves 
beyond doubt that this is their set 
policy. Probably, last March-April, 
they tried to do something in Bengal 
in a manner which almost brought 
them to the brink of war with India 
and they evidently thought that they 
were going too fast. So they thought 
it wise to enter into this Pact. But 
the fundamental policy has not chang­
ed. That is what I feel. I  cannot 
accept it. If it was the real desire of 
Mr. Liaquat Ali Khan to implement 
this Pact, then these 45 lakhs of 
refugees would not have come upon 
us. I am proud to say that whatever 
our Prime Minister pledges himself 
to, he carries that out, even though 
he may not have a single follower. I 
wish that the Pakistan Prime Minis­
ter had done the same thing. My 
complaint is that he does not do it, 
and he is trying to further his policy 
by keeping our leader— who is one of 
the greatest statesmen in the world—  
in the dark. He is trying to play a 
dirty game and trying to deceive us. 
This problem is not a Bengal problem. 
It is a national pi-oblem. It is the 
national policy of Pakistan to have 
that conntrv' peopled by Mussahn<9.n j. 
The question is what policy shall we 
adopt. I am not for the injury of 
even a single hair of a Mussalman in 
this country, but at the same time 
I do not want to shut my eyes to 
the sufferings of my brethren in Pak­
istan. W e are pledged to the safety 
and honour of the Mussalmans here; 
similarly, I  believe the Pakistanis are 
pledged to the safety and honour of 
our brethren there. Therefore, we 
have to take into consideration the 
sad facts. Panditji gave us figures 
which prove, according to him, that 
the Pact has succeeded in stemming 
the tide of the exodus. He feels the 
current is running the other way. H e 
feels that it is no longer a one-way 
traffic: it has now become a two-way 
traffic.

Sir, I  have had occasion to dis­
cuss this matter with many of my 
friends from Bengal. Mr. Guha 
showed me the figures published by 
]Uie Govemment of ^West Bengal

which show that about 18 lakhs 
refugees came to W est Bengal, since 
the first of this year. Previous ter 
that about 12 lakhs had come. That 
means that even according to 
Government version about 30 lakhs of 
refugees have come. To this must 
be added about 16 lakhs who have 
come back from East Bengal. I  had 
also occasion to meet many repre­
sentatives of .refugees at the refugee 
conference who gave me an account 
of the state of affairs in W^est Bengal. 
I, therefore, think that facts have to 
be faced impartially. W hat I  feel is 
that in his zeal to sustain his faith 
and to support his dream, he tries to 
see only one side of the picture. 
None of us here wish that there 
should be a war with Pakistan; none 
of us here wish that people who have 
come here after leaving their hearths 
and homes should not go back. None 
would be happier than us to see that 
they go back to their homes. There 
is much common ground among us 
on this matter. Oniy I w’ant to tell 
our leader that while he has got a 
rosy picture, his comrades, his collea­
gues who would do anything for him 
and are even prepared to sacrifice 
their lives, think and feel that facts 
are otherwise. I do not know how ali 
of us, friends of his, could think 
differently. But I  do feel if we go 
on in this way our country will be 
torn. This would mean that 80 lakhs 
of Hindus who are still left in East 
Pakistan will have to come back and 
that would be a disaster.

Wherever I go people mock at 
me— at my Gandhi cap and Jchadi 
kurta. They knowJE am a Member 
of Parliament and they begin to 
taunt me. I  feel ashamed. But I  
cannot help it. I  feel there is some­
thing dividing us from the people of 
India. Probably, it may be our 
leaders have become secluded from 
the masses. I was told that even 
our great leaders like ProfuHa 
Chandra Ghose who went to Pakistan 
at the instance of the Prime Minister 
returned  ̂back because Hindus could 
not safely live in Pakistan. It is a 
hard fact; it is a reality which has
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to be laced and we have to find some 
way out.

In my amendment I  have not 
suggested any war with Pakistan or 
snatching any territory from her. All 
that I have said is that the situation 
h  very grave and we must take pro­
per steps. My only sorrow is that 
our leaders think otherwise. If only 
they realise the gravity. There are 
many ways of Bringing pressure on 
Pakistan, so that we can stop their 
present policy. But when our leader 
himself feels that the pact has been 
fully implemented by Pakistan and 
that it has worked beyond his expec­
tation, I think it will have bad reper­
cussions on Pakistan with regard to 
those who have been driven away 
from their homeland.

I, thei-efore most humbly submit 
that he must not dispise his com ­
rades, Mere anger, I belong to his 
province and I know he does not 
mean it, will not solve matters. But 
I do want to tell him that there is a 
gulf between himself and his com ­
rades and the people. This must be 
bridged if the country is to be saved. 
Otherwise, if the leader thinks one 
way, the party in another and the 
people a thhvl direction, I think 
we will be doomed.

Dr, S. P. Mookerjee (West 
Bengal): In the last three months 
and a half it was given to me to 
travel in various parts of my provinco 
and of Assam and to come into direct 
oontact with lakhs of persons who 
have migrated from Eatjt Bengal to 
West Bengal and •Assam. I have 
addressed rhem at meetings, I have 
talked to them privately and I Jiave 
tjied to undei'stand with as much 
openness of mind as i>ossible as to 
the reasons why they have been com ­
pelled to leave their hearth and home 
and come away as destitutes to India.

Sir, what I have seen naturally is 
most distressing. I have seen all 
<dEB668 and conditions of people, men, 
w<»nen and children, many of whom

never knew what poverty and want 
were. But today they are homeless; 
they are hopeless. Their physical 
suffering was great. But what struck 
me as most ominous and most dis­
tressing was the moral torture 
through which millions of people have 
passed through.

Sir, it fell to my lot to tender my 
resignation from the Government on 
the issue of this agreement. B ut I 
can assure the House and especially 
the Prime Minister, that after my 
resignation I tried my best to see 
whether the Pact was going to solve 
the very ditficalt and complex prob­
lem with which the country was con­
fronted, and it would have given me 
the greatest possible pleasure if I had 
found that as a result of the pact this 
problem which perhaps has had no 
parallel in the history of the world, 
had either been solved or there were 
signs of its speedy solution.

Sir, T have said on various occa­
sions that I do not minimise the good 
effects which have been produced as 
a result of the agreement. The Prime 
Minister has analysed them w’hile he 
stated that movement is freer and 
safer, there is less fear in the minds 
of the people (those who wish to 
come away) and people are now in a 
position to bring a portion of their 
movables with them. But, I ask, 
Sir, in all seriousness and with all 
hum ility: what was the main pur­
pose of the Pact? Was not the chief 
object of the pact that Hindus would 
be able to live in East Bengal with a 
sense of security and without fear; 
that there would be no exodus and 
those who had come away would 
gradually of their own accord feel 
emboldened to go back to their 
home? Was it not the purpose of the 
Pact that there would be a sense of 
security in the minds of the minori­
ties themselves so that they could 
decide on their own course of action 
without any fear or expectation of 
favour from any quarter? Judged 
from this stand point the Pact has 
failed. The exodus continues; the



427 Motion re: 7 AUGUST, 1950 Ben^4il Situation 428

intenfle sense of insecurity in the 
minds of the minority continues. In 
fact, the figures which have been 
placed before the House require care­
ful scrutiny.

Sir, I do not want to spend mucli 
time on the figures, but there are 
3 p m  certain as pects of the

’ * statistics which I  would
consider my duty to place before 
the House. We have to be very 
careful about statistics. As one 
American once said, there are three 
kinds of lies in this world: lies,
damned lied and statistical lies. All 
of us have to be extremely careful 
that the statistics w'e prepare are 

dependable, that conclusions can be 
fairly drawn from them. W e should 
not be anxious— either side, either 
Government or their critics— to 
“ manufacture”  statistics. While 
preparing statistics from the govern­
ment side it has been stated clearly 
and categorically that the figures re­
present only those who had come 
through the two customs stations, 
namely, JJenapole and Darsiini 
and they do not include those who 
had corne on foot or by boat. No 
statistics have been kept with regard 
to this number. What this number 
w’ill be none can tell. It may be 
anywhere between 10 lakhs and 20 
lakhs. But even if you take the 
statistics as they are I would have 
wished the Prime Minister to have 
included in the statistics the num­
ber of unfortunate migrants who 
were compelled to come away from 
East Bengal up till December 1949, 
because the House will remember 
that it spent many anxious days in 
dealing with the exodus problem of 
those people who were being syste­
matically squeezed out, to quote 
the language of the Prime Minister 
himself when he mentioned this 
alarming number in his speech made 
before Parliament in March last; 
and he said that 1,600,000 had been 
thus forced to come away from East 
Bengal to West Bengal during the 
period ending on 31st December,
1949. W hy did they com e? Who

forced them to leave their hearllr 
and home? They were not the per­
sons w h o had come away prior to 
15th August 1947. I am not inclu. 
ding those persons who were forced 
to come away after the Noakhali 
outrage. But these were persons 
who came systematically because 
they found it impossible to live iu 
Eastern Bengal.

Now, what is the total figure 
therefore according to Government? 
If you take into accoimt the 16 lakhs 
who came to West Bengal plu9 
about 4 lakhs who came to Assam 
and other areas, you get 20 lakhs. 
If you add to that the figure which 
the Prime Minister has given— a 
little more than 21 lakhs— it gives 
you a little over 40 lakhs. I f you 
add to that the figure of 11 lakhs 
which the West Bengal Government 
has given, representing the unregis­
tered migrants who have come away 
after December 1949, you get 51 
lakhs. These are not my figures, 
These are figures of the Central 
(Jovernment and of the W'esfc Bengal 
Goveriunent. *

How many have - gone back? A 
point was attempted to be made by 
the Prime Minister. I wish he had 
Jiot laboured it so much, because 
he was on extremely flimsy ground. 
He tried to make out the point that 
6 lakhs had gone back, and he got 
the figure that out of those 6 lakhs,
5 lakhs were going to stay. He will 
correct me, Sir, if I am wrong, but 
in the statement which he has cir­
culated he has stated that he had 
t^vo days’ figures collected of per­
sons who are novv' conVnig, and irom 
such figures it appears that about 15 
to 20 per cent, are those who had 
come previously to West Bengal, 
had gone back to East Bengal but 
are now compelled to come back. 
And from that he concludes th it 80 
per cent, of those who had gone 
away had decided to stay in East 
Bengal. I do not know under whall 
logical ar^jment the Prime Minister 
makes this statement and who ad«
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Tised him to make this statement. 
I t  is wrong, completely wrong, on 
the basis of the figure which he has 
himself given. On the other hand, 
what he proves is that even today 
amongst the people who are coming 
there are 80 per cent, newcomers.
1 would ask him to appreciate the 
false argument which he had placed 
before the House and the country 
from his own figures. 20 per cent, 
represent the old people and 80 per 
cent, represent new people who to­
day also feel so insecure that they 
are coming out from East Bengal to 
W est Bengal. Amongst those who 
are going away daily, the Prime 
Minister has made much about those 
six lakhs from which he has conclud­
ed that five lakhs will stay there. Out 
of this fallacious line of arf^nment 
which ho had acloptod ho lias chal­
lenged— and rightly challon^^od— that 
SO long as no other statistics are 
placed his statistics must be accopt- 
ed by the House and the co\intry.
1 know he adniiros statistics, the 
whole scionce of statistics, and I had 
also been a humble follower of his 
In this respect. So, without waiting 
for Oovernmont to tako what I 
thought was the duty of Oovorn- 
ment to have taken, for the hist six 
weeks I engaged a numbi r of work­
ers under proper scientific supervi­
sion to examine Hindus and Muslims 
who are going away from West 
Bengal to East Bengal, and I shall 
place before the House the result of 
those statistics that I have thus 
obtained.

B eg^nin^ from 14th June 1950 
and ending on 3rd August 1950— I 
got the last report yesterday even 
Ing— 15,900 Hindus had been inter­
rogated by o\u* workers. Out of 
these 1 5 , Hi ndus who were going 
back to Ben.jral about 00 per
cent, of thon\ declared tliat they liad 
no intention whatsoever to go and 
stay in East Bengal. About 10 per 
cent, said that they w^antod to make 
nil attempt to live in East Bengal.

B ut even amongst that ten per cent, 
there was a good percentage of 
people who said that they did not 
wish to go back to East Bengal but 
that they found conditions of refu­
gees and living in West Bengal to 
be so hard and oppressive that they 
had no option but to go back and 
make another trial.

In the same way I  had advised 
my workers to interrogate the Mus­
lims who were going to East Bengal. 
Of course not all the Muslims were 
willing to answer the interrogation, 
for obvious reasons. W e could get an 
answer from 4,500 Muslims and their 
answer was that about 40 per cent, 
of them were going away to live in 
East Bentral but 60 per cent, w^anted 
to come back to West Bengal. Mind 
you, both the Hindus and the Mus­
lims included a number of people 
who w’ere trying to go for other 
reasons, trade etc

Now, what does this statistics 
show?— that in the minds of 90 per 
cent, of the Hindus who were going 
back to East Bengal there is no re­
turn of confidence at all. On the 
other hand, in the minds of the Mus­
lims, 60 per cent, ô  them feel confi­
dent to live in W est Bengal and 
India but 40 per cent, would prefer 
to go and settle in East Bengal. 1 
have placed these facts before you 
because this knocks at the bottom 
the chief arfrument advanced by the 
Prime Minister, so far as his depen­
dence on statistics goes, that because 
six lakhs of people had gone back he 
feels that there is a return to normal­
cy. I would ask him to refer to a 
statement issued by the East Bengal 
Relief Commissioner, Mr. N. M. 
Khan, himself about three weeks ago. 
He is a person who is not expected 
to be very partial to W est Bengal 
Rindus but he has given his figure 
that one lakh of Hindus are attempt­
ing to re^ êttle in East Bengal. 
Whiile the East Bengal Relief 
Commissioner is not prepared to put 
the figure beyond 1 lakh, my Prime 
Minister puts it at 5 lakhs^
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obviously misled by statistics which 
he will no doubt realize immediate'ly.

The House may ask me what are . 
the sources from which I  have got my 
iuformation. 1 may assure you Sir, 
that i  have tried to keep my calcula­
tions as moderate as possible because 
1 know that people who suffer ai’e 
often inclined to make statements 
which are not always dependable 
especially when they concern other 
people. 1 had to depend on these 
three sources of information. I have 
taken evidence at random from per­
sons who have actually suffered. I 
have not taken the evidence of per­
sons who have come and give me 
hear-say stories. I have taken the 
evidence of persons who are daily 
coming trom East Bengal. We have 
examined tliem at random; sample 
checks have Ijeen made to tind out as 
to why they are coniing in such large 
jivmibers from day to (lay and I have 
taken evidence of distinguished :ind 
patriotic Hindus who are still in 
Eastern Bengal and lighting to live 
there in spite of heavy odds. I have 
got, Sir, the evidence of at least 45 
Hindu public servants who were 
serving in East Bengal and who were 
<jompelled to leave East Bengal and 
com e away to West Bengal. I have 
got their written reports. I have got a 
copy of the representation which they 
have submitted to the Prime Minis­
ter which, I believe, he must have 
also seen. These are the types of in­
formants who have come and told us 
as to what is happening in East 
Bengal today. It is true that there 
are not any large-scale operations 
against the Hindus in East Bengal 
now. That is admitted. In fact, Sir, 
we have now come to know the 
details of the atrocities which were 
committed in East Bengal in Febru­
ary and March. T shall not go into 
these details here, because I  know 
that they are bound to rouse passions 
which is not my intention to do to­
day. But they disclose brutal and 
ruthless planning which is imparallel- 
ed in the history of the civilized 
world. T do not know. Sir, whether

the world will ever know as to how: 
the oppression went on in a syste* 
matic way for about a fortnight in 
February and March. But it is uot 
my intention, Sir, to refer to that 
chapter today, because we are 
examining as practical men the w o r t  
ing of this agreement and we are 
trying to find out whether this agree  ̂
rnent has served the main purpose 
which it had in view. As I said this 
is not my saying alone, this has beea 
the saying of many leaders that the 
main test of the pact would be 
whether conditions of security are 
being created in East Bengal where­
by the Hindus can live there out of 
their own freewill.

So far as the incidents which have 
happened in East Bengal after the 
pact, I have got a summary of them 
between 8tli of April and 30th of 
June 1950. _[ have not been able tO 
compile the list of occurrences in the 
month of July but these are incidents 
about which we have got the written 
evidence of individuals who have 
suffered or of families of individuals 
who have suffered. I shall only read 
a summai-y of this hst. Between the 
date of the pact and 30th of June
1950, there have been 757 cases of 
dacoity, robbery and theft, 219 cases 
of extortion, 194 cases of trespass, 
180 cases of assault, harassment and 
threat-s to leave Pakistan, 129 cases 
of abduction, rape and outraging the 
modesty of females, 70 cases of 
murder, 70 cases of grievous hurt, 
stabbing and looting, 67 cases of 
arson, 21 cases of wrongful confine­
ment and restraint, 39 cases of defll* 
ing Hiridu temples and placed of 
worship and 72 cases of illegal posses^ 
sion.

B y no means. Sir, is this an ex« 
haustive list. This is only an illustra* 
tive list of occurrences which have 
happened in East Bengal right up to 
30th of June 1950, and spread al« 
most throughout the length and 
breadth of Eastern Bengal. In every­
one of these cases, I should add the 
minority, the Hindu is the victim and
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the oppressor is a member of the 
majority community. The entire 
AOCial and economic structure in 
which Hindus lived has collapsed and 
It is impossible for them to live there.

Bhri Tyagl: Have these cases been 
reported to the Minority Commission ?

Dr. S. P. Mookeriee: Most of
these cases have been sent either lo 
the East Bengal Government or to 
the W est Bengal Government and 
We are trying to deal with one (,r two 
cases ourselves because they related 
to some cases of abduction. One 
reply from the Deputy High 
Commissioner’s Office I got here in 
Delhi only yesterday. He stated that 
there had been no trace of these 
girls in spite of all efforts made. I 
met the father of that girl the day 
before I left Calcutta for Delhi. This 
girl was given in marriage and when 
the marriage party was returning, 
both the girl and her sister and two 
or three members of the family weie 
taken away. The reply says that the 
Police had been trying to recover 
these girls but no trace had been 
found.

With regard to classes of persons 
who went back and came away, 1 d> 
not want to go into details because I 
know that will take not days but 
Weeks but I am narrating such  ̂ ( the 
incidents as I have in my possession 
on the testimony of persons who 
have Ruflfered or of families of in­
dividuals who have suffered. There 
are som » Members of Parliament 
who happened to be in Calcutta on 
that day, a few weeks ago, when a 
particular case was roport<?d to me 
and I took this youn‘» man to some 
Members of th-s House sitting here 
and who if they get a chance will, no 
doubt, speak on this problem. 
This is a typical case. Hei*e was n 
family wh(  ̂ after tlie Pact wanted 
to go back to Barisrtl and they did go 
back. Within a week of their return, 
their house was attacked. The 
lather, an old man, who was a retired 
Poliee Sub-Inspector was killed. The 
mother was seriously stabbed and the 
ton also, but both escaped death

miraculously. The mother and the. 
son came away to Calcutta; they 
came to me and we did arrange for 
their medical treatment through 
Government agency. This is the 
story which the son gave and I pre­
sented the son in person to some 
Members of the House, so that those 
hon. Members of the House could 
satisfy themselves that these were 
not stories, concocted stories as 
Pakistan Government usually says 
and that young man described in his 
own way as to how" his father was 
murdered. H e also mentioned 
another story where there was an 

. attack on two girls in a neighbouring 
village— I do not know whether I 
should say this; it is shameful to say 
this, the breasts of one of these 
girls were cut off and she‘ was taken 
to Barisal Hospital. This girl died 
in Barisal Hospital while the young 
man was still there. I do not want 
to multiply instances. I happened to 
go to Agertala a few weeks ago and 
the day 1 arrived there the officers 
were there and one of them was 
extremely anxious because he just 
then received a telegram that some 
families w hich  they had persuaded to 
go back to East Bengal from Agertala, 
they had gone back and some of them 
were butchered. And the others who 
were still clinging to their villages 
were forced to come away. They 
were somewhere near the Agertala 
border. I am not saying that these 
incidents are happening in any large 
scale; far from me to make any such 
suggestion. If these incidents happen 
to persons who are attempting to  go 
back, without remedy— and the 
remedy must come forthwith; it is 
not a question of holding a com ­
mission of enquiry, finding out the 
result and communicating it to the 
(lovernment of India— how do you 
expect confidence to be restored in 
the mnid of the people.

When I was moving in Murshida- 
bad, I asked how many were pre­
pared to go back and I told them, 
why do you not take advantage of 
the Pact and boldly go back, as­
sert your right, and" if your rights
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are not respected, then you confront 
the G ovem m ^ t of India with the 
difficulties which you have to face. 
In Murshidabad, there were at least 
three families, the members of which 
had gone back and had returned 
again. They did so because their 
girls were abducted or their male 
members murdered. W hat is hap­
pening in East Bengal is this. There 
are no large scale mass incidents. 
But, stray and serious incidents are 
happening here, there and every­
where, and destroying confidence.

which the Hindus in East Bettgal 
have been reduced. Demands -are 
often made of their womenfolk at 
night, that they ought to go to a 
Muslim s house at night and return 
home the next morning. There are 
people who are submitting to this 
ignominy because they find them­
selves unable to counteract this ag­
gression. This is what is happening 
and reports have com e; I am sure 
reports have come to the Prime Minis­
ter also from various sources which 
are open to him. ,

The Prime Minister has rightly re­
ferred to the cases of dacoity. Sud­
denly, there has been a large rise in 
the number of dacoities. When you 
report to the Pakistan officials, they 
say, this is a dacoity, it is not com ­
munal and it is accidental that a 
Hindu is a victim. That cannot be 
accidental as the Prime Minister 
pointed out himself. In almost all 
these cases, the Hindus are the 
victims and the aggressors are 
Muslims. The Prime Minister just 
touched the point; I am sure he has 
got evidence with him. I wish he 
had placed that before th^ House. I 
do'not know whether he has asked an 
explanation from the Pakistan Gov­
ernment. It is true that a large 
number of abductions are not hap­
pening today. We have got reports 
— it is only shameful to tell this to 
you— that in a large number of cases 
dacoities are accompanied by ravish­
ment and rape of women. They go 
there, ^oot, ravish women and go 
away. Do you expect that these peo­
ple would continue to live— either the 
people who suffer or those who are 
living around them?

I have met school teachers who 
attempted to go back. They have 
narrated after their return the woe­
ful tale which they had experienced 
themselves, not what they heard from 
other sources. It breaks my heart to 
say this; but it is as well that the 
Prime Minister and the House 
should know that this is the state to

Now, who are the persons who are 
still living there? They are not cow­
ards. Some of the persons who are 
still there are the flower of oiir race.' 
Many of them were Congress-men, 
who still C lin g  to their faith, who are 
true (landhiles, perhaps better 
Gandhites than many in India. I 
havo met many of them. I am sure 
the Prime Minister has also met at 
least some of them. They still consider 
it to be their moral right to remain in 
East Bengal. What happened in 
Barisal? I am not talking of the 
large scale incidents, because if I go 
on with that narration, I am sure, 
your blood will boil. I have no desire 
to do that. I do not want to go to 
a period before the 8th of April, 1950. 
Gentlemen like Satin Babu and 
Durga Mohan Babu highly respecta­
ble citizens, were asked to put down 
their signature to certain documents. 
They refused to do that. They were 
subsequently put under arrest. Satin 
Babu is a member of the East Bengal 
Assembly and he was arrested on a 
charge of murder. A man who per­
haps in his whole life has never killed 
an ant was put under a charge of 
murder. He was tied with a rope 
with other leading Hindu gentlemen 
and dragged along the streets of 
Barisal, kept in the police station and 
classified as C class prisoners,—  
dacoits, murderers, abductors of 
women remaining in class I. They 
rightly asked the local officials, how, 
if they were treated in this way, they 
expected that any Hindu would be 
able to live in East Bengal.
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Only a few weeks ago, the house 
of a sister of a Hindu Member of the 
Pakistan Assembly was attacked. I 
need not mention his nam e; he is 
still a member of the East Bengal 
Assem bly; his sister was living in 
Khulna. There was a report that 
she was taken away for the night; 
she however said that she was not 
taken, because she shut herself up 
in a room, the door was heavily bolted 
and the attackers could not enter into 
it. No action was taken by the police 
against the offenders whose names 
were given. This member of the East 
Bengal Assembly went to the Collec­
tor and told him frankly,— if this is 
the way you want to treat us, tell us 
plainly to go away and we shall go. 
I do not know what further action 
has been taken. This incident took 
place a few weeks ago. The whole 
characteristic of the present behaviour 
of Pakistan is that tlie Hindus should 
be squeezed out.

Sir, let us understand at least now, 
after all these tragic occinrences after 
all these sorrow's, sufferings of mil­
lions of people, what exactly is the 
technique of Pakistan. T would beg 
of the Pnine Minister, 1 would ap­
peal to him that lie should himsieif 
go down to Calcutta and live with 
the refugees. He should not depend 
upon his paper statistics; let him 
throw them into the waste paper 
basket, and stand before the human 
statistics there. They have told me, 
they have begged me to tell Sardar 
Patel and Panditji; “ Have they for­
gotten us? Why are they in Delhi? 
W hy are they regarding themselves 
as Prime Minister and Deputy Prime 
Minister? Where are these leaders 
of the nation? Let them come and 
stay with us; we shall tell them how 
we have suffered; let them share with 
us our sorrows, our humiliations and 
our miseries, and not merely make 
statements on the tloor of the Parlia­
ment. ”  That is what the people are 
expecting the Prime Minister to do. 
He went to Calcutta a few' weeks 
ago and the only public function 
which he could find time to attend 
was the dinner given by the Muslims 
where he was hailed “ Shahanshah” .

Psychologically he committed a grie­
vous mistake. I f  for five minutes—  
I know his magnetic personality— he 
had gone and stayed with these suf­
ferers, I  know his heart would have 
melted. Stone m elts; I  have no 
doubt Jawaharlal’s heart would have 
melted. Let him not take these facts 
from me, from his officers. T would 
ask hi*m to go straight to the indivi­
duals, stay with them, enter into their 
hearts and understand their suffering. 
Then only he will be able to tackle 
the problem. There is no use play­
ing with the figures. W hom  does ha 
satisfy by saying that there is a 
return to normalcy because five lakhs 
of people are going back to stay iu 
East Bengal? Five lakhs are not 
going to stay there. I have got it on 
the authority of the people who are 
still there. India must make up her 
mind. In the present state of things 
in Pakistan Hindus cannot live there. 
There may be some individuals who 
are good and who really want a 
change of policy and change of ad­
ministration. But, the loot mentali­
ty has been roused. The blood lust 
is there. The lust to abduct w^omen 
is there. You cannot escape from 
these telling and terrible facts. This 
is what is happening and they will 
not be able to control it.

Forget us who are persons saying 
or doing things here in India. Ignore 
us, c o m p l e t e l y .  Look at the resolu­
tions which the Hindus now living 
iu East Bengal have passed in 
Mymensingh. I am not going to read 
it in detail, because it runs into 7 or 
8 pages. The Prime Minister has 
got a copy of it. What do they say ? 
They say that conditions are in exis­
tence which if not changed will make 
it extremely difficult for any Hindu 
to live there. • No effect has been 
given to any of them. In one para, 
they say as to how this rehabilitation 
is taking place. In para. 7 of this 
resolution they have stated thus:

“ This Convention regrets to 
note that in spite of the Nehru- 
Liaquat Agreement to rehabili­
tate the returned migrants in 
their original homes, most of the
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migrants, on return, are getting 
no help from the authorities and 
are living in pitiable, deplorable 
conditions, without any shelter, 
without any means of subsist­
ence. Their oŵ n houses are 
under occupation of Muslim re­
fugees from India and the arable. 
land^ of these evacuees have 
been distributed to them. The 
efforts of the Members of the 
District Minority Board and the 
Minority Commission ha\o so far 
been fruitless, and the indiffer­
ent attitude of Government is 
causing immense hardship to the 
returned people.”  ‘

This is the resolution which was 
passed on the 13th June, 1950. And 
by whom is this statement? Not by 
critics in India, but by those brave 
men wlio have the courage to put this 
down in writing at the convention 
held in Mynionsingh, for which there 
were effusions in the Pakistan Press, 
for which they have decried them, 
abused them, and called them fifth 
columnists. What did they do? 
They demanded among other things 
the abolition of Ansars. Sir, the 
“ Statesman”  is not a paper which 
carried on propaganda against Pak­
istan. But look at the observations 
made by a representative of “ The 
Statesman”  who had been to East 
Bengal and come back. What does 
he say? He says, so long as the 
Ansars remain, there is no peace for 
the Hindus. And the Ansars are still 
there. It has been demanded that 
the Ansars should be disbanded. Let 
the Government of India stick to one 
or two things. Disband the Ansars. 
That is the first demand or condition 
for the return of security in the minds 
of the minorities. And then the 
Minority Convention asks for the 
return of the arms, guns, gun licen­
ses to the minorities. As the House 
knows, most of the Hindus have been 
deprived of their licenses. Many here 
and elsewhere ask me, “ What has 
happened to the Hindus of East 
Bengal? What have they become? 
Are they not the children of the brave 
Hindus who defied the British?—

Where is the race of the young mea 
and girls who in th« famous Chita-
gong Armoury Raid could not be 
easily captured by the British police? 
W hat has happened to th em ?”  L 
say, during the last few years they 
have been completely throttled. Sir, 
if you want to exercise your right of 
self-defence you must be given the 
means for doing so. I have said thig 
a number of times, and I  say it agaiu 
now. Let not the Government of 
India do anything. They will not 
have to do anything; but let them 
demand that the Hindus of East 
Pakistan should be given arms to 
which they are entitled for exercis­
ing the right of self-defence. It is a 
right which any citizen in any civili* 
sed country can exercise, and then,
I have not the least doubt that the 
Hindus of East Pakistan will be able 
to take care of themselves. But you 
have disaiTned them, emasculated 
them. They have no means of de­
fending themselves. And these 
attacks and fears of attacks on their 
woman folk, that is something which 
naturally acts as a horrifying specta­
cle on their minds. Sir, I would ask 
the Prime Minister to take the House 
into his confidence as regards the 
contents of the memoranda which 
were handed over to Mr. Biswas and 
Dr. Malik while thev were on tour 
in East Bengal. These are docu­
ments which were handed over to the 
Central Ministers by Hindus who are 
still living there and who have the 
courage to put things in writing, res­
ponsible people in Chittagong, 
Mymensingh and other places. What 
have they told these two Minister8.i 
Dr. Malik and Mr. Biswas? I would 
ask the Prime Minister to take the 
House into his confidence. You have 
a Minority Board in Dacca. What, 
has it done? I have been informed 
that not in any one single case has 
any action been taken by the Board« 
The Hindu Member on the Board 
feels completely helpless and he does 
not know what to do. There are no 
means of giving redress to the grie­
vances placed before the Board. Sir, 
the’ whole administration has col­
lapsed. They are moving on with a
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iet purpose, whether you like it or 
not, that is the fact. They want to 
oreate a homogenous Islamic State. 
They have done so in W est Pakistan 
and they are now in the process of 
doing it in East Pakistan. W hen they 
did it in W est Pakistan we were help­
less, because it came suddenly, but 
We cannot plead want of notice and 
our inability to step in when it is 
happening in East Pakistan? The 
Prime Minister rightly asks, “ what is 
the use of talking about treatment of 
Hindus in Pakistan, if we are not pre­
pared to say that we are behaving 
properly to Moslems in India.”  T 
beg of him to remember one thing, 
one aspect of the matter. After the 
Punjab tragedy, nfter the Delhi tra 
gedy, when normal conditions had 
been restored in India, between then 
and about February or March of 1050, 
all these sixteen months, was there 
ft single incident, a sin̂ Ôe instant of 
a Muslim bein;^ attacked by a Hindu 
In anv part of India? But .vliat hap­
pened in Pakistan? The entire Hindu 
population in Sind was pushed out, 
Hxecpt a f<*w tliousauids, some 90,000. 
And a.jconling to the (jovernm ent’s 
own figuu's about twenty lakhs of 
Hindus from East Pakistan had been 
pushed out. There was no retaliation 
SO far as India was concerned. It 
was completely a one sided exodus, 
planned by Pakistan. There were 
protests hy the Government of India. 
I was one of those unfortunate Min- 
liters who deliberated on minority 
pact« in order to try to get Pakistan 
behave properly. 1 ask. Sir, was 
there any reaction against Moslems 
in India? There was none. The 
reaction came only this year, because 
there is a limit to human endurance, 
there is a limit to human patience. In 
his awn words, the Prime Minister 
himself described that if things hap­
pen in Pakistan, whether one likes it 
or not, reactions are bound to come 
in India. And these reactions came 
in India, but the Government of India 
tnd also in the Provinces asserted 
themselves and they checked them. 
They cht*cked the growth of such 
ttndenoies where individuals tried to

oppress or molest innocent individuals 
because others were suffering on the 
other side of the border. I have also 
never believed in that ideology, and 
in the three and a half months, what­
ever my critics might say, they will 
not be able to point out one single 
speech or a single sentence in which 
I have said that Hindus should go 
and attack and butcher innocent 
Muslims in India, for I consider that 
to be butchery of the human soul. If 
you start doing it to-day with a 
Muslim, to-morrow^ you io it against 
a Hindu. But I must say on the floor 
of the House that Government must 
take action swiftly and properly, and 
that is the only way to keep the 
hands of the private individual 
straight, clean and unsullied. But if 
Ciovernrnent delays, if Government 
vacillates, if Government allows a 
polciy of drift, as indeed it did in the 
fateful weeks of March— then the 
people will take the law into their 
own hands, whether you like it or 
not. Elemental passions will come 
into play as they did come to play 
with regard to the Punjab. The res­
ponsibility for such a state of affairs 
will fall on Government and on no 
other. It is for this reason that I 
have been urging with all my empha­
sis, face realities, face facts. It is 
no use your behaving like the ostritch 
hiding your head in the sand. It is 
a deep game that Pakistan is play­
ing, and they make no mistake this 
time. The attacks on w’omen, ab­
duction, rape, murder, arson, loot 
went on in East Pakistan and that 
led to migration of Hindus. They 
have now changed their technique. 
Their purpose is sened. They have 
done it so far as the fear complex is 
concerned. This has been now' crea­
ted and this fine squeezing method 
is being adopted, and the people go 
aw’ay. How many of them have come 
away,? Fifty lakhs according to the 
Government's figures and sixty lakhs 
according to us. But let us not 
quarrel about figures. Out of 120 
lakhs, 50 lakhs have come away, and 
you are still occupying the chair of 
self-complacency and say, “ Now 
normalcy is returning, and Hindus
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are going back .’ * On whose autho­
rity are you making that statement? 
Not the people who have come from 
East Pakistan, not the people who 
are still there, nor of those who are 
in intimate touch with the affairs in 
East Pakistan. To make such a 
statement on the floor of the House, 
to the country is, I say, wrong. You 
may say, “ I am helpless” . That is 
different from saying that they will 
go back or Hindus will stay, that is 
not right. The Prime Minister’s 
statement shows the way his mind 
is working. He has admitted that 
there is no sense of security in the 
minds of the people. He has admit­
ted that dacoities etc. are going on. 
But he ‘has remarked that we also 
have been guilty. While there are 
some reactions in some parts of 
West Bengal, let us not ourselves 
magnify them. Let us not ourselves 
declare that we are equally guilty, for 
we know that it is not right. You 
have got to take a comparative esti­
mate of how Pakistan and India have 
behaved. Our Prime Minister, 
according to truth, must be able to 
say to Pakistan— “ Although in a 
few places in India there might have 
been some cases of people going 
astray, I have checked them. B ut 
in your case you are proceeding in 
an entirely different way and so I 
have got to find a remedy, and I  have 
to think of other methods, whatever 
these others might b e .”

Therefore my proposition is this 
on the basis of the information that 
we have been able to collect I have 
not the least doubt in my mind that 
a large majority of Hindus will not 
live there, and those who live will 
live as helots or converts.

The Prime ^linister talked about 
conversion. Today a large number 
of cases of conversion are not taking 
place. But conversion on a mass 
scale, even volutarily, will come. A 
pathetic instance came to my notice 
a few days ago, which discloses the 
tragic circumstances in which Hindu 
girls are still living there. I  might 
as well narrate it to the House. It 
is a report which I got from a Hindu

liiember of the Easft Bengal 
bly who came over and gave all the 
facts and the girl is still in Calcutta 
who can be examined if the Prime 
Minist-er so desires. This girl went 
to the Khulna police station about 
three weeks ago all by herself and 
said “ I  want to become a MussaU 
m an.”  There were two points o< 
view among the police officers who 
were present in the Khulna police 
station. One group asked the giri 
“ What sort of bridegroom do you 
want— a man with Bs. 200 or 300 a 
m onth?”  The other group said “ No. 
We should not do that. Let her go 
to the S. D. O. and let him decide.”  
She then went to the S. D. O. and. 
the S. D. 0 . thought that he should 
not allow her to he converted like 
that, because she was absolutely 
alone. She was sent to some of the 
leading Hindus in Khulna. For two 
days this girl had nothing to say 
except, “ I have made up my mind. 
Please do not worry. I have decided 
to embrace Islam. It does not con­
cern you in the least. Please let m a 
g o .”  She was a young girl living in 
a place like Barisal. She was not 
highly educated but I am told she- 
was quite intelligent, sensible and 
with a complete control over her own 
will-power. On the third day she 
relaxed and relented after she came, 
into conta<;t with friendly people. 
She burst into tears and came out 
with her own terrible story. She 
happened to belong to a family, all 
the members of which had been 
butchered, the father, brother and 
others. She had no one else to 
care for. She of course was taken 
to a Muslim house. There were 
some Namasudras who were living 
nearby and they also came away ta 
West Bengal. She said, “ I  thought 
to myself, what will be my fate?”  
Then she told the Muslims, in whose 
family she was living, of her intention 
to embrace Islam. She said. “ I  
have nothing to look forward to in 
this world. Let me go and embrace 
Islam and live my life in such 
manner as I can .”  “ This is not the 
entire story”  she added. “ You go ta
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the yarious villages in Barisal and 
j'o u  will find jnany girls like myself 
who have been lost to society and 
whose names you will never hear 
either now or e v e r / ’ These are girls 
whose families were butchered. Who 
will give accounts of them? W ho 
will lodge complaints to the Pakistan 
Government or to the Government of 
India? Ther is no means of recov­
ering them. This girl is now in 
Calcutta. She is changing her mind 
and she wants to be helped to lead an 
honourable life.

During my tours I have seen 
people fall at my feet and say “ All 
that we have suffered is because we 
are Hindus. That is the only crime 
we have committed and if we had 
given up our reli '̂ion we would not 
have been tortured in this^way.”

T do not tbink tin* world’s history 
will ever record another <;ueh example 
where millions of people, educated 
and uneducated, simply b('eau>e they 
loved their relij^ion, al'ow(*d them­
selves to be desecrated, butehered 
or driven out of their home' land, just 
becaiiso they could not gel- proU'c- 
tion from the Oovernment, which 
they are entitled to ge«.

There is one pathetic instance of 
a leading Congressman whom the 
Panditji knows. He is a man who is 
tiot afraid of his life, he is not a 
coward and he is still in Vlnst B en gal. 
He came to see mo about three 
weeks ago and h\̂  words are still 
haunting me. He had seen West 
Bengal and moved about the place. 
H e had seen the terrible misery of 
the millions of refugees who have 
tom e to West Bengal. He told m e: 
**Dr. Mookerjee, I have seen West 
Bengal. In East Bengal there are 
thousands of Namasudnis who are 
wiiiting to come over. I f I come 
away they wiJI also come away, 
whatever happens to them. That is 
why I  am sticking on there, though 

, I know it is impossible for them to 
stay. I see nothing but death on 

either side, death in East Bengal and 
death in West Bengal but with this

difference. In W est Bengal it Is 
death without dishonour whereas in 
East Bengal it is death with dis­
honour.'’ That summarises the 
situation. In East Bengal it is 
death with dishonour and in West 
Bengal it is death without dishonour 
but death, all the same in either 
case.

Such are the reports coming from 
the fellow-w^orkers of the great lead­
ers who adorn the Treasury Benches 
today. They mention their names 
and ask “ Have they forgotten us? 
Do they not think of us? Who gave 
them freedom? They are today 
occupying positions of pow’er and 
authority in Delhi. Who made 
them what they are? Do they re­
member that we also c(jniributed to 
the freedom of the country and gave 
whatev(‘r we had without expecting 
anything in return? And today when 
we a 'e  in this Iiou1)1mus stati*, when 
we are bein^^ houiuled out like cats 
and dogs, without getting any pro­
tection which any civilised Govern­
ment Worth the nam e is bound to 
give are they not thinking of u s ? ”

These are (piestions which the 
Prime Minister has to answer. It is 
not a (juestion of want of sanity. 
He said that there are people among 
his opponents, who suffer from insa­
nity. He and I are both perfectly 
sane. The r̂e is no question of insa­
nity or a perverted angle of vision. 
He should not have used such expres­
sion. Why should he think that 
people who do not agree with him 
are perverted? I know that he has 
tried iti his own way to look at prob­
lems. We have done so in our way. 
I know that if these words reach his 
heart he will be stirred.

I have been reading his book “ Dis­
covery of India”  and there are a few 

sentences there which I  came across 
last night, which if he will permit 
me, I  may remind him of. It will 
describe the position that India 
occupies today and the possible 
dangers facing us.

If you look at the condition of the 
refugees in W est Bengal, if you go



to Sealdah or to the camps, you will 
wonder whether rehabilitation has 
disappeared. I am not blaming any­
body in particular. Kehabilitation is 
not an easy job. llehabilitation of 
millions of people cannot be done like 
this. It can be done only as a war 
measure and such an atmosphere has 
not been created. I wish the Prime 
Minister had concentrated on it. I 
wish the Prime ^linister had sent 
down his Planning Commission to 
Calcutta. Let them plan there and 
execute their plans and show some 
results. What is the use of the 
Planning Commission functioning in 
Delhi? Here is a catastrophe which 
bas happened in one part of the coun­
try, for which l o solution has been 
found. Let the social and economic 
rehabilitation c* the millions of 
people be taken in by the
Planning ('onuni!; ion with full powder 
given to them to function and show 
some results. If you look at the 
condition of the refugees and their 
sufferings you will be amazed how 
they are tolerating this state of 
affairs. Chilcb’en are dying like flies. 
I have seen mothers w\ih dead child­
ren on their laps. At Dhubulia I 
saw’ such a woman and she said, “ It 
is not my first child whom I have 
lost after coming aw’ay here. This 
is the fifth child.”  You read the 
newspapers and see how’ people are 
dying at the Sealdah platform every 
day. Is that a credit to any Govern­
ment that people should die like that 
for w'ant of food, for want of clothing 
and for want of shelter? Some 
Members of the House will speak, 
who have visited Sealdah station. One 
cannot stand there for ten minutes. 
Such is the horrible condition of the 
refugees. We cannot manage 15,000 
people at Sealdah. How are we 
going to rehabilitate one crore of 
people? You go to the camps and 
look at th‘  ̂ death rate. I have got 
it on gootl authority that 50 per cent, 
of the children may die. I  have 
seen some children w'ho do not look 
like human beings at all. They look 
like ghosts and shadows. People 
come and accost you and ask

“ W hat crime have we committed 
that we should be suffering like th is? '' 
They mention the names of Pandit 
Jawaharlal Nehru and Sardar Patel 
and ask *‘Where are they? W hy do 
they not come here and see our suf- 
fenngs and see the way in which w e 
have been t r e a t e d .T h i r t y  per 
cent, of the people may not live. 
You will see again the tragedy that 
happened in the Bengal famine. 
Something like that is coming on. 
They are facing the spectre of death, 
not for any fault of their own. They 
cannot get shelter and they cannot 
get work. They do not w^ant to live 
as idlers and it is amazing how even 
today they raise their feeble voice 
and shout Bande-mataram which 
they have not forgotten and shed 
tears. Tliere are many who have 
tried to n'hahih’ tate themselves. Go 
to Nadia and some places on either 
side of the Hooghly and you ŵ ill find 
w’ith pleasure thousands of people 
who on their own are crying to 
rehabilitate themselves. There are 
lakhs w'ho do not get any work and 
who are facing extinction in the 
manner described.

Now this is what the Prime 
Minister wrote about the Bengal * 
Pamine.

“ But here death had no purpose, 
HO logic, no necessity; it was the 
result of m an’s incompetence and 
callousness, man-made, a slow creep­
ing thing of hon-or with nothing to 
redeem it, life merging and fading 
into death, with death looking out of 
the shrunken eyes and withered 
frame while life still lingered for a 
while. And so it was not considered 
right or proper to mention it; it was 
not good form to talk or write of 
unsavoury topics. To do so was to 
dramatize’ an unfortunate situation. 

False reports were issued by those in 
authority in India and in England. 
But corpses cannot easily be over­
looked; they come in the w ay.”

Today responsible people say we 
are over-dramatizing events, l l a
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Frees in India in many places is 
Bilent—it does not know what is 
happening. Befigal is suffering, 
isolated—as if something that is 
happening there does not concern the 
rest of India. Again the Prime 
Minister said :

“ B ut those Indians who functioned 
in this way showed the wide gulf that 
separated them from their own 
people, which no considerations even 
o f  decency and humanity could
bridge.

♦ ♦ ft
Everyone is agreed that there was 

amazing indifference, incompetence 
and complacency shown by all the 
authorities concerned.

*  *  It

They were all to blame, but most 
o f all inevitably that authoritarian 
Government which the Viceroy re­
presented in his person and which 
could do what it chose anywhere in 
India. In any democratic or semi- 
democratic country such a calamity 

' WouM have swept away all the 
govermnents concerned with it. Not 
so in India where evorvthinj; conti- 
tiued as before.”

We witness today a repetition of 
these traĵ MC events and similar 
colossal failure to check them.

Sir, I remember Panditji’s stirring 
Lucknow speech after his release in 
1945, when he expressed his surprise 
that people allowed themselves to be 
starved to death, that they died on 
the streets, before the shops of 
Bweetmoat-makers, but thot none 
had the temerity or the courj^e to go 
and loot them. That was his charj^e 
against the Ben.^ali people. He 
said, “ Where was your courage? 
WTiy did you not revolt and a ct?”  
Today, I am asking him, Sir. to 
break away from the shackles of 
office. Let him come out and take 
up thift issue. Ŵ e will all foUow 
him. Not only we, but the w’hole of 
India will stand behind him. We

got- to see that this matter ia 
Bolved not necessarily on an official 
level, because I have known for two

and a half years what governmental 
work means. Many kinds of work 
cannot be done on governmental 
level. Where is the spirit of enthu­
siasm which must be roused among 
the people to make them stand up 
before a «a^amity such as has never 
happened in this country? In the 
matter of rehabilitation 1 have said 
it times without number that there 
is no d'fference here, no politics 
here, it is purely a matter of serving 
humanity and the Government will : 
get co-operation from every side.' W e 
have offered it times without num­
ber. I myself appointed a committee 
of experts and we have prepared a * 
plan for rehabilitation of W est Ben­
gal. Let us not forget that all this 
refugee trouble that has arisen is 
not the only problem of W est 
Bengal. Sardar will remfj^mber the 
difficult times that faced W est
Bengal when the communists raised 
their head. As the Prime Minister 
described it in his historic meeting in 
Calcutta last year, there is a big 
economic problem there. West Ben- 
f>al is a truncated Province. This is 
a Province which gives you nearly 
one-fifth of your total national in ­
come. Even today nearly two-
thirds of your hard currency earnings 
are from West Bengal. Today 
that We>t Bengal represents the life­
blood of India’s industrial destiny 
and you have got to save W est
Bengal. W’est Bengal needs you.
you a'so need West Bengal.

Therefore, the problem of refugees 
has to be looked at in this integrated 
fashion. How to tackle this prob­
lem ? The communists today are 
lying low— lying low for this reason, 
that they are finding today the com ­
munal problem is raising its head and 
the people who are suffering from 
discontent are not anxious to follow 
their lead and destroy tramcars or
set fire to buses. But the inherent 
danger is there.

Now, Sir, you will ask me. and 
the Prime \Iinister will ask me. 
“ What is your rem edy?”  The first 
proposition which I, Sir, ask the
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'House to accept unhesitatingly is 
that conditions as they are today 
will not last long. Can you allow 
this one c -̂ore of people to come out 
and then will you have them rehabi­
litated? What is the rem edy? 
There are three remedies which have 
been suggested. I know the Prime 
Minister is very angry with me, but 
I would appeal to him not to get 
angry with anything. W e are 
offering some suggestions. He may 
not like any one of them. Let him 
give another remedy— I welcome any 
remedy. B ut to adopt an attitude 
of self-complacency, to say, “ No 

danger", where danger has come, is, 
as he said on the Korean debate, not 
a practical proposition. He gave the 
example of man run over by the car, 
and who had to be saved and he said 
it was useless to talk of ' ‘ ism s” . 
Here also the car has come and it is 
about to run over the entire people. 
So you have got to find the remedy. 
My fi>rst proposition relat.es to the 
very basis of partition. I am one of 
those persons who mentioned this 
remedy— not that that is the only 
remedy, but I have publicly put this 
before the country as a possible re- 
metly. It is no use being hush-hush 
about it. Today the very basis for 
partition has gone. That is a propo­
sition which I would place before the 
House and that is the proposition 
which the Prime Minister himself 
placed before the House only in March 
last. India was not partitioned as a 
result of war. It was partitioned 
as a result of agreement between 
tŵ o great parties which con­
trolled the affairs of the country in 
those days, and, as he put it today, 
he thought that it would bring peace. 
I know, Ŝ ir, the way in which the 
Interim Govemment ran. There 
were practically two sets of adminis­
tration working everywhere, and 
naturally it was thought, “ Let this 
portion go out, so that we will live 
peacefully and happily and we will 
no more hear of the communal prob­
lem .”  The Prime Minister has said 
it‘. Sir, this is what he said on the 
floor of the House on the 17th March.

I cannot get, better language than
quote his own w ords: .

“ W e agreed to the constitution of 
Pakistan by the partition of India 
because of a variety of things that
had happened previously.......  We did
not accept it at any time on the 
basis of a two-nation theory... it 
was clearly understood that those 
communities which became the mino­
rity communities on this side OP 
that must have the fullest protection 
and fullest security for their livea; 
otherwise the whole structure which 
we had built up collapsed; the who?e 
basis of it w^ent.”

I w'ould suggest to him that once 
he is satisfied, on the basis of facts aud 
figures, that Pakistan by following a 
particular policy has turned out the 
minorities from Western Pakistan and 
is now in the process of turning out 
this huge number from Eastern 
Pakistan, let him stand up and say, 
or let him tell Mr. Liaquat Ali Khan 
on the terms of his own speech made 
on 17th March, “ The whole basis of 
partition goes if the minorities can­
not live there” . That is one alter­
native which I have suggested. I 
know the implications. Mr. Liaquat 
Ali Khan came here to sign the agree­
ment, not because of any sudden love 
of us. There were three reasons 
which forced him to do it. One was 
the story of.war which was going on. 
He knew that India is a little more 
determined this time and meant 
business. Secondly, he knew it was 
not a one-way traffic. He found that 
lakhs were pouring in just as he was 
turning out lakhs, and he knew this 
was a game which both could play, 
Thirdly, there were the economic 
sanctions by India which had practi­
cally brought Pakistan on the verge 
of collapse. Their jute was selling at 
Rs. 8 which we have now raised to 
Rs. 28 by signing the trade agree* 
ment. Then, he had to go to America 
with certain things in his pocket. I 
am not blaming him. He had acted 
as a Prime Minister who is anxioTU 
to look after the interests of hii 
coimtry first, second and third.
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In any case, our Prime Minister 

has to be satisfied about the condi­
tion of minorities in Pakistan. And 
no one has worked as honestly as he 
has done in the last four months for 
the success of the Pact. The main 
test of the Pact, as Sardar once very 
clearly put it in his radio talk, is 
whether the Hindus could live there. 
That is the proof, that is the acid 
test. And from that point of view 
the Pact has failed. W e have reports 
hi our possession that it has failed, 
and more are coming. Therefore, the 
basis for partition has gone. As he 
said here on the floor of this H ouse:

‘ ‘ .What happens in Pakistan 
affects India and we cannot help

it .”  and:
“ I mentioned very specially 

those who are in Kastcrn Bengal 
and I said that we could not rid 
ourselves of the feeling we have 
for them or our ultimate res­
ponsibility towards them .”
This is what the Prime Minister 

further said:
''Therefore, it comes to this: 

we owe it to these people in 
Eastern Bengal who may be in 
danger to give them protect ion in 
their territory, or if there is no 
other alternative, in their own 
territory if circumstances de­
mand it ."
W hat I would implore the Prime 

Minister to consider is that a stage 
. has arisen when it is dear 

**‘that Pakistan has failed, 
whatever the motive may bo, to give 
protection to the Hindu minorities 
m Eastern Bengal. The question 
therefore is: is the Government of
India prepared to say, as the Prime 
Minister had said, that the basis of 
the partition goes? Is he prepared 
to say that he will now hold 
himself responsil>le for the welfare 
of Hindus in Fast Bengal? If 
he says that, lakhs will go tomorrow'. 
If they only know that the Oovern- 
tncnt of India w'ill take neces­
sary action for the protection of thoir 
lives, this will happen. But I know 
the danger of it. I know what it

means. It means war. This is a 
method w'hich ŵ as contemplated by 
Mahatma Gandhi himself in extreme 
circumstances. He said in one of his 
prayer speeches a few weeks be­
fore his death quite clearly that he 
hated w’ar, but he said that if minori­
ties are piotected in India— and they 
have been generally protected during 
the last two and a half years after 
the Delhi tragedies were over— and 
if the minorities in Eastern Bengal 
are not protected, he said : Let the 
Government of India take action. 
He hated individual retaliation. H e 
said that if the Government of India 
declared war on Pakistan on that 
basis, only he will not take part, 
but he would ceitainly bless such a 
step. I arn not suggesting that we 
.should declare war. I know the impli­
cations of it. 1 hav4‘ given this as an 
alternative. 'I’ liis is an altei-native 
which was mentioned by the Prime 
Minister of India himself, and he has 
to answer this (juestioii: is he w’illing 
to act up to what he has said on the 
tloor of this House only on the 
17th March last? If he says no, he 
cannot do it, especially in view of 
tlie international situation, let him 
say so. I know it is not an easy job. 
]^ut 1 ditYer from what he said that 
after all, if wu think in terms of 
minorities, war will not help them. 
He is mistaken there. People have 
come from Eastern Bengal and they 
say: “ When there was loose talk of 
India marching into Eastern Bengal, 
the very esteemable gentlemen who 
had corne and attacked Hindus 
came to the Hindus and said: 
‘Please tell the Army when they 
come that we are yt>ur friends. Let 
us not be tortured.* ”  It is noi 
therefore exactly as the Prime Minis­
ter has said, that the minorities there 
will be butchered. The minorities 
will be butchered, if they are butcher­
ed, only once, but what is happening 
today is that they are being butcher­
ed inch by inch day after day. These 
millions of people, their moral de­
gradation and the depravation of 
their human rights that is going on 
will suffer only once. But I am not 
saying that this is the only remedy.
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because it has very serious repercus­
sions not only on our relations bet­
ween India and Pakistan but also 
on the present international situation. 
I  cannot be foolish enough to say 
that here and now you should declai'e 
war. This is only a possible alter­
native. We have to consider the 
ways and means.

My second proposal is that we 
should make a demand for one-third 
of the territory of Eastern Pakistan. 
In fact, I re-echo what Sardar Patel 
said in Nagpur about one and 
a half years ago. W e must tell them: 
If you turn out one-third of the 
popul.ition from Eastern Bengal, 
pray give us one-third of your terri­
tory. It may renuuii part of Eastern 
]3engal or it may join with the 
Indian Union, as it may like. The 
reply to that is that supposing there 
are four crores of Muslimtj in India 
who wish to go away and Pakistan 
wants one-eighth of the territory of 
India, then what shall we do? I  
may say that that question does not 
arise. \Ve are not asking Muslims to 
go. We are not. W'e shall make it 
possible for them to stay, if they 
wish to do so. If it is known that 
this problem is going to be settled 
honouiably, favourably and justly, 
then the Hindus here, barring a few 
here and there, will stand by the 
Muslims— tlie mass population of 
Hindus will do that, because they 
will know that they will be able to 
live together in accordance with our 
past traditions. If you say that, and 
they do not give you one-third of 
Eastern Bengal, then what happens? 
That means also war and again we 
cannot go into war. In view' of this,
I have given my third alternative.

My third propositioji is exchange of 
population. I have given it as the 
third proposition— as a peaceful way 
of settling this question. If this one 
crore of people come away, look at it 
purely from the economic staiulpoint. 
Forget the political aspect or the 
communal aspect. Where are you
going to keep these people? I have 
made some calculation. I  asked some 
economists to study West Bengal 
<5onditions. West Bengal today has a

density o f population which is about 
750 per square mile. This is the 
highest in India and possibly one otf 
the highest in the whole world. H ow  
many more can W est Bengal take? 
W e have calculated and with the 
utmost effort you can accommodate 
about 15 lakhs more people there, or 
make it 20 lakhs. Then where will 
the other one crore go? According to 
your present Government calcula­
tions, other provinces have agreed to 
take lakh refugees. Mysore &nd 
Coorg areas may accommodate about 
a lakh. Hyderabad may take a lakh. 
Add it all up and it comes to five 
lakhs. In addition, if U .P ., C .P .,
Orissa and Bombay, say that they 
will take refugees, and another five 
lakhs. Even then what will happen? 
Even if you can manage to take 40 
or 45 lakhs, where are you going to 
keep the rest of the 65 lakhs? You 
are also leaving aside properties 
worth about four to five thousand 
crores of rupees. You are allowing 
an Islamic State to be created there—  
a homogeneous Islamic State— at ' 
your own cost. Why should you do 
that, and that too a homogeneous 
Islamic State surrounded by an area 
where you will have about 50 lakhs 
of Muslims in W est Bengal, about 
15 lakhs in Assam, about 5 lakhs in 
Tripura, about 4 lakhs in Gooch 
Bihar and 30 lakhs in Bihar. You 
will remember that these are 
the people who during the 1945 
elections— or at least 99 per cent, of 
them— had voted for Pakistan. 1 
know that this exchange of popula­
tion is not an easy job. I know it is 
a painful job. It may be an inhuman 
job. I am prepared to admit that 
even, but what is the alternative? I  
do not wish to go into ŵ ar. I do not 
wish that one crore of people should 
die. 1 do not wish that my country’s 
economy should collapse. I do not 
w ish that there should be chaos in the 
couTitry. Therefore, the only other 
altcrrintive that I can think of is to 
tell Pakistan that they are anxious 
to build a homogeneous Islamic 
State, they cannot do so at the ex­
pense of the Hindus or of India. The 
Prime Mmister of Pakistan on the I d
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day a iew  weeks ago issued a mes­
sage. I  believe the Prime Minister of 
India has read that Id message. I 
kave got a copy here, but I  will not 
read it. Thfere is not one word there 
about the Hindu citizens. From 
beginning to end, it is Islam, Islam 
and Islam, not only Islam in Pakis­
tan, Islam in India but Islam in the 
whole world. Even on such a day, 
Mr. Jinnah used to say a few sweet 
words to Hindus who lived in his 
country, but Mr. Liaquat Ali Khan 
has not got one word to say about 
his Hindu citizens. You have to tell 
Pakistan that if they are anxious to 
create a homogeneous Islamic State 
and they have been unable to give 
protection to the minorities, then for 
this one crore of people who are being 
turned out, they will have to take 
from India one crore of those people 
who created Pakistan. You will have 
read Mr. Liaquat Ali Khan’s Ameri­
can speech. He made it very clear 
there. I am sure the Prime Minister 
must have rend it. I am referring to 
the speech which he made before the 
American Senate. H e r̂ aid that no one 
will be al>le to appreciate Pakistan 
unToss and until he read the history 
of conditions which led to the crea­
tion of Pakistan. And what is that? 
TliC blood hath of Aii^^ist U>, 104(i? 
The (ireat ('alcutta Killinĵ ?̂ Hatred 
o f Hindus? Hatred of India? What is 
the good of our looking into the con­
ditions which led to Pakistan? None 
IB proud of thoj^e events. In that 
Bptjocli Mr. Li.i<\unt W\ Khan has 
made î  dear as to what his State 
stands for. He says that Pakistan 
oame into existe»K*e with the help of 
and for the purpose of liberating 10 
crores of .Muslims. Let us look at 
realities. Pakist.ui came into exist­
ence, not to liberate those who are 
living in Pakistan—»Hindus and Mus­
lims— not to do that, but to liberate 
the ten crores of Muslims including 
those who are still in India today. 
The P^ime Minister of Pakistan after 
signing this Pact with Pandit Nehru 
goes to America and announces from 
the house top that Pakistan means 
the liberation of ten crores of Mus­

lims. W e must tell him that we 
agreed to Pakistan on a regional 
basis. W e must not forget that they 
wanted both Bengal and Assam.; 
They have not got it, and so they are 
creating these conditions. M y point 
is: let there be an exchange of popu­
lation and property plus compensa­
tion in the eastern region. Our Prime 
Minister says that it goes against his 
faith. He kept his faith in cold 
storage while India was partitioned. 
H e kept his faith in cold storage 
when he had himself to organise ex­
change in the Punjab. He organised 
special trains to take Muslims to the 
other side— may be not he indi­
vidually, but his Government. I  am 
not blaming him. He faced realities 
then. He realised what was happen­
ing, namely, that Hindus and Sikhs 
were coming cut and Muslims were 
going away and so he thought: “ Let 
us make it possible for them to go 
aw ay '’ . I feel that here also, at an­
other time, he has to put his faith in 
cold storage. This exchange of 
>opulation is an alternative which 
las been suggested not by some 
crazy and insane persons in India. 
Here is a volume entitled “ European 
Population Transfer of 1939-1945*'. It  
is a hook which is published i.nder 
the authority of the World Coimcil of 
Affairs of the League of Nations and' 
it describes vividly the circumstances 
in which Governments in various 
countries in Europe, as the 5rime 
Minister know’s very w'ell, v/ero com ­
pelled to accept exchange or transfer 
as the only inevitable solution. Of 
course, they point out and quite 
rightly that this is not a solution 
about which anyone feels happy.

So far as transfer of population is 
concerned, one-way traffic is danger­
ous. If, in any case, as it happened 
in Turkey and Greece, there can be 
an exchange of population along 
with property, then it works mucfc 
better. Of course, it is a painful 
operation. But it is something like 
the growth of a cancer in our body 
politic. An operation is ntecessaifr: 
tlie question is when and how to do
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h . We have suggested this ex­
change of population not on a com ­
munal basis. It  is a means of solv­
ing a political problem the like of 
which the world has not seen. W hat 
is the use of our being anxious about 
Korea and the international situa­
tion? W hat is happening today in 
our own country? This is a problem 
which is going to destroy our eco­
nomy and you have got to find a 
solution. It is with this objective, 
Sir, that we have given these three 
possible motives. I  am not suggest­
ing that he must accept one or the 
other of them. All that I  am tell­
ing him is that he cannot remain in 
an atmosphere of complacency. H e 
must come out of it. The situation 
is very grave— the situation is im­
mensely grave.

I  happen to be in a peculiar posi­
tion. For two and a half years I 
had the good fortune of being in the 
Government with those distinguish­
ed leaders. I  know, Sir, the difficul­
ties of Go’C^emment. I  know the 
momentous problems which the 
country had to face during the last 
two and a half years. I  know the 
reasons why Government could not 
deliver the goods where people ex­
pected such goods could have been 
delivered. With that knowledge I 
have gone to the people.

Foi- the last four months I have 
travelled amongst them without any 
police protectaon, but in some places 
followed by C. I. D. friends I I  have 
gone and mixed with people and I 
am alarmed to find the gap which is 
daily increasing between the Gov­
ernment and the people. I  do not 
want chaps and destruction. No one 
wants trouble. In fact, those who 
oreate chaos should be severely dealt 
with. But you will not be able to 
deal with possible chaos or trouble 
with the help of the police and the 
military. Peoples’ consciousness 
has been routed. It  is not I  who 
am quoting for the first time these 
lines from Pandit Jawaharlal Nehru’s 
‘ •Discovery of India ’ *. I t  is young 
students who have read oub these

words to me. I  have seen fire in the 
eyes of young boys and girls— l̂ittle 
boys and girls came and stood before 
me and put these elementary ques­
tions : ‘ ‘ Why should we wake up atl
night feeling hungry ? W hy should 
I  not get m y food? W hy should m y 
father and mother not get their food 
from day to day and give us some­
thing on which we can liv e ?”  These 
are elementary questions which 
young boys and girls are asking. You 
have got to solve them. You can­
not create an atmosphere of unreal-, 
ity and say Everything is all right. 
Everything is not all right. But 
things will be all right even today i f  
we face the issue. And that is what 
Mahatma Gandhi would have done 
if he were alive today. H e went to- 
Noakhali. I  might not have agi’eed 
with some of his techniques. B ut 
he had an affection for me. I  had 
the privilege of meeting him off and 
on. H e always saw the other man's- 
point of view. He did not get angry 
or lose his temper. He tried ta  
appreciate the other m an’s point 
of view and tried to find a solution. 
In fact his magnetic and practical 
approach to the problem would even 
convert the other m an’s point o f  
view. B ut he tried to come to a 
solution. You are his inheritors. 
You find a solution for this problem, 
a solution consistent with courage, 
with national prestiige and with our 
national dignity. It is not a com ­
munal question. Why bring this 
Hindu-Muslim question into this?
It is the Hindus who are suffering. 
Hindus as a race must live and it is 
not communal if you work for this 
end.

Only the other day Mr. Ghulam 
Mohammad in his speech in London 
described as to how the Muslim na­
tions in the world should combine 
to have a Muslim economic belt. W e 
have no Hindu belt. I  hate the wqrd 
secular;— m the dictionary it is de­
fined as ‘ Godless, profane*— ŵe 
claim to be a civilised democratic 
state, where people will have equal 
rights, no matter what their religion
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ie. But» that does not mean we will 
allow Pakistan to play havoc with 
Hindu lives and honour and destroy 
the peace and stability of India.

This is a peculiar problem Tvhieh 
ha<5 arisen in our history. Partition 
•can)e and this is a corollary to parti­
tion. Those who wantetl Pakistan, 
those who supported it will have to 
be told, with folded hands, “ You go 
and live in the Heaven which you 
have created.’ ' If you do not like 
to say so, then follow other effective 
reni(‘dieŝ  to (-Iieck the evil designs of 
Pakistan; for H eaven’s sake have 
a strong policy and solve this problem 
before it is too late.

PtOl. K. T. Shah: Sir, after the 
very (*xhaustive and emphatic 
«pe(*ch that Dr. M<x)kerjee has de­
livered on the subject, 1 might come 
almost m  an anti-climax, if I were 
to repeat many of Uie points which 
could not have been put in better 
words than he has done. I would 
nevertheless venture bo s\ibmit, 
fi-om another angle, similar thoughts 
on the sajne subject, which I truft 
would not suffer from the sin of re­
petition, and which nevertheless 
might throw a different light.

Sir, tliere are two points in the 
Prime Minister’s speech which 1 
think it nt*ee^sary to bring to the 
notion* of the House. I have not got 
the text of his speech before me, but 
I think, in the first plaee, he sai<l 

•something to the effect th at; it would 
be lacking in propriety if this House 
fiftt in judgment, or discussed the 
actions and policies of another Gov­
ernment. I think, for my part, that 
is a doctrine to which a sovereign 
demoerrttic legislature like this 
«hoidd not subscribe. We have a 
right to discuss the actions and poh'- 
■cies of our neighbour governments, 
Ctr Governments with which we have 
relations, particularly when we are 
I'ffect̂ ed so vitally as in this inst- 
^ 'c e . We have discussed in this 
Honse before, and T am afraid we 
inay have to discuss again, the do­

ings, for instance, o f the GovedTa- 
ment of South Africa, when they 
relate to Indians. W e have dis­
cussed also the policies of otiher 
countries more distant from u s; 
and, therefore, that doctrine, if it 
were pressed to its logical conclu­
sion, would render the foreign rela­
tions of this country completely out 
of the control of uhis House. 1 for 
one, Sir, would be utterly unable to 
support such a doctrine; and I trust 
the Prime Minister in his reply will 
clarify the position in accoi'dance 
with correct democratic traditions 
of which he is such a great cham­
pion.

Another thing that I wouM like to 
bring to th(‘ notice of the House, 
and which in part has already been 
brought to the notice of the House 
by Dr. ^lookerjee, is in regard to the 
ideal, the objective for which, the 
Prime Miin'ster said, wt̂  stand. I  
am afraid. Sir, the entiiv objective 
of what was once called Akhand 
Hindustan,”  of undivided, invegraJ 
India, has Ix ên sabotaged by him 
and his colleagues, rather than by 
those who criticise him. Then*, may 
have been reasons, there may have 
been considerations which may have 
influenced him. It may Jiot have 
been acceptance of the two-nations 
theory, which led to the Partition. 
Nevertheless it is a Partition painful 
as it has l)t‘on disastrous and still 
bringing unexpect<ed and unbeliev- 
ablt‘ consequences in its train.

When first the idea of Partition 
was formally mooted, it was described 
as something that a decent person 
would not even look at; yet those 
v(*ry per*sons have accepted it and 
given effect to it. It  was called 
“ vivisection” ; yet they carried it 
out; it was thought to be a “ sin” ; 
yet they committed it. Having 
(‘ommitted that you want to take ' 
shelter under the logi« of the fait 
accompli, and now call your Sfate a 
“ Secular State” . The evils of the 
Partition have been many and I am 
afraid we Have no{ seen the last of
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it yet*. I  trust, therefore, that the 
mere insistence upon such a word or 
tenn or descri2)tion as being ‘ ‘ secu­
la r" is out of place. You do not 
l)e(‘ome secular by calling yourself 
so, quite apart from the fact that 
the dictionai’y meaning may be 
utterly different from what you de­
sire itf to be.

[M r . Deputy-S peaker in the Chair}

Tlio State is a secular institution; 
and, being a secular institution, it 
need not add the word to its des­
cription. Nor need it convey by 
calling itself secular that it is un­
favourable or in any way partial to 
one or the other of the several com ­
munities which may be mhabiting it.

Afy point is our emphasis upon the 
tenn ‘ secular’ is likely to mislead us, 
as I am afraid it has in the past to 
the extent that this problem of East 
Refigal has now come before us. T 
was amongst those peisons who were 
the week before last in Calcutta; and 
f had the opportunity to see for m y­
self the conditions at Sealdah station. 
I \v("ut without, of course, any official 
announcement or accompaniment: 
and, therefore, I flatter myself I was 
able to see things in their naked form, 
in their naked horror. * There were 
thousands there where there ought 
not to have been even hundreds. 
There was no room even to walk. In 
tlie two and a half hours that I spent 
there it was impossible to move inch 
by inch without hurting somebody, or 
without hurting yourself by the ob­
stacles that were lying on the way.

The con<lition of those who were 
actually living there could not but 
bring tears to the hardest heart, for 
the conditions under which they were 
living were sub-human. I have no 
time to go into the details of those 
con<litiong. Perhaps Government 
have more information about it than 
I have. But I would say one thing, 
that the figures that have been given 
are by no means reliable. 1 enquired 
there on the spot about the method 
by which this statisfical material was 
collected, and the police officers who

alone were responsible for the purpose 
told me that collection was made, in 
a manner of speaking, at the termi- 
1UI8. Obviously, therefore, that does 
not take into account all those people 
who either do not come by rail, or 
who, having left their homes by rail­
way, have, after crossing the border, 
left the railway, because these trains 
are so crowded and so impossible even; 
to stand in, that it is no surprise that 
hundreds leave the train after they 
have crossed the border.

The figures, therefore, that we are 
presented with are, I am afraid, not 
at all dependable. Those, therefore, 
who feel by pei*sonal observation or 
such ot<her devices as Dr. Mooker- 
jee has described, that the magni­
tude of the evil is much greater than 
the statistics suggest, are, I am 
afraid, entitled to have •their v iew ; 
and Government have not got suffi­
cient maiierial to contradict them.

The idea again, that so many are 
going back is apt to lull you into a 
sense of iself-satisfaction, of self- 
eornplacency, which is far more dan­
gerous than the alarm that some peo­
ple take at the dimensions this prob­
lem has reached. As Dr. Mookerjee 
has pointed out, it»'is very true that 
a \ej\' large percentage, much larger 
than the Prime Minister has been in­
formed that it is, is going back, mere­
ly to recover what little property 
they may have there which they may 
bring back with them, or to* settie 
their affairs if they can do so there. 
And there may^also be a few migrants 
going back to that country.

The simple fact of the matter, there­
fore, is that the minority in Eastern 
Pakistan cannot live consistent with 
honour in those parts. They are 
threatened with every kind of diffi- 
eull^y and disgrace, and their only 
salvation lies— if salvation it can be 
called— in coming back to this coun­
try, and finding such habitation, and 
such employment as they can pos­
sibly manage to get.

The tJragedy becomes deeper when, 
we consider that no satisfactory
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arrangements have been made, either 
for their reception when they come 
iJiere, or for their location, for their 
housing, for their resettlement, for 
their employmenti, and for their 
eventual absorption in the popula­
tion here. Assuming that you have 
to face this ]m)blem— and there is 
no denying it— aKsnming that lakhs 
o f  people are coming back by the 
month or by the term, you must 
take much greater and much more 
effective steps to see that they are, 
within the shortest time possible, 
absorbed and made part of the coun­
try.

There are difficulties, no doubt, in 
absorbing them in the normal life of 
tfce country. After all, this is a 
very abnormal situation; and, there­
fore, that difficiiflty must be there 
and it will have to be faced. Seve­
ral remodieft that are beinj? talked 
about, namely exchange of popula­
tion with rather the retrnm of a por­
tion of the tenitorv in wich tlu:*̂ ê 
peopU' can !>e accommodated, may 
bristle with their own particular diffi­
culties. Hut these difficulties are 
there. J v^ninre to submit, for ik ps a 
challenge to our ingenuity to solve 
thfem, rather than submit to them 
quietly, sit down liel|>lessly and ho|«e- 
lessly. and all»>w those who have 
tried to find shelter to wither awav. 
BB it were, anion<;8t us.

The problem, I am afraid, is not 
to be solved Jnerely by .the method of 
negotiation, by the method of pr^ss 
statements, hy the method <n*en of 
periodic visits of the great and the 
mighty of our country tu the dis­
tressed millions of Bengal. They may 
have their magnetic influence in go­
ing there and hea?*tening the people 
to fm*e the difficulties they are being 
faced with. The remedies will have 
lo  go nnioh deeper. I agree that you 
cannot rule out, you must not rule 
out ,̂ any remedy as utterly impossi­
ble and unthinkable.

I am afraid circumstances are 
^ v in g  you to a position in which it

will have to be perhaps the dire 
necessity for us to say “ Thus far, no 
further” ; and that if partition means, 
if the exist-ence of Pakistan means 
thatf there is no hope for the mino­
rity there to live consistent with 
their human rights, consistent with 
their human dignity and honour, 
then we certainly cannot put up 
wit<h those conditions. Precedents 
jire not lacking in the history of this 
wcTrld where peoples have had to go 
to war, however hateful the word and 
the action may be, in order to undo 
wrongs upon millions, such as those 
which are being perpetrated there to­
day. I, therefore, feel that our lulling 
ourselves into the idea that we shall 
have no war, that we shall Tiot ques­
tion the Partition, we are only creat­
ing difficulties for ourselves. Once you 
talk in terms of a determined resolve, 
once you speak in the language which 
the other side understands, once you 
say that “ if you try our patience 
beyond a certain point, we shall not 
put up with it, and will adopt any 
measure which will right the wrongs 
that are being perpetrated” , I  for one 
am convinced that the other side 
would think twice before indulging 
in the atrocities and outrages that 
thev have been rei)orted to be 
of.

Tti is not for me to state these 
remedies, for it is not, I submit, the 
duty of the Opposition to suggest 
alternative measures. Even at the 
risk of being regarded as merely des 
tructive criticism; T submit. Sir, that 
it is not mv business to put forward 
const met ive suggestions. It is the 
responsibility of Government; it is 
they who have (n face the difficul­
ties of the situation, and find reme­
dies which will commend themselves 
to the people. But speaking as a 
friend of the Government, speaking 
as one who means well by them, be­
cause they have the huge burden of 
this country's Government upon 
their shoulders, I would say that,how­
ever difficult and however dark the 
situation is, they need not regard it 
as utterly hopeless. If only 
they have the courage of their own
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convictions, if only they would face 
it with determination and resolve not 
to flinoh from any remedy however 
drastic it may seem, the problem can 
be solved.

I  know, S-ir, that the decla­
ration of war is apt to s;c*are 
away people, and scare away those 
who at times affect to be pacifists. 
B lit though myself a Jain and by 
•conviction a pacifist, I do not think 
that it is rights ever to say that w« 
ghall never, under any circumstau- 
ces, resort to that last expedient of 
origanized Governments to secure the 

:right being done to them.

Even if War is not t<o be consider­
ed a solution, I  do not see why other 
effei-tivo guar.-mtees oaimot be obtain­
ed from the other side for the due 
prot^ctjon and safeguaa-d of the 
'minorities within their territories. 
I  am speaking, of course, in the first 
place, of what are called Economic 
Sanctions, w4iich it is in your hands 
to apply, which you could have ap­
plied at the right moment, which you 
failed to apply when they would have 
borne the greatest fruit; a)ul, there­
fore, you are suffering from the diffi­
culties from which you are suff^Hjig 
today. Tile economic san<!ti<̂ ns 
Tvhich this country can a])ply to Pak­
istan, with the full concunece, I 
venture to say of the United Nations 
even, are bound to bear fruit. The 
case, if placed before them, is strong 
enough, effective enough to brijig the 
other <;ide to reason, and obtain 
those guarantees, those assurances, 
practical and effective which can 
satisfy the present needs of the 
countiy.

Lastly, if liven that does not meet 
^ e  case, if even the economic san­
ction^ fail, and if you are still not 
tliinlvina of more drastic and logical 
methods, then there is yet open to 
you a resort to the United Nations 
of which you are so foud; and where 
you can demand, after submitting 
your case, and find out ways and 
means to attain the object. The 
ot4ier party who is also a Member of 
ihe United Nations should listen to

reason. After all, as far as I kriow, 
it cannot be consistent with the 
United Nations Charter, with the 
policies hithertb followed by that 
organization, to allow', any State td 
deny even the common human rights 
to its citizens, no matter what may 
be the religious complexion of any 
section in it. I f I  am not mistaken, 
in the last, two or three meetings of 
the Human Rights Committee o f the 
United Natfions, this question of the 
human rights and the right of each 
indiivSdirai \to compia|in agai[nst hi« 
own state to the United Nations, and 
the obligation of the United Nations 
to see that the right is secured has 
been such that you ought to hare 
some hope, some avenue of solution, 
even in that direction. I  know alsc 
that the final agreement on that sub­
ject has not yet been made or signed, 
and t<he legislative body of the United 
Nations has not passed it. B ut I  do 
think that is the direction in which 
those deliberations were made, and 
the Human Rights Committee has so 
decided. If you have sufficient faith 
in the Unit-ed Nation^ Organization, 
it is also a direction in which you 
can try to get some solution for the 
])roblem that meets it.

If, on the other hand, you do not 
want to rely upon any outside 
authority, if you vvant to solve
this problem by your own ef­
forts, and if you want to see that
these people themselves,— and y0u, 
as their Government.— are, equal to 
meet any emergency, those sugges­
tions made on the floor of this House 
by the earlier s|)eaker may also be 
considered, such as securing arms of 
self-defence to the population which 
is being terrorized, which is being 
denied its simplest human rights, and 
so terrorized as to fly from its hearth 
and home.

Any of these remedies, Sir, and 
all of them may have to be, and 
must be, ti-ied to see that the prob­
lem does not remain a perenni&l 
sore OP the body politic; and that we 
are able to get a satisfactory and 
early solution of this matter. This 
yoli will not get by saying in advance.
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declaring in advance, that certcun 
remedies you will not even think of, 
that certain solutions you will not 
even contemplate. You have to bear 
in mind, if you are dealing with rea­
lities, that theie is nothing th^t you 
must in advance discount and dis­
own. You must hv prepared for any­
thing. An<l tht n only you will be

•able nu ĉt any situation that may
arise, no niattrr wlinti the conditions 
of tlie world ;u(;unfl you may be or 
whjot (th»* dimtMisions of the parti- 
cubir p?V)l)lc‘m iriay be,

I (jo iu)t wish to fnrrli( r timo
of th(‘ H^)nsf. Hut I (If) think that 
Huch a;^Tcrnu*nts ms Mifsr being ob- 
K(*rvf(l Inil lifnll V on the out* side, and 
b<*ing «il)scr\rd li;ir-dly ovt-n iji tin* k*t* 
t(̂ r On tiu* ntlit r̂ side, an* not to
«olv(‘ th(‘ prol)l(-m. If the proMe.m 
is to be so|\i-d, more dr.istic, m<.>re 
effective methods will have t̂<̂ be 
adopt(.‘d : iiiori* snbst-inlial ;.Miur;ii:toes 
will havr to hr r)htnin<‘d, if tlu* terror 
that now ni;^ns in K;i'>ti‘m P;d<istan
in to be* rinlrd.

wmr arfvH t r  : Hm"i^

^  >T am% th

TT t  3fk
jnT»T % a m  ^

^ t. ̂  ^
Tiff ^  3tV?: arrsr ^

a m  ¥4I«l<i T3T?K f w  11  
»ftT % ?T*rm wirff

^  rnrm ^  ^  ^  ^  sttt

sTRff ^  t  ^  ^
<nr»w  f  ftpR  ^  3T9 fT^ srRnv 
»it  ?  jmpr ftrfsffer

WT f  ^  TRT TT
rR? »fk  f%JTT 115rr?JT

*ri5nT ^  I  f% STT?*T ?TT^

% ^  t  q r ^

ft<9ai % T̂PT <.5*11 ^ I ^

^  t ^
^  asfk a p R  arsr

^  >tV
fR T ?  ?> s n M  3fN : a m f^ n rP T

^  ^ rm r i w
«(i^ ^  g I'
^  ?nm cTT f  f3 R  ^  ^ 3 7 ^

t 3m arnr ^  feir 
^  5ft ark
^  ^  ^  ?T ŝrmt I
f’T’TF̂  % rftx TT ^  '̂ •̂ '11 ^ fV ^  
amfiRTfVMT (secularism) %
*P% t|  ̂ I fJI# ???% feg 5TT^
P r ^  ^ ^  11  ^ ^  %

3TT^ mTI'I'i ferr ^
?• ^  aRTTTSRPT^ ^
^rrir I qiT?PTf f  ^  ^

JTSSiT t  I ariT? 3f? ^  ^ 3 ^  'T T  

t  ^  ^  a r ^  ^  ^ 1 ^  ^  
^  5̂=5 t aiFTĤ f̂
(Minorities) ^
>̂T% Tf̂ T 3 ^  3niT ajT3T ^  ^  

pf.3Y % ^
< ^  arr̂  ^  ^  ^

I ̂  arŝ  ^  11
'TT ^  t  ^  ^

a r ^  ?  I r ^ '''jfn H  %

* T R ^ T  5T I ^  ?nr>?3T ^  ^

f̂T ?T5®T t aniT
11̂  feiT <41+̂

^  HTO ^  fTTPTT
I

^  ^  t  ^  f*nTT
finrni HTOB t ,  JTr-<f ^
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TT %% t ;  ^  ^  arfl^n ^  ?rnT

^  t ',  ^
(confusion) f, »r̂ t f t f  •

3T??7: 5̂  5rf^ (courage of
conviction) ^  | i
33T t ,  JT?^ 5 ^  ^  T f r  t .

^  ?T?r ^  JTR^ f t # '  ^  
T̂FRrr i  ^Ttw ^  Tt 

t ,  s m r  ^  ^  ^  f , ^  ^
^  ^  5n̂ »fi- I jjft 'TT 3TTT ^  i  
f¥ TlPt.WH ^  ^
TTf^WPT % + <«fi î|, ^
5?r ^  i\  ^  ^

(sovereign State) f  r ^ 
^  ar^ f, afkariR 3)̂ ?: 

TT ^  ^  T ^ ,  aft f  
^w>Rn- ^ iR ^f%  ^  srirft 11  

^  ^ HTTJff ^ >ft »n^ f3TT 
Pf mrsRTfWm' (commiinalisni) 
% '4<Ri«i'I> 5, ■̂ j|
(commiinal) n|lr r̂r ,̂ ^  ^

^ 3n=̂  ^
flTCRTfW ^MHHd ?>, 4"' ^  ^

f  1 1  ftr ^  ^

t  I 5̂TT ^  tr
^  ^  ̂

3RT ^>t »̂̂ ;pT€t (community) 
^?rfr ^  T̂TT ^T if f ,

^  '̂ <.1̂  “PT̂ TT
^nr*̂  i, ann: qrtr+WH 5»nt
^ T T  i  eft ^

I f^ ^  ? 1 ^
^  «(inl JT ^  flrPT ^^TOI3»

T̂?3T f  I *f «>1?T<HI f JJf ^
^  fĝ RT f  aftr ^

eff 3IT^ 5 n>H ^  ^

^  I; ^  5ra>T?r %

I  a f k f ^  ^  WWHRrR fSTsff
m  ^ t', ^

55T 7T 'TT^ ^
t  I ̂  ^  ^  ^
f  fsp ^  t  I

ann: arr̂ r̂  ^  (®̂ *
change of population) ^  f»
^  ^  » r ? ^  » r ^  | ,l«n :% ?rrf ^

arRifr Piw sTRjr ark %
Tsnw  ?TT5 ?rrer 3?T 3 f m  I
(territory) apR *rni% f  dl’ ^
^ ^  nfwft *r^  t. P ’ ’Tt»PT

^  q m  ?n f '
# fe’q’ I  ̂?nTfT?TT i  f% iT̂rr
^zrrw ^  11

H ar̂  ?rarr i  % srirr ^
f R W  s N r  t , ^  f  a r k

-vft fPT ^  ^?TW >r^ t ’
?rsf t   ̂ ^
waTTT^ft-sftarrT^Jl^ #
f ,  ^  q x  a m  f  JIT 5T^ I
a r ^  amr ^  = ^  f
^  'T>ĝ ii f%  ^ T frf arrr sN> 5, a ^  arrr 
?r^ 0, ^Pt>H * r k  ^  ^
^  f , f W r r r  f  a f k  *tt5W
q^fiT t  1̂  ^ f r  ^  amr
f^ r ff  T T  f  ^
ar7?T »Tf^ t. ^  fiTf ̂  >̂sr 
Jiff ?r^, ?ft n ar̂rgr % ar̂  ?pw ft#
^  ^  p5 > r^  t- 3rN ^  Tft f̂ JTTir
3 i r r R ^ 1 1 ^ ^

5 ^  ^  %  ^[4f
<nf^^?rR ^  3fr ai?<WfJi^ t ‘ w f f t r  
^fra' ^f^'^rw 'TT d!t>^ftfl 1̂  ^  ^

T t f f T ^ > T T T ? » T q T t l ^ ^ ^ ^  
* 1̂  ^  »r^ft «ft, ’̂ ^r ^
?rrt r '̂̂ MR % ?TOfr «TT I f̂f%?r ar?' ̂
^  ? ft* *T(ftfRn̂ '
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I  Pf 5»r JT? 2Rt, ^  ^  I 
T̂T

«nrc STFT F f^^rO ' ^  ^
T T ^  ^ I ^  ‘ 3T^ ^  af#

3rrr %
4 ^  ’npnft t  afk ^  irr^ t  *

srtt

We D\U8t be clear in our mind 
whether we should do this 
thing or that thing, p̂tt ^  ^
^  3t̂  srfif arrft ftp^ rrft

f ,  ?ft ^  ^  |
•ftr 15̂  ^̂ PFT ^  f[T%^ f  I 
t  ^  W  % ^rrt ^ R T  f^nrn

ĴTK ^hn aftr ^  ^

* ^ T f ^  I 5; ^  3rm  3TFT ^  f  

ft> TfFTF ^
n fw ft iTT$ ^ r  tt^

fiTH ?r amrpft ^  anrrr

*T I ^  3î rr̂ 5T̂ Tf̂ T̂  ̂ ^

<$tv ^  T^, r̂ ^  ?rrft ^7^
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3nr^ ®FT I
(English translation of the above 

speech)

Lala Achint Earn (Punjab); This 
important problem is being debated 
sin ce  yesterday during which interval 
the hon. Prime Minister has twice 
Hxprt'ssed his ideas— once in the
Party IMeeting held yesterday and 
a^aiii today. 1 have listened with 
close intent to all that he has saii 
and after hearing all that, I w.n say 
that there are many persons to whom 
all these things have not carried con­
viction. I also think tliat even hoa. 
th e  Trime Minister himself is not 
Very sure of the various solutions that 
h a v e  been set forth of this problem. 
What is the reason thereof? I have 
}n)ndered over the v;hole issue very 
d e e p ly .  Fi\)m his various speeches 
it tianspires that the Prime ^liiiister 
has before him very lofty principles 
to which he intends to stick quite 
fas t .  He believes that the Congress 
hns held fast to tLese principles 
throughout its career and a deviation 
from them will mean its destruction 
and ,1 clean sweep of his own life-^ime 
acliievements. I  entirely agree with 
liim on this score. I  consider that A 
denunciation of those principles will 
Jand both him and the Congress into
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serious difficulties. As an instance, 
we have been sacrificing tremendously 
to uphold secularism. W e have given 
lives in its defence and the Congress 
has dedicated its existence to set up 
3, Seculai: State in India. I  regard 
it to be a commendiible principle. 
H is intention of holding fast to i1> is 
also praiseworthy. He intends to 
<X)ntinue to work for the protection of 
the minorities and has no wish to 
forsake this principle bv agreeing to 
>drive them out of India. I  repeat 
that it is <]uite a noble idea that he 
wishes to stick and follow. He does 
not want to see violence and mutual 
slaughter going on in India. I con­
sider that :i departure from tins stuid 
will really undo «dl that the (Jongress 
has accomplished so i:u*. It is also 
his apprehension that our brains are 
not <iuite clear. At times we invoke 
<iandhiji's name and plead for 
Ahimsa, There is, according to him, 
& confusion in our brains. I admit 
that we lack in courage of ( onviction 
I  admit again that the Coii^^ress, in 
common with the country, is in dis­
tress. I agree further that a deviation 
from its life-long principles wjll sound 
a death-knell of the very existence of 
the ( ’ongress. Next he expresses 
helplessness in getting the various 
things done and demands fnlfiiled by 
Pakistan— a Sovereign State by itself. 
These ft^v principles are so good in 
their import that a depjutnre from 
them by the people and the country 
may well mean a destruction of the 
Goverinnental structure itself. Fn^m 
his speeches I also gather rhat» he is 
very stiff in his opposition towards 
communalism and will have no truck 
ŵ ith anything communal and for that 
matter he certainly does not wish 
India to be ruled by a communal 
Goveinment. I regard him again to 
be right in his outlook. Retaliation is 
an undesirable course which we do not 
want to encourage. We think it 
an evil to hold a commiuiity as 
ransom for the wrongs done by an- 

*other Community elsewhere. Any 
wTong deeds on the part of Pakistan 
should not excite us to repay them in 
the same coin. I  regard his six princi­
ples in question to be golden and

par excellent. I think that things 
he hates, really deserve to be hated. 
Let me accept also that the 
suggestions made by Dr. Syama 
Pra5ad Mookerjee or the Refugee 
Conference do not stand when tested 
on these principles. I, therefore, 
agree with him that those suggestions 
are untenable. There will prevail 
much confusion if an exchange of 
population is decided upon. It will 
mean a migration of 85 millions of 
people from this country and an 
immigration of five or six lacs from 
across the border. There is bound to 
be confusion again if a demand for 
territory is made. A demand for con­
ceding place for a crore of people may 
be countenanced by a similar and 
yet a bigger demand for a place for 
three and half crores of people. I  
think he is justified lo think on thpse 
lines.

M y  submission is that taking all 
these assertions as right and tke six 
principles in question as based on 
righteousness, and taking all the 
various proposed solutions as wrong, 
we need to have an introspection 
and think whether or not we our­
selves are acting up to those very 
principles. If yofr are acting up to 
them, you are then certainly right 
and justified. I have, however, 
studied and thought over the whole 
thing verA' closely and it is my 
impression that the accusation that 
oui- brains ai*e confused ajjd they are 
incapable' of thinking properly must 
be to some extent shared by you 
also. I respectfully submit that you 
too are suffering from confusion to 
some extent and that you also do not 
have a clear brain. For instance, 
with these very ears I have heard him 
say that the partition of the country 
having been agreed upon seme defi­
nite basis, protection of the 
minorities in East Bengal becomes 
our responsibility. This was said 
some two or three months back and 
the declaration was hailed by the 
whole country. But now we hear 
from no other person than himself 
that Pakistan is a Sovereign State 
and we cannot compel them to do
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IhiDgR in a certain w:iv. With a 
Bense of responsibility ‘ perhaps you 
oould Bay so, but once you ilisown 
r^ponsibility then it l)ccomes a 
diflferent matter. F, therefore, invite 
your attention to this sort of con­
tusion in your brain :iiui ic is my sub- 
misgiou that we all jro  nr.t clear 
iu our brains. W e must he clear in 
our mind whether wo should do this 
thin^ or tliat thinjr. T..i cast we feel 
u refiponsibiJity towanls the ininorities 
there, We have a right to interfere. 
W e should be (jiiite clear and there 
should be no confusion about the 
existence or otherwise of our res- 
prmsibiiiiy. A.gain you pl^ad ihab 
no remedy should bv suggested 
which may create disor<l‘.‘ r and that 
the remedy should bî  such as 
should rule f>ut the exchange of 
population and which df>es not in­
fringe upon the principle of 
Kecularism in any w ay. I give Ji.y 
Kuppiirt to all thes»> things. But 
rohpectfully I want \o knij'v whet!ier 
^X3U, (jn your own part, cai. provide 
Kuch a solution which does nut go 
against ail these fund;inu*ntals aiid 
which you may like to act upon. 
You do not want the Muslims to quit 
Judia because **migraiion of three and 
halt crores of Muslim> will mean a 
break from secularism. This expl.rins 
why you do not agree to an exchange 
o f population. Along with our resolve 
not t̂ > let a single Muslim h ave India 
and to crush all >ppressors of the 
nnnority community, w.̂  certainly 
feel a concern for our min:>rities 
across tlu* bolder, whose protection is 
our responsibility. Shroe Syama 
PrasH<l Mookerji has just stated that 
they foel much insecure and their 
influx into India "*ontinues. They 
find it hard to live there and they are 
gradually coming out in group© of two 
to four thosunnds. I think it to be a 
charge against us and by not putting 
a stop to it we hold ourselves guilty of 
the charges that we are confused In 
our mind, are stone-hearted and 
callous, lack in coinage of conviction 
•nd have failed to act up our own 
principles.

liet Us bo clear in our m inds: let us

have courage of conviction. W e shall 
not turn out a single Muslim from our 
country, we shall bring all the «Hindus 
from Pakistan and plan oat to thia 
end. There are thirty crores here; 
one crore is not going to make any 
difference. Of course, there will be 
difficulties. W'e shail face them 
boldly. I f you really believe in 
secularism, if you have faith in 
(iandhiji’s principles, if \ou have 
faith in Ahimsa and Non-violence, if 
you really believe that you cannot 
order Pakistan to do this and that, if 
you believe in all these three things, 
then have courage of conviction and 
decl.irt* that we shall not turn out a 
single Muslim from our country, and 
we‘ shall bring all Hindus to our 
counti*y and rehabilitate them. I f  
you liavi* no money, have a capital 
levy. Have one principle. It does 
not behove us to be confused in mind. 
What is all this confusion, I cannot 
undi*rstand. I would request you to 
have courage of conviction and be 
(dear in your mind.

Thru, I will come to my third 
suggestion. If my other suggestions 
are not- acceptable, this is niv last 
suggestion. I s;»y is it not possible 
for our leaders with tl.eir faith in 
Ahimsa, with their faith in Oa.idhiji's 
principles, to undertake a mission to 
Pakistan as Mahatmaji did at the 
time of the Dandi March? Let there 
be sixty or seventy gentlemen; let us 
collect all the gentlemen, members 
of the Pjirliainent who cheer up our 
Premi(M* here, march into Pakistan 
with our NOUS :uid daughters, and live 
there as their sisters and mothers 
who are living in constant panic and 
dying inch by inch, and show' to the 
world how we can bring about peace. 
These people of East Bengal will 
realise that our leaders are not ouly 
talkini: but that they are capable of 
action and have active sympathy with 
us. We will send sixty of our men.
1 otTer myself in rhis mission and I  
would deem it a piece o  ̂ good fortune 
to be a follower of Jawaharlal Nehru. 
Myself and my daughter, as 
Gandhiji did at the tiUiC of Dandi 
March, I shall follow him. Let us
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m arch; let us remain there for six 
mouths and show by practical 
example what we want to do. This 
is what I  suggest, if you reject what 
has already been suggested. Either 
you follow Oandhiji’s principle or 
follow Mr. Syama Prasad M ookerjee; 
either violence or non-violence. Follow 
one principle. I carmot understand 
this confusion. I am sure Pandit 
Jawaharlal Nehru will get sixty 
Members to follow him, and I shall 
be a’ humble follower. This is all T 
have to say.

Shri B . D as (Orissa): Sir, one 
feels so subdued fttter hearing the 
poignant story which my friend Dr. 
Syama Prasad IMookerjes recited 
before the House, and one is afraid 
to speak. But let me take this 
opportunity of congi-atulating Dr. 
Mookerjee on the great speech that 
he has delivered a few minutes b;ick. 
That is his first great speech after he 
joined u  ̂ on this side of the House, 
-as a free Member of this Parliament.

Sir, T liappen to be a neighbour of 
my friends from Bengal and so I  
heai’ every now and then distressing 
stories from friends like Dr. 
{MookiM'jee, Shrimati Rei.uka Bay and 
others, and not only from them, but 
also from humbler [*eopie, and I know 
the sutfering has been great. I liave 
to-d.MV heard three speeches, the 
speech of Dr. jNTookerjee, the speech 
of niv esteemed friend Prof. K. T. 
Shah and also that of my friend Lala 
Achint Ram, But so far 1 could not 
find that they had probed the
situation so as to give us son,e reme­
dies on which the liovernment
<jould act or solutions or pro- 
jrrairnnes which the Government
could ;\dopt. Prof. Shah touched on 
the economic aspect of the situation. 
He talked of the powers of the U.N.O. 
and our appeal to the U.N.O. I am 
not very fond of the U.N.O. Sir, 
I have been badly treated and mauled 
by U.X.O. in tlie matter of 
Ka.shmir. I  do not thir.k U.N.O. has 
any moral levels or moral digm’ty 
to tackle problems of human rights 
o f  the kind India is facing, in the

migration o f Hindus from East 
Bengal to India. I  do not, therefore, 
think that we should think o f outside
agencies to solve this problem, &t 
present.

W e must admit that the Nehru 
Liaquat All Agreement has done a 
certain degree of good to everybo^ . 
It relieved the tension. It creafed 
a better atmosphere. There ha'^e 
been harrowing distresses in East 
Pj»kistan, but yet the harassments 
by the Ansars and the police and the 
officials is not as great now as it had 
been in the months of February to 
April. So let us .-ee whether we 
cannot explore further this goodwill 
approach between India and Pakistan 
and create an atmosphere whereby 
the ninety or eighty lakhs of Hindus 
that still live in East Pakistan can 
remain there with sense of security. 
Sir, the whole question is an economic 
problem. The people of Pakistan 
and of India are ^̂ f the Orient and 
they want to possess without effort. 
The people of Pakistan found that 
they could get wealth by driving out 
the wealthy Hindus from W est 
Pakistan and they are now doing t ie  
same thing, following the same policy 
and tactics in East Pakistan. I do 
admit that I had under-estimated the 
wealth of the Hindus in East Pakis­
tan. If I take the figures given 
by Dr. Mookerjee to be correct, 
then I find that the Hindus will 
have to leave behind some Rs. 4,000 
crores of wealth in East Pakistan if 
they run away from there to India. 
My friends of the Punjab have told 
me in the past they left behind them 
wealith worth Rs. 4,(iOi) crores. 
Although the valuations perhaps 
might not have been quite coirect, 
yet I thought the wealtn left behind 
in West Pakistan should have been 
higher than that could be left behind 
in East Pakistan owing to the low 
standard of life in that region, in 
East Pakistan. However that might 
be, my leader, the Prime Minister o f 
India had made an effort to bring the 
Government of Pakistan into a 
happier mood. W hy should that 
Government allow the Muslims to get 
other people’s wealth in order to
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imptoye their economic condition? 
W hy not India and Pakist/an combine 
to  improve the economic prosperity 
o f  India and Pakistan together, by 
induBtrial development and by pro­
ductive wealth and not by unpro­
ductive wealth? Bobbers stealing 
other people's property do not create 
wealth, that is not producii/e wealth. 
Much of the wealth left behind in 
W est Pakistan has no^ gong to 
hicreasre the productive wealth of the 
people there. It has gone into the 
black-markets, much of it has be-Lin 
sold at low prices, in short, it has 
liot enriched the Pakistan Govein- 
mient or State in any way. No State 
can stand the test of allowing its 
people to rob and thus increase their 
wealth, as is happening in East and 
W est Pakistan. Of course, 1 have 
not gone to the extent cf saying that 
we must condemn Pakistan Govern­
ment. ]iut wbtMi people talk of 
exchange of people, exchange of 
population, of bringing down one 
crore of Hindus to India, they forget 
that India will not remran quiet. 
There will be repercussions and in 
spite o f the assurances from Dr. 
MookeTjee and my friend Lala Achint 
Ram, the Hindus in India will hot 
tolerate this kind of forced emigration 
o f a crorc of people, when they see 
that their Muslim neighbours .-.re 
enjoying high benefits under the Gov­
ernment of India. I do not want lo 

the word “ secular”  and while I 
do mean well to the ^^uslims residing 
in India, it is for them to go and teach 
their Pakistani brothers honest living. 
Therd are many a Muslim 
Member in this House and outside, 
whoRe brothers and sons are livng in 
Pakistan and occupying high posiliona 
in the Government of Pakistan, and 
there are also Members in this House 
luid outside this House who occupy 
high positions of trust under the 
Government of India. I f anybody 
fhiicies that the Indian peoplt? will 
remain completely selfless and non­
violent for ever, I am afraid they are 
in the dreamland. That w)uM not 

the situation in India, if one crore

of Hindus compulsorily migrate to 
India. Therefore I appeal to the 
Government of India to send a Peace 
Mission. I  know my hon. friend Mr. 
Biswas is going to Pakistan. I  am 
glad to see him in this House after 
sixteen years. He v/as a Member of 
this House in 1934. But 1 want a 
Peace Mission of the Govemmeut o i 
India at the Cabinet level, so that 
they may meet the Ministers of the 
Pakistan Government and tell them 

5 P .M . and ask them nhether 
they want to survive as a State as 
will be respected by the rest of the 
world.

Mr. Deputy-Speaker: The hon. 
Member can have five minutes more.

Shri B. Das: I would require ten 
minutes to finish my speech.

Some Hon. Members: He can
continue his speech tomorrow.

Shri Kamath: Sir, in order to en­
able the House to have a little m ore 
time for discussion may I request 
that the questions for tomorrow may 
be postponed as such for Saturday?

Several Hon. Members: No, nô
Sir. ’

Mr. Deputy Speaker: Order, order. 
It was not originally expected that 
we would sit on Saturday. Now thaii 
we are going to sit on that d;»y, since 
there are no quest'-ons on that aay, 
a suggestion has been made that the 
questions for tomorrow may post­
poned to Saturday. I find that there 
are a- number of Members who ar^ 
anxious to take part in the debate. 
Even at the rate of ten or fifteen 
minutes to each we may not be able 
to afford opportunities to all and I  
do ntjt think there is any h;.rm in 
postponing the questions for to- 
m o iT o w  to Saturday. If necessary 
we will sit for some time even after 
five o'clock. Today thire seems to 
be a lot of business and there '.s also' 
a Cabinet meeting. We will there­
fore adjourn for the day.

The Hou»e then 'rdjonmed till (t 
Quarter to Eleven of the Clock on 
Tuesday, the Sth August, 1950.




